From:
Principal District & Sessions Judge
-cum-Spl. Judge (PC Act)(CBI),
Rouse Avenue Court Complex,
New Delhi.

To,
The Registrar General,
High Court of Delhi,
New Delhi.

No.MP/MLAs./RACC [Gaz./2024] |\ & B Dated 5\5[1{/7/3/

Sub:- Monthly progress report of the Courts setup for trials against sitting and
former Members of Parliament (MPs) and Members of Legislative

Assemblies (MLAS)
Ref:- No0.5384/DHC/Gaz/G-2/2022 dated 28" OCTOBER, 2022.

Sir,

With reference to the above mentioned letter, please find enclosed herewith
the monthly progress report of the Courts setup for trials against sitting and former Members
of Parliament (MPs) and Members of Legislative Assemblies (MLAs) for the month of
FEBRUARY, 2025 in the prescribed format from the following Judicial Officers of Rouse
Avenue Court Complex, New Delhi for information.

SI. No. Name of the [Designation L.P |Instt | Cases Cases Dis |Pendency
Judicial received |transferred ason
Officers by 28.02.2025

transfer
= . [Special Judge
i | Ms. Kaveri Baweja (PC Act)(CBI)-09 20 1 0 0 3 18
2 ISh. Jitendra Singh [Special Judge
(PC Act) (CBI)-23 2 LS 2 D % &
3 Sh. Vishal Gogne  Special Judge
: (PC Act)(CBI)-24 2 | 2 1 0 4 =
4 Sh. Paras Dalal Addl.Chief
Uudicial Magistrate-01 18 3 £ 0 4 5
5 Ms. Neha Mittal IAddl.Chief
Judicial Magistrate-03 | 21 1 5 0 5 22
6 Sh. Vaibhav Addl.Chief
IChaurasia Hudicial Magistrate-04 22 2 g 0 - 2
TOTAL
125 12 9 0 22 124

Yours faithfully,

- ST

| - "A881 M

!

i 25 (Anju Bajaj Chandna)

% Us MAR C Principal District & Sessions Judge
-cum-Spl. Judge (PC Act) (CBI)

E ol Noz“qlé) -------- Rouse Avenue Court Complex

1 New Delhi
il H HIGH COL»RT
Gazetic Branch/
Diary MOwees \32.5( .....

-/
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AL KAVERI BAWEIA

S\foz\ns Special Judgs {PC Aci) (CBINGO
' (MPs | MLAs Cases)

Rouse Avenue District Couit,

MONTHLY PROGRESS REPORT OF COURT DEALING WITH CASES AGAINST MPs AND MLASY Der

REPORT OF THE MONTH OF FEBRUARY-2025
{Letter No. MP/MLAs/RADC/Gaz./2020/E-22388-22393 dated 24" November, 2020}

1. |Name of the Presiding Officer

KAVERI BAWEJA

2. |Designation

Special Judge (PC Act) CBI-09 (MPs/MLAs Cases)

Rouse Avenue District Court, New Delhi.

detail i.e. conviction, acquittal, discharge, acceptance of
closure report, etc

3. |Date since which posted in the court 20.03.2024 (A/N)

4. |Total number of cases pending on the first day of the 20
month

5. |Number of cases disposed/transferred in the month with 03

(Misc DJ ASJ-01/Cr. Rev.-1/Sessions Case-1)

6. |Number of cases pending on the last day of the month

18

7. |Number of cases instituted in this month

01
(/Misc. DJ ASJ-01)

Prepared by:

Sy A (57
NSl

2 Py
Sy

{.}3'
.

A\
b
(ka%ejgk eja)

Spl. Judge (PC Act) CBI-09 (MPs/MLAs Cases)
Rouse Avenue District Court, New Delhi




KAVERI BAWEJA -

: ’ Special Juzge {#C Act) (CBI)-0Y
( (MPs / MLAs Cases)
SI| CHR No. and Cause title Nature - J Penal statutes involved No. of accused Whether accused is sitting ot UDGtdAiGaRttuliamiiCt CODEte of cognizance
No Whether State case, complain former MP/MLA NGW Delh
case or closure report
DLCT110001012019 CBI-PC Act U/S 120B, 420, 465, 468, 471 IPC 10 Former 27.04.12 08.06.2012
13(2) r/w 13(1)(d) of PC Act, 1988 MP
1 CBI
Vs
Ambumani Ramadoss etc.
Date Present Stage | Detall of prosecution witnesses |Statement of| Detail of defence witnesses| Date since when Whether there Is any stay of proceedings ordered by Whether any interim orders | Expected date of disposal of case
of pfthe case accused - matter has been superior court, if yes give detalil are existing in the matters
Frami Whether posted for final
ng of recorded or arguments
Char not
ges
Witnesses| Witnesses |Witnesses| Defence Defence -No- Disposal within ane year from dat
cited dropped |examined witnesses | witnesses Vide Judgment dt. 27.07.2022 in pending SLPs, the -No- of framing of charge.
cited examined Hon'ble Supreme Court had remanded the matters bach
to the Hon'ble High Court for considering the matters
-~ | Awaiting 119 -- - No - - -- fresh on merits. However, above judgment has nowhere
Clarifications ndicated that the impugned order/fjudgment dt
/ 9.07.2019 of the Hon'ble High Court has been quashed
orders or nd set aside only qua the accused who were discharged
directions of y this court in this case and were petitioners before th
; Hon'ble Supreme Court and it was not qua the accuse
the I-!on ble against whom charges were earlier directed to be framed
High Hence, some clarifications on the above aspects & wit
Court/Arg. regard to the effect of the above judgment dt. 27.07.2024
On A-1 are needed. Crl. Rev. P. Nos. 25/2016 and 38/2016 o
application/ CBI and other connected petitions i.e. Crl. M.C. Nos
further 442/2015,  4443/2015, 4480/2015, 5003/2015
proceedings 005/2015, 5007/?7015: 58/2017 & 688/2017 filed by ’Ehe
ccused persons in this case are scheduled for hearing
efore the Hon'ble High Court.




(

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled “ Court on its own motion
vs. Union of India & Ors.” below mentioned points have been added.

Short Summary of the work done in the case
during the month

The Action plan formulated and the steps
taken for expeditious disposal of the case

The specific reasons, if any causing delay in
disposal of the matter

# On 17.02.2025 :-

1. It is submitted by learned Counsel for A-1 that
Crl. M. C. No. 4442/2015 (Crl. M. A. Nos.
6570/2024 &7413/2024) & Crl. M. C. No.
4443/2015 (Crl. M. A. Nos. 6594/2024 &
6595/2024) were listed before the Hon'ble High
Court on 18.02.2025. Since the issues as
highlighted in the order dated 24.01.2025 was
under consideration before the Hon’ble High Court,
at joint request, the case was adjourned.

Crl. M. C. No. 4442/2015 (Crl. M. A. Nos. 6570/2024
&7413/2024) & Crl. M. C. No. 4443/2015 (Crl. M. A.
Nos. 6594/2024 & 6595/2024) are pending before the
Hon'’ble High Court.




KAVERI BAWEJA

( r Special Judge (* 2 Act) (CBI-09
(MPs / MLAs Cases)
pﬁl | i * AP ET=
CNR No. and Cause title Nature - Penal statutes involved  |[No. of accused| Whether acéﬁ‘éEﬁ IES R ; D. Ee’s % iet “"Date of taking cognizance
\Whether State case, complaint sitting or former MP/MLA QWs;ﬁ&n
Si case or closure report
No
DLCT110001072019 CBI-PC Act U/S 120B, 420, 465, 468, 471 IPC 5 Former 1 22.02.13 25.02.13
13(2) r/w 13(1)(d) of PC Act, 1988 MP (CBI Court Lucknow)
2 CBI
Vs
Dr. Keshav Kumar Aggarwal etc.
Date off Present | Detail of prosecution witnesses Statement of Detail of defence Date since when Whether there Is any stay of proceedings Whether any interim orders Expected date of disposal of case
Framin| Stage accused - witnesses matter has been ordered by superior court, If yes give detail are existing in the matters
a Whether posted for final
of recorded or not arguments
Charg
es
Witnesse| Witnesses (Witnesses Defence] Defence -No-
s cited | dropped |examined iwutn_esses wutneﬁses Vide order dt. 18.03.2024 of the Hon'ble
_ cited | examined igh Court, the petitions arising out of i .
- (Awaiting| 30 -- - No - - - RC No AG2-2010-A-0003/ACU-III] # Disposal within one year from date
el SPE/CBI/ND pertaining to Index Medical of framing of charge.
orders or] College, Indore will be taken up first for
direction hearing before the Hon'ble High Court
s of the and the petitions arising out of RC No.
Hon'ble 006/2010/A0014-SPE/ACB/Lucknow
High pertaining to Rohil Khand Medical
Court/urt College, Bareilly will be heard after
her conclusion of hearing of above petitions.
argumen
tson
applicati
ons of A
3




(
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Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled “ Court on its own motion
vs. Union of India & Ors.” below mentioned points have been added.

Short Summary of the work done in the case during
the month

The Action plan formulated and the
steps taken for expeditious disposal of
the case

The specific reasons, if any causing delay in
disposal of the matter

# On 17.02.2025 :-

1. It is submitted by learned Counsel of the A-1 that Crl.
M. C. No. 4442/2015 (Crl. M. A. Nos. 6570/2024 &
7413/2024) & Crl. M. C. No. 4443/2015 (Crl. M. A. Nos.
6594/2024 & 6595/2024) were listed before the Hon'ble
High Court on 18.02.2025 Since the issues as highlighted
in the order dated 24.01.2025 was under consideration
before the Hon’ble High Court, at joint request, the case
was adjourned.

Crl. M. C. No. 4442/2015 (Crl. M. A. Nos.
6570/2024 & 7413/2024) & Crl. M. C. No.
4443/2015 (Crl. M. A. Nos. 6594/2024 &
6595/2024) are pending before the Hon’ble High
Court.




Speggﬁ%%%eg(@gjﬁ%‘ (CBI)-0°

J (MPs | MLAs Cases)
[ el A H Y -_Geurt
sl CNR No. and Cause title Nature - Penal statutes involved No. of accused Whether accused is > Jﬁ%@?ﬁ;@?&qﬁ Date 'of Cognizance
a
No Whether State case, sitting or former MP/MLA ?\svw el
complaint case or closure
report
DLCT11-001856-2019 CBI-PC Act U/S 120B IPC riw 420 IPG 15 Sitting 18.10.19 21.10.19
Sec. 8 & 13(1)(d) of PC Act MP
3 CBI
Vs
M/S INX Media Pvt. Ltd.
(CBI-417/2019)
Date |Present Stage| Detail of prosecution witnesses | Statement of Detail of defence Date since when Whether there is any Whether any Expected date of disposal of case
of accused - witnesses matter has been stay of proceedings | interim orders are
Frami Whether posted for final ordered by superior existing in the
ng of recorded or arguments cout, if yes give matters
Charg not detail
es
Witnesse | Witnesses | Witnesse Defence Defence
scited | dropped s witnesses | witnesses
examined cited examined
- |# The 91 - - No - - - -No- -No- # Disposal within two
matter is years from date of framing
listed  for of charge.
argument
on charge.
R e

P i) c:@;;\




e

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled “ Court on its own motion

vs. Union of India & Ors.” below mentioned points have been added.

Short Summary of the work done in the case during the month

The Action plan formulated and the
steps taken for expeditious disposal
of the case

The specific reasons, if any

causing delay in disposal of
the matter

#0n 28.02.2025 :-
1. It was submitted by Ld. Special PP for CBI that Crl. M. C. No. 8993/2024 and Crl.

M. A. No. 3441/2024 filed by A-4 and A-6 against the order dated 26.10.2024 of this
Court were fixed for hearing before the Hon'ble High Court on 28.04.2025.

2. Ld. SPP for CBI requested to adjourn the proceedings.

3. I1A/24/25:- Application was moved on behalf of A-10 seeking No Objection for
renewal of passport. Reply to the application was filed by CBI.




KAVERI BAWEJA

Special Judge (PC Act) (CBI)-09

( (MPs / MLAs Cases)
i Rouss A*a)@”rﬁl e agﬁtﬁl Cotirt
' CNR No. and Cause title Nature - Penal statutes No. of accused Whether accusedis |, gf fno’f ' Date of taking
Si Whether State case, complaint involved sitting or former \‘evi'n ftlitlon coghizance
No case or closure report MP/MLA
DLCT11 -000207-?020 Complaint case U/S 3 & 4 PMLA 10 Sitting 25.08.20 24.03.21
\ ED . MP
4 ED
Vs
P. Chidambaram & Ors.
(Related to INX Media Case)
(CT Case No. 08/2020)
Date of | Present Detall of prosecution witnesses Statement of accused | Detail of defence Date since when Whether there is any stay of proceedings Whether any interim | Expected date of disposal of case
Framing | Stage - witnesses matter has been | ordered by superior court, if yes give detall | orders are existing In
of Whether recorded or posted for final the matters
Charges ) not arguments
Witnesses | Witnesses | Witnesses Defence | Defence
cited dropped | examined witnesse | witnesses
scited | examined
- Arguments 82 - - No - - - -No- -Yes-
on charge # Disposal within one
ffurther year after framing
proceedings

of charge.
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Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled “ Court on its own motion
vs. Union of India & Ors.” below mentioned points have been added.

Short Summary of the work done in the case
during the month

The Action plan formulated and the steps
taken for expeditious disposal of the case

The specific reasons, if any causing delay in
disposal of the matter

# On 13.02.2025 :-
1. Learned Counsel for A-1 submitted that the order
dated 24.03.2021 whereby the cognizance of the

challenged by A-1 before the Hon'ble High Court on
the ground of want of prosecution sanction under
Section 197 Cr.PC. The next date of hearing in the
matter before the Hon’ble High Court is 19.03.2025.
The matter shall not proceed further qua A-1 till the
next date.

2. Common reply was filed on behalf of ED to the
applications filed by A-1 & A-7 u/s 230/231 BNSS
seeking legible/clear copies of documents. Both
applications were disposed off.

alleged offences was taken by this court, has been|

The order dated 24.03.2021 whereby the
cognizance of the alleged offences was taken by
this court, has been challenged by A-1 before the
Hon’ble High Court on the ground of want of
prosecution sanction under Section 197 Cr.PC. The
next date of hearing in the matter before the
Hon’ble High Court is 19.03.2025. The matter shall
not proceed further qua A-1 till the next date.

&




KAVERI BAWEJA
Special Judge (PCAct) (CBI)-0Y

( (MPs / MLAS Cases)
= 7 l"m 7t
si CNR No. and Cause title Nature - Penal statutes involved | No. of accused | Whether acchsedie ‘Vﬁate %g u’rﬁ itution Date of taking !
No Whether State case, complaint sitting or former cognizance
case or closure report MP/MLA
DLCT11-000837-2019 CBI-PC Act Sec. 07, 12, & 13(2) r'w 18 Sitting 19.07.18 27.11.21
5 (2G Spectrum Case) 13(1)(d) PC Act MP
CBI
VS
P. Chidambaram & Ors.
(Related to Aircel Maxis Case)
RC 22(A)/2011/CBI/ACB
(CC No. 205/2019)

Date |Present Stage Detail of prosecution Statement of Detail of defence Date since when | Whether there is Whether any interim orders are Expected date of disposal of

of witnesses accused - witnesses matter has been any stay of existing in the matters case
Frami } Whether posted for final proceedings
ng of recorded or arguments ordered by

Char not superior court, if

ges yes give detail

Witness | Witnesses | Witnesse Defence | Defence
escited | dropped S witnesse | witnesses
exa;"'“e scited | examined
-~ |# Awaiting further| 70 - - No - - - -No- -Yes- # Disposal within two year

orders/directions of
the Hon'ble High
Court/further
proceedings

The prosecution/CBIl has preferred a
petition before the Hon'ble High Court
bearing no. Crl. M.C. No. 9513/2023 &
Crl. M.A.No. 35564/2023 against order
of this court dt. 05.03.2022 directing
supply of copies of unrelied upon
documents of this case to the accused
persons. Further, It has been directed
that till then, the compliance of order dt.
05.03.2022 is not to be insisted upon.
The above petition is scheduled for
hearing before Hon'ble High Court for
21.03.2025.

after framing of charge.




.

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled “ Court on its own motion

vs. Union of India & Ors.” below mentioned poinis have been added.

Short Summary of the work done inthe  [The Action plan formulated and the steps
case during the month taken for expeditious disposal of the case

The specific reasons, if any causing delay in disposal of
the matter

# On 09.12.2024:

1. The proceedings pending before the
Hon’ble High Court against the order dated
05.03.2022 stand adjourned to 21.03.2025,
the interim order was directed to continue fil
the next date, thus, matter was adjourneqd
for 25.03.2025.

The prosecution/CBl has preferred a petition before the
Hon'ble High Court bearing no. Crl. M.C. No. 9513/2023 & Crl.
M.A.No. 35564/2023 against order of this court dt. 05.03.2022
directing supply of copies of unrelied upon documents of thig
case to the accused persons. Further, It has been directed
that till then, the compliance of order dt. 05.03.2022 is not to be
insisted upon. The above petition is scheduled for hearing
before Hon'ble High Court for 21.03.2025. This matter cannot
proceed further till the issue of supply of copies of
unrelied upon documents and compliance of provisions of
section 207/208 CrPC is decided.




KAVER| BANESA

Special Judge (PC Act) (CBI)-09

( ‘ (MPs / MLAs Cases)
Bouce Avepue District Cott
Nature - Penal statutes No. of accused |Whether accused is Dﬁt@ﬁf@&tj}ption Date of taking
| CNR No. and Cause title Whether State case, complaint case involved sitting or former cognizance
No or closure report MP/MLA
DLCT11-000839-2019 Complaint case Sec- 2(1)(y) of PMLA 14 Sitting 13.06.18 27.11.21
6 ED Act MP
DOE (2G Spectrum Case)
VS
Karti P. Chidambaram
(Related to Aircel Maxis Case)
ECIR/05/DZ/2012
Ct. Case No. 18/2019
Date of | Present Detail of prosecution witnesses | Statement Detail of defence Date since when Whether there is any stay of Whether any Expected date of disposal of
Framing | Stage of accused - witnesses matter has been proceedings ordered by superior | interim orders are case
of Whether posted for final court, if yes give detail existing in the
Charge recorded or arguments matters
S not
Witnesse | Witnesses | Witnesses Defence | Defence
scited | dropped | examined witnesses | witnesses
cited examined
- Considerat 56 - -- -No- -- - - -No- -Yes-
ion/further # Disposal within two
proceeding years from date of
s. framing of charge.




(,

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled “ Court on its own motion
vs. Union of India & Ors.” below mentioned points have been added.

Short Summary of the work done in the case
during the month

The Action plan formulated and the steps
taken for expeditious disposal of the case

The specific reasons, if any causing delay in
disposal of the matter

# On 15.02.2025 :-

1. The case was listed for orders on the IA
No.16/2024 as well as on application of A-1 filed
U/s 309(2) Cr.P.C. (Sec.346(2) BNSS) seeking
deferment of arguments, deferred as some more
time was required for going through the record.

# On 17.02.2025:~

1. Matter was deferred as certain clarifications were
required in 1A No.16/2024 as well as on application
of A-1 filed U/s 309(2) Cr.P.C. (Sec.346(2) BNSS)
seeking deferment of arguments on charge.

# On 22.02.2025:-

1. Additional submissions were filed on behalf of
A-1 in respect of application U/S 309(2) Cr.P.C.
(Section 346(2) BNSS) seeking deferment of
arguments on charge. Copy was supplied to Ld.
SPP for ED.

The order dated 27.11.2024 passed by this court
whereby coginzance of the offences was taken by the
court has been challenged by A-6 before the Hon’ble
High Court. The Proceedings before this court qua
accused A-6 shall remain stayed till next date of hearing




VER| BAWEJA

Special Judge (PC Act) (CBI)-05

( (MPs / MLAs Cases)
‘ Reuss-Avenue Bistrict Court;
Sl CNR No. and Cause title Nature - Penal statutes involved No. of Whether accused is Dﬁféﬁf@éﬁiﬁ"m" Date of taking
No Whether State case, complaint accused sitting or former cognizance
case or closure report MP/MLA
7 DLCT110002512022 Closure Report Sec- 120B IPC & Sec. 13(2) 5 Sitting MLA 30.04.22 -
(CBI-PC Act) ri'w 13(1)(d) of PC Act :
CBI
Vs
Satyendra Jain & Ors.
(Closure Report)
Date of | Present Detail of prosecution witnesses | Statement of Detail of defence Date since when Whether there is Whether any Expected date of disposal of
Framin | Stage accused - witnesses matter has been any stay of interim orders are '
g of Whether posted for final proceedings existing in the
Charge recorded or arguments ordered by superior matters
s not court, if yes give
detail
Witness | Witnesses | Witnesses Defence Defence
cited | dropped | examined witnesses | witnesses
cited examined
-- ﬁstgfcljatter f(l)sr - = = = - - - -No- -No- # This case was received by
way of assignment only on
further 30.04.22.
arguments.
# Expected date of disposal
can not be given in the case at
this stage.




(

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled “ Court on its own
motion vs. Union of India & Ors.” below mentioned points have been added.

¥

Short Summary of the work done in the case
during the month

The Action plan formulated and the

steps taken for expeditious disposal
of the case

The specific reasons, if any causing delay in
disposal of the matter

# On 04.02.2025:-

1. Ld. Sr. PP sought time to file written submissions
before addressing oral arguments.

# On 22.02.2025:-

1. Written submissions were filed on behalf of CBI. Ld.

Counsel for Complainant sought some time to go through
the same.




KAVER! BAWEJA

( - Special Judge (PC Act) (CBI-0%
. (MPs IMLAS Casei) y
Sl | CNR No. and Cause title Nature - Penal statutes involved No. of accused | Whether accdgé'mw’e Pd mi" Digt Nb:t; ‘alf‘takmg cognizance
No Whether State case, is sitting or former| ins ﬁop elhi
complaint case or closure MP/MLA
report
8 DLCT11-00538-2022 CBI-PC Act IPC-120B 11 Sitting MLA 01.09.2022 03.11.2022
PC Act-13(2) r/w 13(1)(d) (Amanatullah Khan)
CBI
Vs
Amanatullah Khan &
Ors.
Date of | Present Stage Detail of prosecution Statement Detail of defence Date since Whether there is | Whether any | Expected date of disposal of case
Framin witnesses of accused withesses when matter any stay of interim
g of - has been proceedings orders are
Charge Whether posted for final | ordered by superior | existing in
s recorded arguments court, if yes give | the matters
or not detail
Witness | Witnesses | Witnesses Defence | Defence
cited | dropped | examined witnesse | witnesses
s cited | examined
- # The matter is listed 68 - - - - - - -No- -No- # Disposal within two year after
for further arguments framing of charge.
on charge/further
proceedings.




‘
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Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled “ Court on its own
motion vs. Union of India & Ors.” below mentioned points have been added.

Short Summary of the work done in the case
during the month

The Action plan formulated and the steps
taken for expeditious disposal of the case

The specific reasons, if any causing delay in
disposal of the matter

#12.02.2025:

1. Matter was listed for remaining arguments on behalf
of A-4 to A-11.

2. Ld. Counsel for A-4, A-5, A-8, A-10 and A-11
addressed some arguments on behalf of the above
said accused.

# 21.02.2025:
1. A4, A5, A-8, A-10 & A-11 requested for an
adjournment as their counsel were not available.




VERI BAWEJA

Special Judge (PC Act) (CBI)-09

. (MPs / MLAs Cases)
_ Rousa Avenue District Cou,
Sl | CNR No. and Cause title Nature - Penal statutes involved No. of accused | Whether accused Q\Pﬂg g&lhl Date of taking cognizance I
No Whether State case, is sitting or former institution
complaint case or closure MP/MLA
report
9 DLCT11-000578-2022 State Case IPC- 1 Former MP 08.07.2022 11.07.2022
147/148/149/153A/295/436/395/307/302/ ' (By Magistrate (By Magistrate Court)
State 120B Court)
Vs
Sajjan Kumar
(FIR-227 & 264/1992)
Date of | Present Stage Detail of prosecution Statement of Detail of defence Date since when | Whether thereis | Whether any Expected date of disposal of
Framing witnesses accused ~ witnesses matter has been any stay of interim orders case
of Whether posted for final proceedings are existing
Charges recorded or arguments ordered by superior | in the matters
not court, if yes give
detail
Witness | Witnesse | Witnesses Defence | Defence
es cited | s dropped | examined withesses | withesses
cited examined
23.08.23 |# Now the 37 10 18 - - - - -No- -No- # Disposal within one and half year
matter is fixed after framing of charge.
for further
recording of # This matter was received on
evidence.

committal only on 14.09.2022.




( ;

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled “ Court on its own
motion vs. Union of India & Ors.” below mentioned poinis have been added.

Short Summary of the work done in the case The Action plan formulated and the steps taken | The specific reasons, if any causing
during the month for expeditious disposal of the case delay in disposal of the matter

# On 11.02.2025: -
1. PW 18 was cross-examina&n partly.

# On 18.02.2025:
1. Matter was deferred as witness was not present.




KAVERI BAWEJA

( . Special Judge (PC Act) (CBI)-09
(MPs / MLAs Cases)
Sl CNR No. and Cause title Nature - Penal statutes involved No. of accused | Whether accli<¥dSp Iﬁéﬁ?ﬁﬁﬁiﬂhﬁ@ﬁ()uﬂ, Date of taking
No Whether State case, is sitting or former New Delhi cognhizance
complaint case or closure MP/MLA
report
10 DLCT11-000321-2020 State Case IPC-306/386/506/34 3 Sitting MLA 07.11.2020 25.09.2020
(Prakash Jarwal) (By Magistrate Court)
State
Vs

Prakash Jarwal & Ors.
Date of | Present Stage | Detail of prosecution witnesses | Statement Detail of defence Date since when Whether there is any Whetherany | Expected date of disposal of
Framing of accused witnesses matter has been stay of proceedings interim orders are case

of - posted for final ordered by superior existing in the
Charge Whether arguments court, if yes give detail matters
Witness | Witnesses | Witnesses recordtted < Defence | Defence '
es cited dropped examined e withesse witnesses
s cited | examined

11.11.21 | # Physical| 77 6 64 Recorded Nil Nil 25.08.2023 -No- -No- # This matter was received

record of this| (62+3+5 on transfer only on

case has been| +7) 09.09.2022.

requisitioned by

the Hon'ble High

Court in W.P.

(Crl.) No.

2760/2024.




(
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Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled “ Court on its own
motion vs. Union of India & Ors.” below mentioned points have been added.

Short Summary of the work done in the case
during the month

The Action plan formulated and the steps
taken for expeditious disposal of the case

The specific reasons, if any causing delay in
disposal of the matter

# On last date of hearing i.e. 29.11.2024:

1. Matter has been adjourned for 17.03.2025 as
physical record of this case was requisitioned
by the Hon’ble High Court in W.P. (Crl.) No.
2760/2024.

Vide separate judgment announced on 28.02.2024, all
three accused were held guilty and convicted. Physical
record of this case has been requisitioned by the
Hon’ble High Court in W.P. (Ctl.) No. 2760/2024.




KAVER! BAWEJA

¢ . Special Judge (PC Act) (CBI)-09
(MiPs / MLAs Cases)
sl CNR No. and Cause title Nature - Penal statutes involved No. of accused | Whether accuSSUIRS Aﬁfw Hﬁmﬁo‘fcmr Date of taking
No Whether State case, complaint sitting or former New Delhi coghizance
case or closure report MP/MLA
11 DLCT11-000733-2022 CBI-PC Act - 120B-IPCriw 7, 7A & 8 OF PC 16 -Yes- 25.11.2022 15.12.2022
CBI Act-1988
Vs
Kuldeep Singh & Ors.
(RC-53(A)/2022)
Date of Present Stage Detail of prosecution Statement| Detail of defence Date since when Whether there is Whether any Expected date of
Framing witnesses of witnesses matter has been any stay of interim orders are disposal of case
of accused - posted for final proceedings existing in the
Charges Whether arguments ordered by superior matters
recorded court, if yes give
or not detail
# Matter is fixed for| Witnesses |Witnesse |Witness Defence |Defence
further proceedings/ cited |sdropped jes witnesse |witnesses
inspector of unrelied exanine scited |examined
upon documents. d
312 ' # Fresh charge-sheet
s (Main-70 - - - - - - -No- -No- received on assignment
Supp-1-89 only on 25.11.2022.
Supp-2-65
Suppl-3-45 # Ex
-4 pected date of
S disposal can not be
given in the case at this
stage.




4

. ( A
Note:- In terms of order dated 21.12.2023 passed vy the Hon'ble High Court of Delhi in W.P. {Liiminal) No. 1542/2020 titled “ Court on its own

motion vs. Union of India & Ors.” below mentioned points have been added.

Short Summary of the work done in the case during the month

The Action plan
formulated and the steps
taken for expeditious
disposal of the case

The specific reasons, if any
causing delay in disposal of
the matter

# On 03.02.2025 :-

1. Replies to the misc. applications moved on behalf of A-21 & A-22 were filed by CBI. After some
arguments, Prosecution/CBIl was directed to file supplementary reply explaining certain aspects.

2. The Prosecution/CBI also filed an application for piacing on record supplementary list of unrelied upon
documents. The same was taken on record.

# On 12.02.2025:-

1. 1A/67/25:- Moved on behalf of A-7 seeking permission to travel abroad.

2. |1A/68/25:- Moved on behalf of A-12 u/s 207 CrPC .

3. Inspections of unrelied upon documents by Ld. Defence Gounsels were underway.

# On 18.02.2025:-

1. Prosecution sought time to file response to the application filed by A-18 u/s 207 CrPC.
# On 27.02.2025:-

1. 1A/70/25:- Reply to the application moved on behalf of A-6 seeking permission to travel abroad was filed

by GBI

2. Matter was adjourned for arguments on all the pending misc. applications.

The maiter is still at the stage of
scrutiny of
documents/compliance of
provisions of section 207/208
CrPC due to filing of multiple
charge sheets/documents.




KAVERI BAWEJSA

( T Special Judge (PC Act) (CB1)-09
(MPs | MLAs Cases)
si CNR No. and Cause title Nature - Penal statutes involved No. of Whether accused9)|1SRatevefinstititionst| CourtDate of taking
No Whether State case, complaint accused sitting or former New Delhi cognizance
case or closure report MP/MLA
12 DLCT11-000747-2022 Complaint case (ED) U/s 44 riw 45 OF PMLA & 31 One MLA & MP 26.11.2022 20.12.2022
DoE 3 & 4 PMLA-2002
Vs
Sameer Mahandru & Ors.
(ECIR/HIU-11/14/2022)
Date of Present Stage Detail of prosecution withesses Statement of Detail of defence | Date since | Whether |Whether any interim [ Expected date of disposal of
Framing accused - witnesses when there is any | orders are existing case
Whether matter has stay of in the matters
Charges recorded or not been proceeding
posted for | s ordered
final by superior
arguments | court, if yes
give detail
Witnesses Witnesses | Witnesses Defence | Defence
# Matter is fixed cited dropped | examined withesse | withess
for consideration s cited es
on pending examine
applications/ d
further # Fresh ED complaint
proceedings. 162 - - - - - - -No- -No- received on assignment only
(39+69+ on 26.11.2022.
+19+09+26)
# Expected date of disposal
can not be given in the case at
this stage.




(
Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled “ Court on its own
motion vs. Union of India & Ors.” below mentioned points have been added.

Short Summary of the work done in the case during the month The Action plan formulated and the | The specific reasons, if any causing delay
steps taken for expeditious disposal of in disposal of the matter
the case
# 04.02.2025:-

The matter is still at the stage of
1. Some misc. applications were filed and disposed off. ' - SSRBY , ‘?f R T
of provisions of section 207/208

2. DoE/ED submitted that order dated 09.10.2024 of this court has been challenged before CrPC  due to filing of multiple

the Hon'ble High Court. complaints/documents. Inspections of
unrelied upon

3. Vide separate detailed order, application filed on behalf of A-30 seeking modification of b dacomenisitelements

are also underway.
bail conditions was disposed.

# 18.02.2025:-

1. DoE submitted that all the documents in vernacular language except Gujrati language
documents were supplied to A-39.

2. 1A/156/24 :Some arguments were advanced by Ld. Spl. Counsel for ED on the application.
# 25.02.2025 :-

1. Some arguments were advanced by Ld. Defence Counsels on the applications moved on
behalf of accused persons seeking modification in the order dated 09.10.2024 passed by this
court.




KAVER! BAWEJA

( Special Judge (PC Act) (CBI)-09
_ (MPs /M Ag Cases )
s CNR No. and Cause title Nature - Penal statutes involved No. of Whether accusedig;sjttingvenyBaliglict {Jourt, Date of taking
No Whether State case, complaint accused or former MP/MLA N P@fﬁé"ﬂn cognizance
case or closure report o
13 DLCT11-000616-2023 State Case IT Act-66E & 67A 01 Connected with S.No. 13 07.08.2023 -
(Connected with State vs State vs. Sandeep (former
State Sandeep) MLA)
Vs
Ravinder
(FIR-506/2016)
Date of | Present Detail of prosecution Statement of Detail of defence | Date since when | Whether there is any |Whether any interim| Expected date of disposal of case
Framing Stage witnesses accused - witnesses matter has been | stay of proceedings | orders are existing
of Whether posted for final | ordered by superior in the matters .
Charges recorded or not arguments court, if yes give
detail
Witnesses|Witnesses| Witnesses Defenc Defence
cited | dropped | examined witness| witnesses
es cited] examined
19.07.24 | # Matter is 06 = 08 = - - - - -
listed for Supplementary charge-sheet of

recording of
statement of
accused u/s
313 CrPC.

IR-506/2016 received on assignment
n 08.08.2023.

Within 06 months after framing of
harges.




(
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Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled “ Court on its own
motion vs. Union of India & Ors.” below mentioned points have been added.

Short Summary of the work done in the case
during the month

The Action plan formulated and the steps
taken for expeditious disposal of the case

The specific reasons, if any causing delay
in disposal of the matter

# On 06.02.2025 :-
1. PW-7 was cross-examined and discharged.

# On 14.02.2025 :-

1. PW-8 was cross-examined and discharged.
Prosecution evidence has been concluded, matter was
listed for recording of statement of accused u/s 313

CrPC.

-Case is being listed for 2-3 dates in a month
so as to expedite the trial-




KAVER! BAWEJA
Special Judge (PC Act) (CBI)-09

f f (MPs | MLAs Cases)
; Rouse-Avenue District Coutt,
SI- CNR No. and Cause title Nature - Penal statutes involved No. of Whether accused i Datﬁ\%\.}?ﬂ&fﬁf’" Date of taking
No Whether State case, accused sitting or former coghizance
complaint case or closure MP/MLA
report
14 DLCT11-000085-2024 Complaint Case-PMLA U/s 45 rlw 44 PMLA 08 Sitting MP 25.01.2024 19.08.2024
and (Karti P. Chidambaram)
DoE 3 &4 PMLA
Vs
Karti P. Chidambaram & Ors.
(Ct. Case — 5/2024)
Date of Present Detail of prosecution withesses | Statement of Detail of defence Date since when | Whether there is any Whether any interim Expected date of disposal of
Framing Stage accused - witnesses matter has been | stay of proceedings | orders are existing in the case
of Whether posted for final | ordered by superior matters
Charge recorded or arguments court, if yes give
s not detail
Witnesse | Witnesse | Witnesses Defence Defence
s cited s examined witnesses | witnesses
dropped cited examined
- # The matter 41 - - - - - - - - # Prosecution Complaint
is fixed for assigned only on 25.01.2024.
argument on
applications. # Expected date of disposal can
not be given in the case at this
stage.




~
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Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled “ Court on its own
motion vs. Union of India & Ors.” below mentioned points have been added.

Short Summary of the work done in the case
during the month

The Action plan formulated and the steps
taken for expeditious disposal of the case

The specific reasons, if any causing delay in
disposal of the matter

# On 15.02.2025:-

1. The case was listed for orders on the Application
of A-3 for deferment of charge and the application
filed by A-1 (IA No.02/2024). Matter was furiher
adjourned as some more time was required to go
through the records.

# On 22.02.2025:-

1. Additional submissions were filed on behalf of A-1
in respect of application seeking deferment of
arguments.




KAVERI BAWEJA

( Special Judge (PC Act) (CBI)-09
(MPs / MLAs Cases)
si CNR No. and Cause title Nature - Penal statutes involved No. of Whether accuse@iSe FW&E%‘?.LH&IG%#OW. Date of taking
No Whether State case, accused sitting or former New Delhi coghizance
complaint case or closure MP/MLA
report
i5 DLCT11-000937-2024! CBI-PC Act 120B r/w 204/420/471 riw 08 Sitting MP 01.10.2024 -
CBI 468/477A IPC & 8,9 of PC Act '
vs.
S. Bhaskararaman & Ors.
(CBI-118/2024)
Date of Present Detail of prosecution witnesses | Statement of Detail of defence Date since when | Whether there is any Whether any interim Expected date of disposal of
Framing Stage accused - witnesses matter has been | stay of proceedings | orders are existing in the case
of Whether posted for final | ordered by superior matters
Charge recorded or arguments court, if yes give
S not
Witnesse | Witnesse | Witnesses Defence Defence
s cited [ examined witnesses | witnesses
dropped cited examined
- Misc. 113 - - - - - - - # Fresh Charge-sheet filed only
Appearance/ on 01.10.2024
further
proceedings # Expected date of disposal can
not be given in the case at this
stage.




‘
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Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled “ Court on its own
motion vs. Union of India & Ors.” below mentioned points have been added.

Short Summary of the work done in the case
during the month

The Action plan formulated and the steps
taken for expeditious disposal of the case

The specific reasons, if any causing delay in
disposal of the matter '

# 06.02.2025:-

1. Vide separate detailed order, cognizance of the
alleged offences was taken. Further, the accused
were directed to be summoned for their appearance
before this Court.

# 28.02.2025 :-

1. All accused except A-4 marked their presence
before this court.

2. Separate applications were filed on behalf of A-5,
A-6, A-7 and A-8 u/s 483 of BNSS seeking release
on bail. Prosecution filed separate replies to all the
above applications. All applications were disposed
off.

3. Some misc. applications were also disposed off.




KAVERI BAWEJA

Special Judge (PC Act) CB!)-OQ

Ii\ Dn |8l An {"35:9 D
° J 1 (VTR wF 77
SI- CNR No. and Cause title Nature - Penal statutes involved No. of Whether accuse, o nDate of taking
No Whether State case, accused sitting or forml%fbg(’lse aﬂéﬁug‘dlg{ m{l prp ' cognizance
complaint case or closure MP/MLA New Delhi
report
16 DLCT11-001019-2024 Criminal Revision 440 BNS - - 25.10.2024 --
SP
vs.
Cancellation
Date of Present Detail of prosecution witnesses | Statement of Detail of defence Date since when | Whether there is any Whether any interim Expected date of disposal of
Framing Stage accused - witnesses matter has been | stay of proceedings | orders are existing in the case
of Whether posted for final | ordered by superior matters
Charge recorded or arguments court, if yes give
s ‘ not detail
Witnesse | Witnesse | Witnesses Defence Defence
s cited s examined witnesses | witnesses
dropped cited examined
= Misc. - - - - -- - - - - # Within 03 months




p
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Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled “ Court on its own
motion vs. Union of India & Ors.” below mentioned points have been added.

Short Summary of the work done in the case
during the month

The Action plan formulated and the steps
taken for expeditious disposal of the case

The—specific reasons, if any causing delay in

disposal of the matter

# On 10.02.2025:~

1. Matter was adjourned as Ld. Counsel for
petitioner as well Ld. Addl. PP for State were not
available.

# On 20.02.2025:-

1. Arguments of both sides have already been
concluded. Matter was listed for
consideration/orders.




VER| BAWEJA
¥ , specicl Jige (PG Act) (CBI02
(MPs | MLAs Cases) »

; i Ol

= . $mal A‘ ﬁﬂe‘g“sti !Gt G T
sI CNR No. and Cause title Nature - Penal statutes involved No. of Whether accus"ééiJ %b ‘B‘%e %fﬁlémution Date of taking
No Whether State case, accused sitting or former &y : cognizance
complaint case or closure MP/MLA
report
17 DLCT11-001235-2024 ED Complaint U/s 3 & 4 of PMLA -- R.N. Dhoot 19.12.2024 ' -
. Former MP
DoE
vs.
V.N. Dhoot & Ors.
(Ct. Case 32/2024)
Date of Present Detail of prosecution witnesses | Statement of Detail of defence Date since when | Whether there is any Whether any interim Expected date of disposal of
Framing Stage accused ~ withesses matter has been | stay of proceedings | orders are existing in the case
of Whether posted for final | ordered by superior matters
Charge recorded or arguments court, if yes give
S not detail
Witnesse | Witnesse | Witnesses Defence Defence
s cited S examined witnesses | witnesses
dropped cited examined
- Fresh 105 - - - -- - - - - # Expected date of disposal can
Complaint not be given in the case at this
stage.




(
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Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled “ Court on its own
motion vs. Union of India & Ors.” below mentioned points have been added.

Short Summary of the work done in the case
during the month

The Action plan formulated and the steps
taken for expeditious disposal of the case

The specific reasons, if any caus

disposal of the matter

ing delay in

# On 11.02.2025:-
1. Matter was further adjourned to check and verify
the documents filed with the complaint.




KAVERI BAWESA

( Snecial Judge (PC Act) (CBI}-09
. (MPs | MLAs Cases)
=2 venue District Courd,
Sl CNR No. and Cause title Nature - Penal statutes involved No. of Whether accugg‘()iuigv J %ﬁ&fﬂ%ﬂtuﬁon Date of taking
No Whether State case, accused sitting or former ! bk cognizance
complaint case or closure MP/NMLA
report
18 DLCT11-001272-2024 State Case ‘U/s 3 MCOCA 01 - 26.12.2024 --
State
VS,
Ritik @ Peter
Date of Present Detail of prosecution witnesses | Statement of Detail of defence Date since when | Whether there is any Whether any interim Expected date of disposal of
Framing Stage accused - witnesses matter has been | stay of proceedings | orders are existing in the case
of Whether posted for final | ordered by superior matters
Charge recorded or arguments court, if yes give
s not detail
Witnesse | Witnesse | Witnesses Defence Defence
s cited examined witnesses | witnesses
dropped cited examined
= Fresh 38 - - - - - - # Fresh Charge-sheet filed only
Sessions on 26.12.2024
Case
# Expected date of disposal can
not be given in the case at this
stage.
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Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled “ Court on its own
motion vs. Union of India & Ors.” below mentioned points have been added.

Short Summary of the work done in the case
during the month

The Action plan formulated and the steps
taken for expeditious disposal of the case

The specific reasons, if any causing delay in
disposal of the matter

# 01.02.2025:-

1. After hearing some submissions, at the request of
Ld. Spl. PP, matter was adjourned for further
arguments on the aspect of cognizance of alleged
offences as IO of the case was not present.

#15.02.2025:~
1. Submissions of learned Special PP for State on
the aspect of cognizance were heard.

#24.02.2025 :- ;
1. Vide separate order, cognizance of the offence
U/S 3 &4 of MCOC Act was taken.
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Spl. Judge (PC-Act) (CBI)-23
MONTHLY PROGRESS REPORT OF COURT DEALING WITH CASES AGAINST MPs AND MTAY-/ 7.1, &)

REPORT FOR THE MONTH OF FEBRUARY, 2025 (' aiilbs Cases)
AT W 612, @St BT
(Letter No. MP/MLAS/RADC/Gaz./2020/E-22388-22393 dated 24" November, 2020.) Court No. 612, 6th Floor

TS &Y =& Uit 78 f5
Rouse Avenue Court Complex, New Delhi

Name of the Presiding Officer : SH. JITENDRA SINGH

Designation : Special Judge (PC- Act), (CBI)-23, (MPs/MLAs Cases), Rouse Avenue District Court, New Delhi.
Date since posted in the court: 26.10.2024 (F/N)

Total nu@ber of cases pending on the first day of the month : 22

Number of cases disposed in the month with detail i.e. conviction, acquittal, Anticipatory Bail, dismissed, Criminal Revision, acceptance of
closure report, Misc.DJ/AS]J etc. : 04

Number of cases received by transfer . i
Number of cases pending on the last day of the month : 22
Number of cases instituted in this month : 03

(Jiten jrigh)

Ld. Special Judge, (P{] Act), (CBI)-23, (MPs/MLAs CASES)
Rouse Avenuge District Court, New Delhi

Spesial judge (FC Act) (CBI)-23
(MPs/MLAs Cases)
Rouse Avenue Districi &2
New Dethi




COURT OF SH. JITENDRA SINGH, SPECIAL JUDGE (PC-ACT), (CBI) 23, (MPs/MLAs CASES),
COURT NO 612, ROUSE AVENUE DISTRICT COURT, NEW DELHI

REPORT FOR THE MONTH OF FEBRUARY, 2025

r_Wheﬂm'

for CBI filed reply to the same.
Arguments were heard. The
same was disposed off on
14.02.2025. However, A-3
intimated the court about not
availing the permission granted
to him, as the Government of
India did not permit the Indian
Team to paricipate in
Championship. ~ The  said
information was taken on
record on 22.02.2025.

3. An application has been
moved by A-4 seeking
permission  to  visit USA.
Arguments were heard. The
said application was disposed
off on 22.02.2025.

4. Matter stands adjourned for
further cross examination of
PW-66 on 10.03.2025 on the

ground that the Bar wag\pot
strike,

and dispose
off
miscellaneo
us
applications
expeditiousl
y.

]

No| CNRNo.and | Nature | Penal | No.| Whether | Date | Date | Date of | Present Detail of State | Detail of Date Wheth A short summary of work done | The Action The Specific
Cause title - statutes | of | accused | of of | Framin | Stage prosecution | ment [ defence since | thereisany | erany | dateof | in the said case(s) during the Plan reasons, if any
Whethe | involved | Acc | is sitting | institut | taking | gof witnesses of witnesses when stayof | interim | disposal of month formulated | causing delay in
r State use or ion | cogni | Charge accus matter | proceedings | orders case and the steps | disposal of the said
case, d | former zance [ 8 Wit | Wi | Wit| oq_ | Defe | Defen | pps | orderedby | are taken for case(s)
complai MP/ML ness | e | nes | yhet| N8 | €€ | heen | guperior | existin expeditious
nt case A €8 | §5€ | BCS | her (WIME | WiMe | pogted | court,ifyes | gin the disposal of
or cite | 8 |exi|ooor | 5568 | 83€8 | for give detail | matter the said
closure d |dro| mi | gog | cited | exami| gnn caze(s)
report ppe|ned | of ned argume
d not nts
Mm@ 3) ) (5) (6) 7 ()] [©)] (10) (n (1)2 (13| (4) [ (15) | (16) | (17) (1®) (19) (20) @D (22) (23)
)
1 Case No. Compla | Sec I1 | Former |[20.05. |23..05 | 04.02.2 | Prosecutio | 83 | 7 | 66 |Not | List - - No No | July, 2025 | 1. Application moved on behalf| 1. Short | I.There are 11
CBI/259/2019 |int case | 120B MP/Min | 2011 |[.2011 |03 n Evidence Reco | of of A-9 secking permission to | dates are [ accused and 83
DLCTI1- CBI r/w 420, ister rded | witne travel outside Delhi, disposed | being given. | Prosecution
001038-2019 468, 471 ss not off on 06.02.2025. 2. Efforts are | witnesses.
CBI & IPC filed being made|2. The record is
Vs 13(2) 2. An application has been|to examine | voluminous.
Suresh Kalmadi w moved on behallf of A-3|the
13(1)(d) secking permission to travel to | witnesses on
PC Act Islamabad, Pakistan. Ld. SPP | the same day

|

Special Judge (PC Act) {CEN-23
(MPs/LiLAs Cases)
Rouse Avenue District s @

New Delhi




P

1
Case No. CBI/ | U/s 174 [ U/s 174 Individu | 08.11. | 08.11. | 26.03.2 | Judgement [ 2 | Nil [ 2 | Reco| List Stayed by| Yes [Within a|The pronouncement of | Dates are The
2612019 IPC IPC al 2011 2011 012 I rded | of the Hon'ble month of | judgment has been stayed by | being given | pronouncement of
DLCTI1- Witn Supreme the the Hon'ble Supreme Court of | as per the judgment has been
001042-2019 esses Court of Vacation |India vide order dated | tentative stayed by the
CBI not India  vide of stay 06.11.2017 in  SLP(Crl) | listing Hon'ble  Supreme
Vs Filed order dated 3742/17, A. Krishna Reddy Vs | before the Court of India vide
A. Krishna 06.11.2017 CBIL Hon'ble order dated
Reddy in SLP(Crl) The matter is ly listed | Sup 06.11.2017 in
3742117, A. before the Hon'ble Supreme | Court of SLP(Crl) 3742/17,
Krishna Court of India on 18.03.2025 | India A. Krishna Reddy
Reddy Vs Vs CBI
CBI
Case No. CBI/ | CBI 174A Individu | 08.11. | 08.11. [ 26.03.2 | Judgement | 2 [Nil| 2 | Reco| 3 Stayed by| Yes |Within a|The pronouncement of | Dates are The
262/2019 IPC al 2011 2011 012 | rded the Hon'ble month of | judgment has been stayed by | being given | pronouncement of
DLCTI11- Supreme the the Hon'ble Supreme Court of | as per the judgment has been
001044-2019 Court of Vacation |India in SLP(Crl) 3626/17, | tentative stayed by the
CBI India  vide of stay Purshottam Dev Arya Vs CBL. | listing Hon'ble  Supreme
Vs order dated The matter is tentatively listed | before the Court of India vide
Purshotamm 06.11.2017 before the Hon’ble Supreme | Hon'ble order dated
Dev Arya Etc in SLP(Crl) Court of India on 18.03.2025. | Supreme 06.11.2017 in
3626/17, Court of SLP(Crl)
Purshottam India 3626/17,
Dev Arya Vs - Purshottam  Dev
CBIL Arya Vs CBI.
Case No. Closure | 120B, Former |30.05. | Yetto | Vide Further | 42 | — | — | Not | List Stayed by| Yes |Depending [The Hon'ble High Court of|Dates are Stayed by the
CLOR/01/2019/ | Report {420 IPC Mr/ 2013 |be Order | Investigati of the Hon'ble upon the|Delhi has continued interim | being given | Hon'ble High Court
DLCTI11- & 13(2) Minister taken. | Dtd on Witn High Court outcome |order in Crl. MC No.|as per the|ofDelhi vide order
000187-2019 r/w 04.02.2 esses of Dethi of the | 2250/2020, Crl. M. A No | tentative dated 20.11.2020 in
CBI 13(1)(d) 0 CBI not vide order pending 16013/2020, Maneka Gandhi | listing Cil. MC No.
Vs of PC directe filed dated petition Vs CBL The matter is|[before the [ 2250/2020, Crl. M.
Mancka Gandhi Act dto 20.11.2020 tentatively listed before the [ Hon'ble A No 16013/2020
further in Crl. MC Hon'ble High Court of Delhi | High Court|& Cil. M.A.
investig NO. on 24.03.2025. of Delhi. 5336/2021, Maneka
ation. 2250/2020, Gandhi Vs CBI
Crl. M. ANo
16013/2020
& Crl. M.A.
5336/2021,
Maneka
Gandhi Vs
CBI
Case No. CBYV/ | CBI u/is Former |24.12. | 02.02. | 18.07.1 PE 254 | Nil | 204 - List No No |July, 2025 | . During this month, PW-185 | I.Short dates | .There are 254
113/2019 13(2) MLA 09 10 1 of Jagroop S. Gusinha further|are  being | Prosecution
DLCTI1I- v Witn partly cross examined on | given. witnesses cited.
000504-2019 13(1)(e) esses behalf of accused on|2.Effortsare|2. The Cross
CBI of PC not 17.02.2025, 18.02.2025 and |being made | examination of the
Vs Actrhw filed 19.02.2025. Matter is listed for [to examine | witnesses are
Abhay Singh sec 109 further PE on 06.03.2025. the lengthy and time
Chautala IPC witnesses on | consuming.
2. An application seceking | the same day | 3. The record is
compliance of order dated |and dispose | voluminous.

17.08.2024, thereby secking
directions 1o CBI 1o file list of
statements, but not relied upon
and supply a copy to accused,
has been moved on behaif of

ofl
miscellanco
us

lications
ex edilic)

Special Judge (PC A o
(MPs/MLAs Casag)
Rouse Avenue Ristric,

New Delhi




applicant/accused Abhay Singh | y.
Chautala. Ld. SPP for CBI
secks some time to file reply.
Matter is listed for reply and
arguments on the said
application on 05.03.2025.

Case No. CT/ |Ct. u/s3 2 | Individu | 14.08. | 27.09. | 06.10.2 PE 0] - |14 - List - - No No | July, 2025 | 1. PW-16 cross examined and | 1. Short | 1.There arc 40
29/2019 Case &4 al 18 18 1 of discharged on 06.02.2025. dates  are | Prosecution
DLCTI1- PMLA | PMLA Witn being given. | witnesses cited.

001050-2019 Act esses 2.Efforisare } 2. The  Cross

DOE not 2. PW Vikas Mehta, Joint | being made | examination of the
Vs filed Director, ED, submitted that he | to examine | witnesses are
A. K. Reddy is a cancer patient, is not | the lengthy and time
medically fit and unable to [ witnesses on [ consuming.
depose before the court. Matter | the same day | 3. The record is
stands adjourned for|and dispose | voluminous.
examination of PW Vikas | off
Mehta on 04.03.2025. | miscellaneo
Summoned be issued afresh. us
applications
expeditious]
Y.
3.The
parties/
counsels
have  been
asked to
cooperate in
the
expeditious
disposal of
the case.
Case No. State u/s 11 | Former |03.04. | 06.07. | 07.12.1 PE 301 |30 - List - - Stayed by | Yes (Withih 04 | 1. Application moved on behalf | Dates  are | Stayed by  the

SC/11/2019 | Case 7811271 MP 19 09 7 of the Hon'ble months of | of A-8, for seeking permission | being given | Hon'ble High Court
DLCT11- 3IPC Witn High Court disposal of | to travel abroad was disposed jas per the | of Delhi vide order

001001-2019 Actr/w esses of Delhi vide the off. tentative dated  27.04.2022

State 120B not order dated petition) listing and 21.11,2023 in
VIS IPC filed 21.11.2023 2. Stayed by the Hon'ble High [ before  the | W.P(CRL.)  No.
Dr. Chattar Pal in WP Court of Delhi vide order dated | Hon'ble 925/2022, Crl. MA
Lodha (CRL.) No. and 27.04.2022 and 21.11.2023 | High Court | No. 7825/2022 and
925/2022 in W.P.(CRL.) No. 925/2022, | of Delhi. CRL. M.A
and CRL. Crl. M.A No. 7825/2022 and 23333/2022,
M.A CRL. MA  23333/2022, Anirudha Bahal vs
2333312022, Anirudha Bahal vs State State 8
Anirudha on 11.03.2025. Accordingly,
Bahal vs matter  is  adjoumed for
State 17.03.2025.

Case No. CT. [PMLA |U/S3 6 |MP 11.08. | 07.08. - Misc. 4] -1 - - List - - No |July,2025 1. Applicant Ajay Kumar | 1. Short | 1.There are 06

CASE 17/2021 | Case &4 2021 2021 of Gupta has intimated the court | dates  are | accused persons.
DLCTI1- PMLA witne about his travel to USA w.e.f. | being given. | 2.Number of
000246-2021 Act sses 20.02.2025 to  27.02.2025, | 2. Efforts are | miscellancous /

DOE ’ not which is within the permitted | being made | applications
Vvis filed period of travel. Matter|to dispose
Amarendra adjourned for arguments off
Dhari Singh & B B main application moved by \Wiscellnneo Many  times,

S}:u\;i.‘.. des 2N

(MPs/NMLAs Cases;

Rouse Avenue District G¢
New Dethi



Ors. applicant Ajay Kumar secking | us adjournments  are
quashing of LOC issued | applications | being sought by the
against him by the ED on|expeditiousl |accused
05.03.2025. y. persons/counsel,
3.The

2. Part arguments on charge | parties/
heard on behall of ED on | counsels
13.02.2025. Matter stands | have  been
adjourned  for  remaining | asked ]
arguments on charge on [ cooperate in
03.03.2024. the
expeditious
3. Two applications w.r.L. travel | disposal of
abroad were moved on behalf | the case.

of applicant Ankit Agarwal.
Notice of the same were issued
fo ED. Arguments were heard.
The said applications were
disposed off vide a common
order on 21.02.2025.

4. An application seeking
modification of order dated
29.01.2025, permitting  the
applicant Ajay Kumar Gupta to
travel to USA for his medical
treatment  and  attending
business meetings, disposed ofl
on 20.02.2025.

5. An application moved on
behalf of A-2, in compliance of
order dt. 03.01.2025,
submitting his original passport
- on record, disposed off on
27.02.2025. Original Passport
of A-2 is taken on record.

Case No. CC/ | CBI u/s 6 | Former |[24.12..102.02.{ 20.09.1 | Prosecutio | 256 | Nii [ 222} - List - - No | December, | I. During this month, PW-219 | 1. Short 1. There arc 6
22/2019 13(2) MP/ 09 10 11 n Evidence of 2025 cross examined on 11.02.2025, | dates are | accused  persons
DLCT1I- rhw MLA Witn 12.02.2025 and 20.02.2025 being given, |and 256
000279-2019 13(1)(e) (RBT esses 2. Efforts are | Prosecution witness

CBI of PC on not 2. Matter is adjourned for | being made | cited.
Vs Actriw 14.03. filed further cross examination of [to examine[2. The  Cross J

Ajay Singh sec 109 22) PW-219 on 11.03.2025. the examination of the
Chautala IPC witnesses on | wilnesses are

3. An application sceking | the same day | lengthy and time

compliance of order dated |and dispose | consuming.

17.08.2024, thereby secking | off 3. The record is

directions to CBI to file list of | miscellaneo | voluminous.

stalements, but not relied upon | us 4. Many times the
and supply a copy to accused | applications | counsels for the

(A-1), has been moved on |expeditiousl |accused seek |~

behall of applicant/accused | y. adjournment

Abhay Singh Chautala. Ld.|3.The various

SPP for CBI seeks some time | parties/

to file reply. Matter is listed for | counsels

reply and argumemlg on the|have b
said application on 05. .2025’.\ ask to

L:r‘ ..:n.
(MPS/NieAs Cau..
Rouse Avenue District © .
New Delhi



cooperate in

the
expeditious
disposal  of
the case.

10 | CaseNO.CT |PMLA |U/S3 10 [ MLA 27.07.. - Argument | 108 No No | July, 1. On 01.02.2025, arguments Short{ 1. There are 10
CASE /23/2022 | Case &4 22 on Charge 2025 on applicatin moved by A-6, | dates are [ accused and 108
DLCT1i- PMLA ®RBT secking permission to travel to | being given. | Prosccution witness
000468-2022 Act on Goa, disposed off. 2. Efforts are | cited.

DOE 23.09.. being made{2. The record is
VIS 22) 2. On 15.02.2025, the matter |to  dispose | voluminous.
Satyendra was adjourned for arguments 3.  Number of
Kumar Jain & on charge as the undersigned flaneo | Miscellaneou
Ors was on half day leave. us applications are
applications | being filed by the
3. Matter is listed for | expeditiousi |accuscd/counsel.
arguments on charge on 4. Many times the
05.03.2025, as per direction counsels for the
received from the undersigned. accused seek
adjournment on
various grounds.
i1 Case No. CBI u/s 6 |MLA 03.12. - Further 81 No Yes | August, I.  The undersigned was on{ Short dates | 1.Case was
CBI/257/2019 13(2) 2018 Proceeding 2025 half day leave on 15.02.2025, | are being | received by transfer
DLCTI1- rhw RBT s thus, the matter was adjourned | given. on 11.11.2022.
000989-2022 13(1)(e) on for further proceedings on 2. There are 10
CBI of PC 01.11. 05.03.2025. accused and 81
VIS Satyendar Actr/w 22) Prosccution witness
Kumar Jain sec 109 2. An application ws 305 cited.
IPC Cr.P.C moved on behalf of A- 3. The record is
Il has been filed. CBI has voluminous.
supplied copy of
Supplementary Chargesheet to
Ld. Counsels for accused
persons.

12 Case No. CBI U/Sec. 01 [Former |RBT [ 26.07. Prosecutio | 41 No - June, 2025 | 1. PW-5 cross examined and [ Short dates | The record of the
CBI1/96/2023 | Case 147/148/ MP/Min | on 2023 n Evidence discharged. are  being | case is voluminous.
CBI Vs Jagdish 149/153 ister 20.09. given,

Tyiler Al 2023 2. On  13.02.2025, an
DLCTI11- 188/109/ application moved by Ld. PP
000702-2023 295/302/ for CBI for summoning
463 1 prosecution witness mentioned
at SI. No. 25 was allowed.
3. PW-6 has been examined in
chief. During his examination,
a CD had been played in the
Court. His cross examination
was deferred at the request of
Ld. Counsel for accused, as the
copy of CD (for the purpose of
identification of audiofvideo
footage) was not supplied to
them earlier. Matter is now
listed (i) for cross examination
of PW-6 on 07.03.2025“ (ii)
_~

[
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( f
for examination for witness
carlier summoned on
18.03.2025.
13 | Case No. CBI/ | CBI Uls 5 | FORME | 06.12. Arguments | 109 - - No No |[July, 2025 |Matter stands adjourned for | Short dates | Case was received
109/2023 120B,42 RCMA |2023 on 01.03.2025, for remaining|are  being|by transfer on
CBI Vs PC 0,467,46 -2 application arguments on charge, on the | given. 06.12.2023.
Lallawmsanga 8,471 u/s ground that the Bar was on
DLCTI1- IPC & 207,208 strike.
000830-2023 13(2),
13(1)(D)
PCACT
1988
14 Criminal Crimina | U/s 397, | 02 04.01. Arguments | — Not | Not No No | March, 1. Part argument heard. Short dates | Case was received
Revision No. |1 398 read 2024 on recor | filed 2025 are  being|by transfer on
53/2023 Revisio | with 401 Revision ded 2.Ld. SPP sought time to|given 04.01.2024.
Dinesh Gupta & | n CrPC Petition adduce his arguments.
Anr. Vs CBI
3. On 20.02.2025, adjournment
sought by Ld. PP for CBI, on
the ground that the matter has
been recently assigned to him.
Matter adjourned for further
arguments on 10.03.2025.
15 Criminal Crimina | U/s 397 | 04 | A-3 04.01. Arguments | ~ Not | Not No No | March, 1. Arguments heard on behalf | Short dates | Case was received
Revision No. |1 read Former | 2024 on recor | filed 2025 of A-4. are  being {by transfer on
51/2023 Revisio { with 399 MLA Revision ded given, 04.01.2024.
CBI V/s Dinesh |n CrPC Petition 2. Ld. SPP sought time 1o
Gupta & Anr. adduce his arguments.
CNR No.
DLCT11- 3. On 20.02.2025, adjournment
000780-2023 sought by Ld. PP for CBI, on
the ground that the matter has
been recently assigned to him.
Matter adjouned for further
arguments on 10.03.2025.
16 Ct.Case No. |PMLA [U/s44 05 | Individu | 09.01. | 19.1.2 Scrutiny of | 29 - - No No ([May,2025 1. Ld SPP for ED filed | 1.Short dates | Case was received
CT/02/2024 | Case read al 2024 024 documents application submitting certain |are  being [ by assignment on
DLCT11- with original documents. ED is | given. 09.01.2024,
000035-2024 section directed to supply the copy of | 2.The
DOE V/S 45 of same to accused persons. Part | parties/
Zeeshan Haider PMLA, arguments on charge on behalf | counsels
& Ors. 2002 of ED heard. have  been
asked to

2. An application has been
moved on behalf of A-l
seeking modification of bail
conditions imposed vide order
dated 16.12.2024. However, on
14.02.2025, Ld. Counsel for A-
1 submitted that he does not
want to press his applicagt and
withdraw the same. Th®\said
application was dismissed\ as
withdrawn.

cooperate in
the

expeditious
disposal  of
the case.

—_—
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3. Ld. SPP for ED submitted
that direction has been issued
by the Hon'ble DHC vide
order dt. 13.02.2025 in Crl.
Rev. Pet. 1329/2024 that the
matter may be adjourned to a
date after 21.03.2025.
Accordingly, matter stands
adjourned for further
proceedings on 28.03.2025.

4. An  application  dt
15.02.2025 has been moved on
behalf of A-l, seeking
permission to travel to his
hometown Nowgawana Sadat,
Dist. Amroha and Dist. Bijnor.
Notice issued to ED. The said
application was disposed off on
17.02.2025. Matter is listed on
date already fixed ie. on
28.03.2025.

17

CC NO.
State Vs. Swati
Maliwal

State

Uis 13
(1)(d) &
120B
IPC

04

Sitting
MP of
Rajya
Sabha

2LIZ
2016

18.01.
2017

08.12
2022

Prosecutio
n Evidence

Not
filed

April,
2025

1. PW-1, has been examined,
cross examined and
discharged.

2, Exemption application on
behalf of complainant has been
moved again. Ld. Counsel
submitted that the complainant
is still suffering from severe
back pain and has difficulty to
move and has been advised
further rest of 15 days. Ld.
Counsels for accused persons
opposed the application. 10 is
directed to verify medical
documents.

3. Matter is now listed for PE
on 19.03.2025. Witness at
Serial no. 3 in the list of
witnesses is summoned for the
said date.

Short dates
are  being
given.

Case was received
by transfer vide
order dated
13.02.2024 of LD.
Principal District &
Sessions  Judge-
cum-Special Judge
(PC  Act) (CBI),
RADC, New Delhi,

18

CRIMINAL
REVISION
22/2024
Kapil Mishra
VS. State

Crimina
|
Revisio
n

U/s 438
r/w 440
of
BNSS,
2023

Former
MLA

20.07.

2024

Misc.

No

March,
2025

1. Remaining arguments heard.

2. Matter is listed for order on
04.03.2025.

Short  dates
are  being
given,

Revision Petition
was received by
assignment on

20.07.2024

SC- 05/2024
State Vs. Anil
Jha & Ors,

State
Case

Uls
323/356/
341PC
& 3(i)
(r) (s),

Former
MLA

29.04.

2016

18.05.
2016

08.02.
2017

PE

Not
recor
ed

List
of
wiine
ss not
filed

No

July, 2025

1. Statement of Accused ws
313 Cr.P.C. w.rt. A-INA-2 A-3,
A-4 and A-5 haVe\ been

Short dates

are  bein
M

recorded, wherein they want ?a’

}aﬁas received
by transfer on

06.08.2024

lead their DE.

Special Judge (PC Act) (CB!)-23
(MPs/MLAs Cases)
Rouse Avenue District ©
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The
SC/ST
Act 1989

2. An application moved on
behalf of applicant seeking
permission for summoning
witness, allowed being formal
in nature.

3. DW-1 was examined in
chief, cross examined and
discharged. Ld. Counsel for
accused persons submitted that
he did not want to lead further
defence evidence. DE stands
closed accordingly.

4. Matter is now listed for
final arguments on 20.03.2025.

20

Misc. DJ ASJ
Filing No.
35/2025
CNR No.
DLCTI1-
000075-2025
ED
vs. OP Chautala

Misc.
DJ/ASS

EX-
MLA
(Abated)

27.01.

2025

Arguments
on
application

April,
2025

1. On 01.02.2025, Ld. SPP for
ED/non-applicant seeks some
time to file reply to misc.
application moved by applicant
on 27.01.2025

2. Reply to the said application
was filed on 19.02.2025. Ld.
Counsel for the applicant
sought adjournment to adduce
arguments. Request was not
opposed by Ld. SPP for ED.
Matter is now listed for
arguments on 12.03.2025.

Short dates
are  being
given

Case was received
by way of
assignment on
27.01.2025

2

Misc. DJ ASJ]
02/2025
CBIvs. US.
Awasthi & Ors.
(Sanjay Jain)
CNR DLCTI11-
000633-2024

Misc
DI ASJ
Case

ws 13
(1)of
PC Act

10.02.

2025

Argument
on
application

April,
2025

1. An application moved on
behalf of A-7  seeking
canccliation of LOC issued
against him by the CBI, has
been received by way of
transfer.

2. Ld. PP sought adjournment
on the ground that main SPP is
not available. [0  was
summoned for proper
adjudication. Part arguments
were heard on 24.02.2025.
Matter is  now listed for
remaining  arguments  on
18.03.2025.

Short  dates
are  being
given

File received by
way of transfer on
10.02.2025 of Ld.
PD&S], RACC,
New Delhi

Misc . DI ASJ
13712025
ED vs. Om
Parkash
Chautala (since
deceased)

Misc.
DJ ASJ

ED Case

17.02.

2025

Argument
on
applicaiton

No

April,
2025

I. On 17.02.2025, a fresh
Misc. Application under sub
Section (7) of Section 8 of
PMLA, 2002 seeking

confiscation  of nfirmed
attached properties of Yccused
Om Prakash Chautfila

Short  dates
are  being
given

=

Sp&.lm Julyge
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(MPs/MlAs ua;nn\
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(deceased), received from
Filing Centre. Notice of the
application issued to non-
applicant/LRs of deceased Om
Parkash Chautala. Matter is
adjourned  for reply and
arguments on 12.03.2025.

Misc. DJAS] | Misc. | ws 120 - 29.01. - Arguments | - - - - No No 1. Fresh application moved on Case was received
40/2025 DI ASJ |(B)r/w 2025 on behallf of accused Satish by way of
CBl vs. 40/2025 | Sec. application Khetrapal, seeking permission assignemnt on

Satish Khetrapal 403,409, to go Singapore for 55 days 29.01.2025
468,471, allowed and disposed off on
477 (a) 10.02.2025. Misc. File is
of IPC & consigned to Record Room.
13(2)
r/w Sec. 2. On 14.02.2025, application
13(1) moved on behaif of applicant
(D) of seeking correction of order dt.
PC Act, 11.02.2025, w.r.t. mentioning
1988 of FDR in the ordersheet,
disposed ofT.
3. Misc. file consigned to
Record Room.
CA/4/2024 Crimina U/s 341 | -- 18.04. - Misc. - - -- - No No 1. Arguments addressed by Ld. | Short dates | Appeal was
DLCTI1- | Cr.P.C 2024 Counsel for the appellants,|are  being | received by
000335-2024 | Appeal and the respondents were heard | given. assignment
Rajeev  Kumar at length on three dates of this
Rana And Anr month,
Vs State And
Anr. 2. The asppeal was allowed,
vide order dt. 20.02.2025. Trial
Court Record was sent to Trial
Court.
3. Appeal File consigned to
Record Room.
Misc ws 13 - 17.02. - - - - - - No No - File received on

Misc. DJASJ | DJAS] [(1)of 2025 1. On 17.02.2025, fresh Misc. 17.02.2025 by way
76/2025 Case PC Act Application, moved on behalf of Assignment.

CBI vs. US. of A-7 w.t. permission to

Awasthi & Ors. travel to  Russia, UK,

(Sanjay Jain) Singapore, UAE, Belarus, USA

and any other country between
next 3 months & interim
suspension of LOC.

2. Reply was filed by the CBI.
Arguments were heard. The
said application was disposed
off on 24.02.2025.

A |
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Bail Matter
26/2025
Amanatuliah
Khan vs. State of
NCT of Delhi

Anticip
atory
Bail
Applica
tion

u/s 482
BNSS,
2023

Sitting
MLA

13.02.

2025

1. On 13.02.2025, notice of
anticipatory  bail application
accepted by Ld. APP for State.
Arguments were heard. Interim
protection was granted till next
date. He was directed to join
investigation as and when
required by the IO.

2. Arguments on anticipatory
bail application heard at length
on two dates.

3.Anticipatory Bail application
w.rt. Amanatullah Khan was
disposed off on 25.02.2025.

4. File is consigned to Record
Room.

File received on
13.02.2025 by way
of Assignment.

Total cases pending as on 28.02.2025 = 22

Prepared by:- JA/Ahlmad

e

Special Judge, (PC Act) (CBI)- 23 s/MLAs Cases)
Rouse Avenue Court Complex, New Delhi
Special Judge (PC Act) (CBI)-23
(MPs/MLAs Cases)
Rouse Avenue District Cot

New Delhi




2 r a8 | VISHAL GOGNE

Additional Sessions Judge

— ( (" Special Judge ( PC-Act). ((BD)-24
Og g Q& ' Rouse Avenue District Court
NTG'.I' nﬂ]l\';

MONTHLY %GRESS REPORT OF COURT DEALING WITH CASES AGAINST MPs AND MLAs, OF THE MONTH OF FEBRUARY-2025
{Letter No. MP/MLAs/RADC/Gaz./2020/E-22388-22393 dated 24" November, 2020}

1. [Name of the Presiding Officer VISHAL GOGNE
2. | Designation Special Judge (PC Act) (CBI)-24 (MPs / MLAs Cases)
Rouse Avenue Court Complex, New Delhi.
3. | Date since which posted in the court 15.12.2023 (A/N)
4. | Total number of cases pending on the first day of the *22
month
5. |Number of cases disposed in the month with detail i.e. *4
conviction, acquittal, discharge, acceptance of closure 1 (Sessions Case)
report, etc 2 (Corruption / CBI cases) w1
’ 1 (Criminal Revision)
6.|Number of cases pending on the last day of the month *21
7. |Number of cases instituted in this month 2 (Criminal Revisions)

*Note: Judgement was passed in_sessions cases titled as State Vs Neel Daman Khatri etc. and State Vs Kishore Samrite in the month of December 2024 and February 2025, respectively. The matters next listed for

quantum of sentence,

Prepared by: . \\Y

Special Judge (PC Act) {CBI-24)

IOU‘W : (MPS/MLAs Cases)
/ ROUSéVJ&Hm@ﬁNEl)n

Spl. Judge (PC Ret) (8Bl)-24 (MPs/MLAs Cases)
(Ah%gaad/JA) Rouse Avenue Court Complex, New Delhi




VISHAL GOGNE

Additiong+"essions Judge
¢ Spocial Judd  C-Act), (CBD-24
"Rouse Avenue District Court
New Delhi
SINo | CNR No. and Cause title [Nature -Whether State case,| Penal statutes No. of Whether accused is Date of institution Date of coghizance
complaint case or closure involved accused |sitting or former MP/MLA
report
DLCT11-000429-2023 State Case U/s: 302, 307 IPC 2 Former Initial Institution dt. 10.02.2014
State MLA 10.02.2014
1 Vs Instituted in this court on
Dr. Jagriti Singh etc. 24.05.2023
- |Prese | Detail of prosecution | Statement of Detail of defence Date since when [Whether there is any stay of| Whether any interim| Expected date of
Date of nt witnesses accused - witnesses matter has been proceedings ordered by | orders are existing disposal of case.
Framin Stage Whether posted for final superior court, if yes give in the matters
g of of the recorded or arguments detail
Chargecase not
s
b Witne Witnesses|Witr Defence Defence -Yes- Matter was received in
6.06.20 sses | dropped | examined witnesses | withesses Vide order dt. 04.02.2025 of] -Yes- the month of May 2023,
15 cited cited examined Hon’ble High Court of Delhi Matter is expected to be
PE | 76 1 34 No - - - in CrlMC No.697/25 thel disposed of within a year
- (Cross / further cross-examination oﬁ
PW13is PW13 is deferred till thel
deferred) pendency of the Crl.MC
INo0.697/25

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled
“ Court on its own motion vs. Union of India & Ors.” below mentioned points have been added.

Short Summary of the work done in the case during the month

|The Action plan formulated and the
|steps taken for expeditious disposal of
_the case

)

jThe specific reasons, if any causing
| delay in disposal of the matter

[ Matter was taken up on four (4) dates in this month. It was stated by the Id. Senior;
| Counsel for A-1 at bar that the Hon’ble High Court 25 vide Order dated 4/2/2025
{had directed for the further cross-examination of PW13 to be deferred by this Court
jtill the decision of the Crl. MC No.697/25 filed by A-1 in challenge against Order of .
|this Court dated 20-1-2025. In view of the developments reported as well as
|asserted at bar by the 1d. Counsel for accused no. 1 and confirmed by the Ld. .
| Prosecutor for this court, the further cross-examination of PW13 was deferred. Two
1(2) expert witnesses PW33 (Dr. Parshuram) PW 34 and (Dr. Kanak lata Velma)
|were exammed cross-examined and dlscharged .

(1) Directions

{summons to witnesses.

1(2) Consecutive / Bulk date of hearing.
(3) Short dates being given and no unnecessary

|adjournments are being given. .

for advance reports upon {Matter has been received in the month of May 2023 by
Some |
|of the material witness are residing outside India. |
|Unavailability of witness on number of dates due to |

transfer from Patiala House Court, New Delhi.

|one or the other reasons.

%




VISHAL GOGNE

(’ ( Additional Sessions Judge
Special Judge (PC-Act), (CBI)-24
Rouse Avanna Nistrint Coynt
Sl CNR No. and Cause title [Nature - Whether State case| Penal statutes No. of Whether accused is Date of institutiohy Delh Date of cognizance
No complaint case or closur% involved accused sitting or former
report MP/MLA
DLCT11-000478-2019 Complaint case 3 & 4 of PMLA, 9 Former MP, Sitting MLA 06/09/16 07/09/16
2002
5 ED
Vs
Virbhadra Singh etc. o -
_ |Present | Detail of prosecution !’Statemen “Detail of defence | Date since |Whether there is any stay of proceedings ordereclI Whether any |Expected date of disposal
Date{Stage of | withesses | tof witnesses when by superior court, if yes give detail | interim orders of case.
of fthe case accused - matter has |are existing in
Fra 1rWhether been | the matters
ing jrecorded posted for
of | ornot final |
Char i ] arguments i
ges | |
‘ éWitnesiiNitnessﬂWitnesses; | Defence Defence Vide order dt. 19.04.2022 of Hon’ble High Court of Delhi -Yes- i T =
05.05. | ses es | examined§ witnesses | witnesses passed in Crl. Rev. P 217/2022 titled as Vikramaditya
21 | cited |droppe| i | cited | examined Singh Vs ED the trial court has been directed to record thej
d 4 | | ! ______lbrosecution evidence but the cross- examination be!
1 PE ]107 2 75 No | - T . - deferred till next date. ‘
- ' ; {(Cross is ; i
! deferred) i , i ] | |
i § |

Note In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No 1542/2020 titled

“ Court on its own motion vs, Union of India & Ors.” below mentioned points have been added

Short Summary of the work done in the case during the month

' The Action plan formulated and the steps
|taken for expeditious disposal of the case

The speclﬁc reasons, 1f any causing
Idelay in disposal of the matter

! Matter was taken up on three (3) dates in thxs month On ﬁrst date the w1tness PW 75 |
{(Anup Singh Rauthan, Joint Director, ED) was examined in chief at length. On the next .
{date it was submitted on behalf of the ED that witness PW75 (Sh. Anup Singh Rauthan,
|JD, ED), who was earlier posted at Goa, had now been posted to Delhi and was in the
tprocess of taking charge after getting relieved from his duties at Goa, therefore, a short
|adjournment was prayed. In view of the official reasons cited for the witness, the court .
Iperceived no material delay upon adjournment being granted. On the last date it was
|submitted on behalf of the ED, in continuation of the submissions on the previous date !
{that witness Anup Singh Rauthan (PW-75), had still not been relieved from his duties at -
| Goa for jeining the duties at Delhi.

(1) Directions for advance reports upon
summons to witnesses.

(2) Consecutive / Bulk date of hearing,.

(3) Short date being given and no unnecessary !
adjournments are being given,

Vide order dt. 19.04.2022 of Hon’ble High Court |
of Delhi passed in Crl. Rev. P 217/2022 titled as|
{Vikramaditya Singh Vs ED the trial court has been |
|directed to record the prosecution evidence but the |
|cross- examination be deferred till next date. Most |
i of the witnesses pertains to other states.|
'Unavailability of witness.




VISHAL GOGNE

( Additiq” Sessions Judge
Spemal Jum.,=~ (PC Act), (CBI)-24 -
SINo | CNR No. and Cause title |Nature - Whether State case, complaintlPenal statutes| No. of accu’éﬁ‘&’t Wﬁl Héi"’ WEuS@dTs | Date of institution Date of
case or closure report involved g or fo er MP/MLA cognizance
DLCT11-000975-2019 State 109, 465 r/w 471 9 Former MP, Sitting MLA 31.03.2017 08.05.2017
CBI PC Act ) IPC and 13 (2)
3 43 (PC Act case r/w 13 (1)(e) of
) ) PC Act 1988
Virbhadra Singh etc.
Date of Prese Detail of prosecution Statement| Detail of defence [Date since Whether there is any stay of proceedings Whether any | Expected date of
Framing nt witnesses of accused witnesses hen matter] ordered by superior court, if yes give detail |interim orders | disposal of case.
of [Stage - as been are existing in
Charges of the Whether osted for the matters
case recorded inal
or not rguments S N
Witnesses|WitnessesWitnesses| Defence | Defence Yes, Vide Order dt 16.04.2019 of the Hon'ble High -Yes- -
cited | dropped |examined witnesses | witnesses Court of Delhi in W.P. (Crl) 235/2019 titled as Pratibha o
cited | examined Singh and Anr & Crl. M.As 1619-1620/2019, the trial; ®
PE 203 = 60 No - — = court has been directed to make all possible endeavors
to first record the evidence of witnesses who are not
10.12.18 -elated to the State of Himachal Pradesh.

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled
“ Court on its own motion vs. Union of India & Ors.” below mentioned points have been added.

{Short Summary of the work done in the case during the month

IThe Action plan formulated and the steps
{taken for expeditious disposal of the case

|The specnflc reasons, 1f any
|causing delay in disposal of the
?:matter

Matter was taken up on two (2) dates in this month On the prevnous date it was noted
that the proceedings in the Revision Petition and other proceedings before the |
Hon’ble High Court were next listed for arguments on 03.02.2025 and were lastlyn
{taken up on 10.09.2024. In view of the initial interim order of the Hon’ble High
Court dated 16.04.2019, continued subsequently by various orders, all endeavors |
were being made to first examine the witnesses not related to the State of Himachal |
Pradesh as directed vide order dated 16.04.2019. It was reported that witness |
Gursharan Singh was unable to appear on account of a marriage in the family. It was !
further submitted by the Ld. SPP that the said witness was the last witness from Delhi |
whereas .all other witnesses pertain to Himachal Pradesh. The witness has been |
{summoned again for prosecution evidence.

thnesses

(1) Directions for advance reports upon summons to |

(2) Consecutive / Bulk date of hearing.
(3)Short dates being glven and no unnecessary |
adjournments are being given.

! |the evidence of witnesses who are not related
|to the State of Himachal Pradesh. Such|
|witnesses have largely been examined. In
|this matter most of the witnesses are pertains
\to the Himachal Pradesh. Unavailability of
|witness & counsels. |

|Vide Order dt 16.04.2019 of the Hon'ble High| r
|Court of Dethi in W.P. (Cri) 235/2019 titled as
EPratibha Singh and Anr & Crl. M.As 1619-|,
11620/2019, the trial court has been directed |
1to make all possible endeavors to first record

o




(r‘

VISHAL GOGNE
Additional Sessions Judge
Special Judge ( PC.Awt), (CBD)-24
Rouse Avenue District Court

Na-e Y 13 -
Sl CNR No. and Cause title Nature - Penal statutes No.of | Whether accused is Date of institution “T™ *"Ddte of cognizance
No Whether State case, involved accused sitting or former
complaint case or MP/MLA
- closure report
DLCT11-000981-2019 State Case 467,468, 471,474,201, 9 Former MLA 14.07.2017 03.08..2017
170, 120B of IPC and Sec|
State 8 of PC Act, 1988
Vs
Sukesh Chandrashekar ete.
Prese | Detall of prosecution |Statement| Detail of defence | Date since { Whether there is any stay of proceedings ordered | Whether any | Expected date of
Date of nt withesses of witnesses when matter by superior court, if yes give detail interim orders| disposal of case.
Framing Stage accused - has been are existing
of lfthe Whether posted for in the matters
Chargescase recorded final
or not arguments
WitnessWitnesses Witnesses Defence | Defence Yes, Vide order dt. 14.12.2018 of Hon'ble Supreme Court of| -Yes- -
es cited| dropped | examined withesses |witnesses India in SLP (Crl) No. 46619/2018 titled as B.Kumar Vs
cited |examined State and Vide order dt. 30.09.2019 of the Hon'ble High
PE 66 _ P No — — — Court of Delhi in Criminal Revisions no. 273/19, 1078/18,
P 1140/18 and 1121/18, the proceedings are stayed till date.

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled
“ Court on its own motion vs. Union of India & Ors.” below mentioned points have been added.

|Short Summary of the work done in the case during
the month

|The Action plan formulated and
[the steps taken for expeditious
|disposal of the case

The specific reasons, if any causing delay in disposal of
the matter

continued. Thus, in view of the said submission, case was
adjourned.

Matter has been stayed by the Hon’ble Supreme Court of India. On -
|the previous date it was submitted by the Ld. Counsel for the accused |
|that the proceedings before the Hon’ble High Court in the present
{matter were next listed on 04.03.2025 and the interim order was:

It was stated by the counsel of the applicant / accused on the previous date,
that the matter is listed before the Hon'ble High Cowurt of Delhi on
06.08.2024. Interim orders have been continued.




VISEAL GOGNE

( \itional Sessions Judge
Spewal Judge ( PC:Act:), (EBI);24

] CNR No. and Cause title Nature - Penal statutes No.of | Whether accused istPuse A@E@ﬁﬁé&hﬁﬁa‘{ Date of cognizance

No Whether State case, involved accused sitting or former New De
complaint case or MP/MLA
closure report
DLCT11-000125-2019 State 120B r/w 420 of IPC and 14 Former MP / Sitting 16.04.2018 30.07.2018
Sec 13 (2) r/'w 13 (1) (d) MLA
5 (i/Bl (PC Act case) of PC Act, 1988
S
Lalu Prasad Yadav etc.
Prese | Detail of prosecution |Statement) Detail of defence Date since | Whether there is any stay of proceedings ordered | Whether any Expected date of
Date of [t withesses of witnesses when matter by superior court, if yes give detail interim orders| disposal of case.
Framing [Stage accused - has been are existing
of pfthe Whether posted for in the matters
Chargescase recorded final
or not arguments
Withess| Witnesse |Witnesses Defence | Defence - - Within one year from the|
es cited|s dropped| examined witnesses |witnesses date of framing of the
cited |examined charge.
Arg/ | 94 - - No - - --
= Charg
e

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled
“ Court on its own motion vs. Union of India & Ors.” below mentioned points have been added.

The Action plan formulated and the The specific reasons, if any
Short Summary of the work done in the case during the month steps taken for expeditious disposal of |causing delay in disposal of

the case the matter

Matter was taken up on two (2) dates in this month. On the first date an application was moved on |Consecutive dates being given for arguments on | -
behalf of the CBI placing on record the order of the Hon’ble Supreme Court dated 11.02.2025 in |charge. |
Crl. Apl. No. 1448 of 23 instituted by Mr. Vinod Kumar Asthana (A-13).The Hon’ble Supreme |
Court had directed while disposing the said appeal that all issues are left open to be agitated :
before this court at the time of framing of charges. On the second date part submissions were |
heard on the aspect of charge on behalf of the CBI. The matter was already listed for arguments |
on charge on consecutive dates. :

H
l




(‘

VISHAL GOGNE

Additional Sessions Judge

(

N

e T'hi

Special Judge ( PC-Act). (roodo 24
‘Rouse Aveune lnstrict

Sl CNR No. and Cause title Nature - Whether State case, Penal statutes No. of accused |Whether accused is sitting| Date of institution |Date of cognhizance
No complaint case or closure report involved or former MP/MLA
DLCT11-000985-2019 Complaint Case Sec 3 & 4 of PMLA’ 16 Former and sitting MP and 25/08/2018 17.09.2018
- 2002 MLA
6 Vs
M/s Lara Projects LLP Ltd ete.
Prese | Detail of prosecution |Statement| Detail of defence |Date since when| Whether there is any stay of proceedings | Whether any Expected date of
Date of nt . witnesses of witnesses matter has been | ordered by superior court, if yes give detail |interim orders| disposal of case.
Framing [Stage accused - posted for final are existing
of pfthe Whether arguments in the matters
Chargescase recorded
or not
Witness) Witnesse Witnesses Defence | Defence Yes, The Hon,ble Supreme Court of India vide order -Yes- Within one year from the
es cited|s dropped| examined withesses |witnesses dt: 16/09/2019 in SLP (Criminal) 8156/2019 titled as| date of framing of the
cited examined Sarla Gupta Vs ED, has ordered to not to frame charge.
Misc. | 21 _ _ No — — — charges until further orders.
= App &
Arg/
Charg
e

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled
_ “Court on its own motion vs. Union of India & Ors.” below mentioned points have been added.

|case durin

g the month

|Short Summary of the work done in the

|The Action plan formulated and the }
{steps taken for expeditious disposal
{of the case

| The specific reasons, if any causing delay in disposal of the matter

{The proceedings have been stayed by Hon’ble,
{Supreme Court, It was submitted by the Id. Counsel.
{for the ED that orders are awaited from the Hon’ble |
1Supreme Court,

The Hon,ble Supreme Court of India vide order dt: 16/09/2019 in SLP (Criminal) 8156/2019
ititled as Sarla Gupta Vs ED, has ordered to not to frame charges until further orders.




VISHAL GOGNE

( Additional Sessions Jud,
Special Judge ( PC-Act), (gu ., 24
Sl | CNR No. and Cause Nature - Penal statutes No. of aceUSed S| WHEREr attused Date of institution Date of cognizance
No title Whether State case, involved Nez Dtifig or former
complaint case or closure MP/MLA
report
DLCT11-000985-2019 Complaint Case Sec 3 & 4 of PMLA’ 8 Former MP 08.03.2021 26.03.2021
2002
ED
7 Vs
M/s Alchemist Township
India Ltd ete.
Presen Detail of prosecution Statement of| Detail of defence Date since when Whether there is any stay of Whether any | Expected date of
Dateft Stage witnesses accused - witnesses matter has been | proceedings ordered by superior | interim orders | disposal of case.
of pfthe Whether posted for final court, if yes give detail are existing in
Framcase recorded or arguments the matters
ing not o
of Witness| Witnesses | Witnesses Defence | Defence WYes, Vide order dated 25.05.2022 of the| -Yes- Within one year from
Char es cited | dropped | examined withesses |withesses on’ble High Court of Delhi p?ssed in Crl, the date of framing of
ges cited |examined .C No 2483/2022, the operation of order, the charge.
Niso. | B2 = 5 No — = ~ dated 22/03/2022 has been st'ayed. 'I:he
matter was listed on 09.04.2024 in the High
- |App & court of Delhi.
Arg on
Charge

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled
_ - Court on its own motion_vs. Union of India & Ors.” below mentioned points have been added.

The Action plan formulated and the |The specific reasons, if any causing

|Short Summary of the work done in the case during the month |
|steps taken for expeditious disposal |delay in disposal of the matter
i
J

of the case |
The matter has been stayed by the Hon’ble High Court. It was submiited by the Id. = |The next date before the Hon’ble High Court is
Counsel that the matter was stated to be next listed before the Hon'ble High Court | 116.04.2025. Copy of the supplementary complaint |
on 16.04.2025. land accompanying documents have not been |

Jsupplied in terms of the previous order.

[




VISHAL GOGNE

, Additional Sessions Judge
( Special Judge (PC-A0 «7-.N-24
Rouse Avenus Dicir:

Sl CNR No. and Cause title Nature - Penal statutes No. of Whether accused is Date of institution NP+ Date of cognizance

No Whether State case, involved accused sitting or former
complaint case or MP/MLA
closure report
DLCT11-000331-2022 Complaint Case Sec 3 & 4 of PMLA’ I A co-accused was a 02.06.2022 09.06.2022
2002 former MLA in the
8 ED predicate offence.
Vs
Sukash Chandrashekar.
Prese | Detail of prosecution |Statement Detail of defence | Date since | Whether there is any stay of proceedings ordered | Whether any Expected date of
Date of [nt witnesses of witnesses when matter| by superior court, if yes give detail interim orders| disposal of case.
Framing Stage accused - has been are existing
of pfthe Whether posted for in the matters
Chargesfcase recorded final
or not arguments
Witness| Witnesse |Witnesses Defence | Defence Yes -Yes- Within one year from thei
es citeds dropped| examined witnesses |withesses| Vide order dt. 06.02.2024 of Hon’ble High Court of Delhi in date of framing of the
cited examined IW.P. (Crl) 3560/2023 & Crl.M. A 33055/2023 titled as charge.
DE 23 1 20 Yes -~ — — Sukash Chandrashekhar Vs ED, the trial court has been
directed to adjourn the matter and fix a date later than the

15-;2-20 date fixed in Hon’ble High Court of Delhi.

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled
“ Court on its own motion vs. Union of India & Ors.” below mentioned points have been added.

Short Summary of the work done in the case during the month

|The Action plan formulated and the steps
(taken for expeditious dispesal of the case |

The specific reasons, if any causing
delay in disposal of the matter

The matter has been stayed by the Hon’ble ngh Court Matter is at the stage of
{recording Defense Evidence. On the previous date it was stated by the 1d. counsel
{for the accused that the proceedings before the Hon'ble High Court in the present ; ’
matter were next listed on 16.01.2025 and the interim order was continued. In\
| view of the said submission, case was adjourned to 19.03.2025.

TN

|High Court in the present matter were last
Jlisted on 16.01.2025.

The Hon’ble ngh Court has dlrected this
court to adjourn the present matter to a date

Court. The proceedings before the Hon'ble

later than the date before the Hon’ble High|

ey

G




VILHAL GOGNE

(’ Ad#” mnal SesstPS)JFggg -
- PC-Act),
Sf?g: , l_dge( rict Court

S CNR No. and Cause title Nature - Whether Statj Penal statutes No. of Whether accused is NeBatelof institution Date of cognizance

No case, complaint cas involved accused sitting or former
or closure report MP/MLA
DLCT11-000630-2022 State Sec 8,9,11,12, 13(2) r/'w 19 Former and Sitting MP / 10.10.2022 27.02.2023
13(1)(d) of PC Act 1988 Sitting MLA
9 CBI (PC Act case) & Sec 120B r/w 467,
Vs 471, 468, 420 IPC
Lalu Prasad Yadav etc.
Present Detail of prosecution [Statement| Detail of defence | Date since | Whether there is any stay of proceedings ordered | Whether any Expected date of

Date [Stage of withesses of witnesses when matter, by superior court, if yes give detail interim orders| disposal of case.

of (he case accused - has been are existing
Frami Whether posted for in the matters
ng of recorded final
Charg or not arguments

es Witness Witnesse |Witnesses Defence | Defence - - Within one year from the

es citedls dropped| examined witnesses |withesses date of framing of the
cited |examined charge.
Misc. app| - - - - - - -

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled
i o “ Court on its own motion vs. Union of Indla & Ors.” below mentioned points | have been added.

Short Summary of the work done in the case during the month 1 The Action plan formulated and the steps The specific reasons, 1f any causing
taken for expeditious disposal of the case ‘ delay in dlsposal of the matter

Matter was taken up on four (4) dates in this month. On the first two dates the Ld. Sr. Ishort date and mentioning of mvestlgatlon tlme There were 78 accused in the final
Counsel for the CBI sought a short adjournment of a few days to crystallize the submissions |}lines. supplementaxy charge sheet. Cognizance was|
of the CBI in terms of the previous queries from the court. On the third date the 1d Sr. jtaken against one hundred and three (103)'
counsel for the CBI had made the submissions that since the allegations in the three charge laccused person.
sheets involve the same foundational conspiracy and have named a number of common
accused as well as witnesses, the second and third charge sheets (bearing CC No. 59/2022l
and CC No.44/2023) are in the nature of supplementary charge-sheets. It was specnﬁcally'
submitted on behalf of the CBI that the entirety of the allegations reflected in the three |
charge-sheets and two supplementary charge-sheets require one trial and not three separate |
trial. The court passed a detailed order determining that the three charge-sheets merits a |
single trial, with the first charge sheet bearing CC No. 59/2022 being the main charge sheet
jand the second as well as third charge sheets (CC No. 44/23 and CC No.79/24 respectively) |
being supplementary charge-sheets. The proceedings and registration numbers of those two !
charge sheets were merged with the first charge sheet. Cognizance was taken against one 1
hundred and three ( 103) accused person.

h




VIFHAL GOGNE
(( ( A.ddxtlonal Sessions Judge
| Special Judge ( PC-Act), (CBI).24

Rouse Avenue Districs Gt
Sl CNR No. and Cause title Nature - Penal statutes No. of Whether accused is Date of institutionNew D|'hi Date of cognizance
No Whether State case, involved accused sitting or former
complaint case or MP/MLA
closure report
DLCT11-000114-2023 State Case Sec 3 (1)(r)(s) of SC/ST 10 Sitting MLA 30.01.2023 30.01.2023
Act
State
10 Vs
Virender Singh Kadiyan etc.
Prese | Detail of prosecution |[Statement| Detail of defence | Date since | Whether there is any stay of proceedings ordered | Whether any Expected date of

Date of It witnesses of witnesses when matter by superior court, if yes give detail interim orders|  disposal of case.

Framing Stage accused - g has been are existing
of pfthe Whether posted for in the matters
Chargescase recorded final
or not arguments|
Witness| Witnesse |Witnesses Defence | Defence Yes, vide order of the Hon’ble High Court dated 31.05.23 in -Yes- ==
es citeds dropped| examined witnesses |witnesses Crl. MLA 15541/2020(Stay) in Crl. M.C 4140/2023, 4557/23,
cited |examined #563/23 & 4576/23 the proceedings have been stayed.
PE 25 - 10 - - - -
20.05.20 (all
23 deferred)

Note:~ In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled

- o - “Court on its own motion vs. Union of India & Ors.” below mentioned points have been added.
Short Summary of the work done in the case during the month

The Action plan formulated and the steps taken [ The specific reasons, if any causing delay in
for expeditious disposal of the case disposal of the matter
|The proceeding has been stayed by the Hon’ble High Court of Dethi. The §i(1) Short date may be given and no unnecessary || Vide order of the Hon’ble High Court dated 31.05.23 in
|proceedings are presently stayed against all accused persons. The next date of jadjournment are being given. Crl. M.A 15541/2020 (Stay) in Crl. M.C 4140/2023,
hearing before the Hon'ble High Court was stated to be 23.04.2025. Matter had |

(2) Ld. PP to consider whether trial may continue 4557/2::1, 4563/23 & 4576/23 the proceedings have been
|not been taken up in this month. {qua other accused. stayed in the matter.
E




¢

VISHAL GOGNE
A “onal Sessions Judge
Speciau sudge (PC Act) (CBI) -24

sl CNR No. and Cause title  |Nature - Whether Statj Penal statutes No.of | Whether accusedhistjse A"e‘D ts tunstltutlon Date of cognizance
No case, complaint cas involved accused sitting or former New
or closure report MP/MLA
DLCT11-000498-2023 State Sec 8,11,12, 13(2) r/'w 19 Sitting and former MPs / 03.07.2023 -
13(1)(d) of PC Act 1988 MLAs
11 CBI (PC Act case) and Sec 120B r/w 420,
Vs 471 1PC
Lalu Prasad Yadav etc
Prese [ Detail of prosecution |Statement| Detail of defence | Date since | Whether there is any stay of proceedings ordered | Whether any Expected date of
Date of {nt withesses of witnesses when matter by superior court, if yes give detail interim orders| disposal of case.
Framing [Stage accused - has been are existing
of pfthe Whether posted for in the matters
Charges case recorded final
or not arguments
WitnessWitnesses Witnesses Defence | Defence - - Fresh Case received in)
es cited| dropped | examined witnesses |withesses the month of June 2023,
cited |examined Matter is expected to be
Misc. [ 42 - - - - - == disposed of within 1
- app year.

Note:- In terms of order dated 21.12. 2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled

i The Action plan formulated and the steps
{taken for expeditious disposal of the case

The specrfic reasous, if any causing ;
jdelay in dlsposal of the matter

I Matter was taken up on four (4) dates in this month. On the first two dates the Ld. Sr. CounseI

jsecond and third charge sheets (bearing CC No. 59/2022 and CC No.44/2023) are in the nature |
tof supplementary charge-sheets. It was specifically submitted on behalf of the CBI that the -

ysheets require one trial and not three separate trial. The court passed a detailed order determining -

144/23 and CC No.79/24 respectively) being supplementary charge-sheets. The proceedings and |
iregistration numbers of those two charge sheets were merged with the first charge sheet. |

for the CBI sought a short adjournment of a few days to crystallize the submissions of the CBI in !
terms of the previous queries from the court. On the third date the Id Sr. counsel for the CBI had | '
made the submissions that since the allegations in the three charge sheets involve the same
foundational conspiracy and have named a number of common accused as well as witnesses, the

entirety of the allegations reflected in the three charge-sheets and two supplementary charge-

that the three charge-sheets merits a single trial, with the first charge sheet bearing CC No. -
59/2022 being the main charge sheet and the second as well as third charge sheets (CC No. |

Cogmzance was taken agamst one hundred and three (103) accused person

Short date and mentioning of investigation time lines.

i
| There are 19 accused in this case.




-

‘

SHAL GOGNE
Additional Sessions Judge
Special Judge ( PC-Act), (CBI)-24

‘Rouse Avenue District Court
AT N o 1la s
Sl | CNR No. and Cause title [Nature - Whether State casej Penal statutes No. of Whether accused is Date of institution s Date of cognizance
No complaint case or closur involved accused sitting or former
report MP/MLA
DLCT11-000033-2024 Complaint Case Sec3 &4 of 7 Sitting MPs/MLAs 09.01.2024 27.01.2024
. PMLA2002
Enforcement Directorate
12 Vs
Amit Katyal etc
Prese | Detail of prosecution [Statement| Detail of defence | Date since | Whether there is any stay of proceedings ordered | Whether any Expected date of
Date of [nt witnesses of witnesses when matter| by superior court, if yes give detail interim orders|  disposal of case.
Framing Stage accused - has been are existing
of [of the Whether posted for in the matters
Charges(case recorded final
or not arguments
Witness| Witnesse | Witnesses Defence | Defence - - One year from the date of
es citeds dropped| examined withesses |withesses framing of charge.
cited |examined
Misc.| 46 - - - - - --
= Appea
rance

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled

“ Court on its own motion vs. Union of India & Ors.” below mentioned points have been added.

Short Summary of the work done in the case during the f
month |

!
I
|
|
f

The Action

plan formulated and

the steps taken for expeditious
disposal of the case

|The specific reasons, if any causing delay in
disposal of the matter

i Matter has been taken up on two (2) dates in thlS month On the first date no
1one was appeared. On the second date all accused persons were directed to '
jcomplete the inspection of the unrelied documents by the next date of
{hearing. The ED was also directed to ensure the processing of the sanctlon
! by the next date

Short dates being given for expeditious!
{conclusion of arguments on charge.

|
1

Sanction for prosecution of accused persons is still awaited.




VIZHAL GOGNE

Additional Sessions Judge
C Special #~ 7e ( PC-Act), (CBI)-24
Rousé. e¢nue Distric:. Court
N
Sl CNR No. and Cause title Nature - Whether Stat Penal statutes No. of Whether accused is i Date of institution Date of cognizance
No case, complaint case involved accused sitting or former
or closure report MP/MLA
DLCT11-000307-2023 State case U/s 147, 148, 149, 307 26 Ex MLA Initial date 03.12.2016 23.03.2015
IPC Instituted in this court on 11.01.2024|
State
13 v
S

Naseer @ Naseem efc

Present| Detail of prosecution [Statement] Detail of defence Date since | Whether there is any stay of proceedings ordered | Whether any Expected date of

Date ofStage witnesses of witnesses when matter by superior court, if yes give detail interim orders| disposal of case.
Framin of the accused - has been are existing
gof gcase Whether posted for in the matters
Charge recorded final
s or not arguments
WitnessWitnesses Witnesses Defence | Defence - - One year from the date
es cited| dropped | examined witnesses |withesses of framing of charge.

cited examined

Charge | 43 - - - - -

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled

“ Court on its own motion vs. Union of India & Ors.” below me_ntloned points have been added.

| Short Summary of the work done in the case during the
|month

%The Action plan formulated and the steps |
|taken for expeditious dispoesal of the case

|The specific reasons, if any causing delay in

|disposal of the matter

The matter was taken up on two (2) dates in thls month The death
verification report of an accused is awaited in the connected matter.

(1) Short dates belng glven and no unnecessary
adjournments are being given.

The charge sheet is of the year 2015 and is connected with |
another case filed of the year 2015. The case was received
by this court in the year 2024. There are 26 accused.
Lengthy arguments on the point of charge were advanced |
by separate counsels. On account of the voluminous|
record in the present two connected charge-sheets and the|
|detailed arguments advanced on behalf of separate|
[counsels for the 26 accused persons, several dates have
ibeen consumed in concluding arguments on charge.

2




| VISHAL GOGNE
( Additional Sessions J udge

Special Judge ( PC-Act), (CBD)-24

Rouse Avenue District Court
New Delhi

SI CNR No. and Cause title Nature - Whether Stat Penal statutes No. of Whether accused is Date of institution Date of cognizance
No case, complaint cas involved accused sitting or former
or closure report MP/MLA
DLCT11-000306-2023 State case U/s 147, 148, 149, 307 36 Ex MLA Initial date 01.12.2015 16.01.2015
IPC Instituted in this court on
14 State 11.01.2024
Vs
Akhlaq Alvi etc
Prese | Detail of prosecution |Statement| Detail of defence | Date since | Whether there is any stay of proceedings ordered | Whether any Expected date of
Date of [t witnesses of accused witnesses when matter| by superior court, if yes give detail interim orders| disposal of case.
Framing Stage i has been : are existing
of [ofthe Whether posted for in the matters
Charges/case recorded final
or not arguments
Witness Witnesse |Witnesses Defence | Defence - - One year from the date
es cited|s dropped| examined witnesses |witnesses of framing of
cited |examined charge.
Charg| 74 - - <= -- - -

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled
“ Court on its own motion vs. Union of India & Ors.” below mentioned points have been added.

|Short Summary of the work done in the
|case during the month !

|The Action plan formulated and the
|steps taken for expeditious disposal |
of the case !

matter

The specific reasons, if any causing delay in disposal of the

1 The matter was taken up on two (2) dates in this month.
|The death verification report regarding accused no. 18
|(Shahnawaz S/o Yusuf) is awaited. The SHO, PS New
|Friends Colony was directed to furnish the same by the
|next date of hearing.

(1) Short dates being given and no unnecessary
adjournments are being given.

The charge sheet is of the year 2015 and the case received by this court in year
2024. There are 36 accused. Lengthy arguments on the point of charge were
|advanced by separate counsels. On account of the voluminous record in the
ilpresent two connected charge-sheets and the detailed arguments advanced on |
{behalf of separate counsels for the 36 accused persons, several dates have been |
Jconsumed in concluding arguments on charge.

f




VISHAL GOGNE
Additiona( sions Judge

Special Judge ( » C-Act), (CBD)-24
‘Rouse Avenue District Court

New Delhi
Sl CNR No. and Cause title [Nature - Whether State] Penal statutes No. of accused | Whether accused is Date of institution Date of cognizance
No case, complaint case orn involved sitting or former MP/MLA
closure report
DLCT11-000455-2023 State case U/s 302, 336, 201, 34 5 Sitting MLA Initial date 29.11.2019 28.09.2019
IPC Instituted in this court on
15 State 16.01.2024
Vs
Raju Kumar Singh etc
Prese | Detail of prosecution [Statement| Detail of defence | Date since | Whether there is any stay of proceedings ordered | Whetherany | Expected date of

Date ofnt withesses of witnesses when matter by superior court, if yes give detail interim orders| disposal of case.
FraminStage accused - has been are existing

g of of the Whether posted for in the matters
ChargeCase recorded final

s or not arguments
WitnessWitnesses Witnesses Defence |Defence -- - One year from the date|
es Citedr‘:’fopped examined witnesses |witnesse of framing of charge.
cited s
examine
d
PE 38 - 24 - - - --
23.11.
23

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled

“ Court on its own motion vs. Union of India & Ors.” below mentioned points have been added.

Short Summary of the work done in the case
|during the month

{The Action plan formulated and the steps
|taken for expeditious disposal of the case !

? The specific reasons, if any causing delay in
disposal of the matter

{Matter was taken up on two (2) dates in this month. One (1)
{witness was examined and discharged. On the second date the

CBI Vs. Lalu Prasad Yadav & Ors. as well as revision petition

{witness was present but could not be examined as the entire |
day was consumed in arguments on charge in matter titled as :

(1) Directions for advance reports upon summons to witnesses. !
(2) Consecutive / Bulk date of hearing.
(3) Short dates being given and no unnecessary adjournments are

being given.

]

titled as Somnath Bharti Vs. State.




.

4

VISHAL GOGNE
Additional Sessions Judge
Special Judge ( PC:Act), (CBI)-24
Rouse Avenue District Court

Sl CNR No. and Cause title Nature - Penal statutes No.of | Whether accused is Date of institution'®¥ Ue[n1  Pate of cognizance
No Whether State case, involved accused sitting or former
complaint case or MP/MLA
closure report
DLCT11-000781-2022 State case U/s 286, 506 IPC 1 Ex MLA Initial date 13.12.2022 28.11.2022
Sec 9B of Explosive Act b Instituted in this court on .
16 State 1884 20.01.2024
Vs
Kishore Samrite
Prese | Detail of prosecution [Statement| Detail of defence | Date since | Whether there is any stay of proceedings ordered | Whether any Expected date of
Date of [nt witnesses of witnesses when matter| by superior court, if yes give detail interim orders| disposal of case.
Framing Stage accused - has been are existing
of pfthe Whether posted for in the matters
Chargesase recorded final
or not arguments
WitnessWitnesses Witnesses Defence | Defence - - Judgment is passed in
es cited| dropped | examined witnesses |witnesses this  month. Th
cited |examined accused has Dbee
Order| 25 - 25 Yes Nil Nil - convicied. Matter i
16.10.20| on pending for quantum o
23 Sente sentence.
nce

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled
“ Court on its own motion vs. Union of India & Ors.” below mentioned points have been added.

f Short Summary of the work done in the case during the 3
{month

!

The Action plan formulated and the steps _
|taken for expeditious disposal of the case :

|The specific reasons, if any causing
delay in disposal of the matter

iJudgment is passed in thls month Matter is pendmg for quantum of |
|sentence.

éJudgment is passed in

quantum of sentence.

ihas been held convicted. Matter is pending for

this month. The accused

S

.




VISHAL GOGNE

( Additiorf” ssions Judge
Special Judg. , £C-Act), (CBI)-24
] CNR No. and Cause title Nature - Penal statutes No.of | Whether ac&?éwnﬁrpﬁfé of Mktitution Date of cognizance
No Whether State case, involved accused sitting or former Howr el
complaint case or MP/NMLA
closure report
DLCT11-000138-2024 State case U/s 6 Ex MLA Initial date 05.07.2017 01.02.2017
109,149,186,333,332,353 Instituted in this court on
17 State IPC 12.02.2024
Vs
Neel Daman Khatri etc
Prese | Detail of prosecution |[Statement| Detail of defence | Date since | Whether there is any stay of proceedings ordered | Whether any Expected date of
Date of Nt witnesses of withesses when matter| by superior court, if yes give detail interim orders| disposal of case.
FramingStage accused - has been are existing
of pfthe Whether posted for in the matters
Chargesfase recorded final
or not arguments
WitnessNVltnesseﬁWitnesses Defence | Defence -- - Judgment was passed in
es cited| dropped | examined witnesses |witnesses the month of December
cited |examined 2024.
Order| 26 - 26 Yes Nil Nil -
19.05.20| on
18 |[Sente
nce

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled
“ Court on its own motion vs. Union of India & Ors.” below mentioned points have been added.

| Short Summary of the work done in the case during the month [The Action plan formulated and the steps | The spec1f1c reasonms, 1f any causing

5 [taken for expeditious disposal of the case |delay in disposal of the matter

| Judgment was been passed in this month of December 2024. Two accused£ = éJudgment has been passed in thls month
|were held convicted and four accused were acquitted. The matter is pending for | 1Two accused were held convicted. The matter
Quantum of Sentence. The applications under section 3 & 4 of the Probation of' |is now pending for Quantum of Sentence.

Offenders Act, 1958 read with section 401 BNSS (section 360Cr. PC) were !
moved on behalf of convict Neel Daman Khatri and Joginder Dahiya. Copies
{were supplied to the State for reply on the next date. Matter is fixed for
|submissions on the point of sentence.




-

VISHAL GOGNE
Additional Sessions Judge
Special Judge ( PC-Act), (CB)-24
‘Rouse Avenue District Court

Sl No CNR No. and Cause title Nature - Penal statutes involved|  No. of Whether accused is Date of insGulon Dol Date of cognizance
Whether State case, accused sitting or former
complaint case or closure MP/MLA
. report
DLCT11-000987-2019 Complaint case Sec 233/628 r/iw 211 & 31 Sitting MP in the 08.12.2016 09.06.2017
240 (3) of Companie: connected PMLA case Instituted in this court on
18 SFIO Act, 1956 and Se pending in this court. 29.07.2024
Vs 420/468/477A & 120B
Surender Kumar Jain etec. of IPC
Present| Detail of prosecution |Statement| Detail of defence witnesses | Date since | Whether there is any stay of proceedings ordered by superior | Whether any | Expected date of

Date of Stage of]| witnesses of accused when matter court, if yes give detail interim orders| disposal of case.
Framingthe case & has been are existing in|

of Whether posted for the matters
Charges recorded final

or not arguments
(WitnessWitnesse Witnesses Defence Defence Yes, vide order dt. 13.12.2022 of the Hon’ble High court of Delhi in -Yes- One year from the date
e escited] s examined witnesses witnesses Crl. M.C. No. 6716/2022 and Crl. M.A. No. 26115/2022 titled as| of framing of charge.
dropped cited examined Virendra Jain & Anr Vs SFIO & Anr., the trial court may proceed with|
Charge| 39 . - No = = - hearing on arguments on charge. However shall avait the decision of the|
High court before framing formal charges.

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled

“ Court on its own motion vs. Union of India & Ors.” below mentioned points have been added. _

Short Summary of the work done in the case during the month |

The Action plan formulated and the steps
taken for expeditious disposal of the case

The specific reasons, if any causing
delay in disposal of the matter

court of Delhi for orders on charge. The matter was taken up in this month.
Matter listed for orders on an application under section 190 Cr. P.C. along with
the similar application in the connected matter wherein further submissions are to |
|be made by the ED. Matter was fixed for orders along with the connected matter.

{Fresh matter received by way of transfer in the month of July 2024. There are {(1) Consecutive / Bulk date of hearing.
Ithirty one (31) accused in this matter. The matter is stayed by the Hon'ble Highi{(2) Short date being given and no unnecessary
adjournments are being given.

Vide order dt. 13.12.2022 of the Hon'ble High
court of Delhi in Crl. M.C. No. 6716/2022 and Crl.
M.A. No. 26115/2022 titled as Virendra Jain & Anr
Vs SFIO & Anr., the trial court may proceed with
hearing on arguments on charge. However shall

Jawait the decision of the High court before framing

formal charges.




VISHAL GOGNE

Additional Seggions Judge
C Special Judge ({  ct). (CTD)-24
‘Rouse Avenue instrict Court
Sl | CNR No. and Cause title |[Nature - Whether State case,| Penal statutes No.of | Whether accusetii® | “' Date of institution Date of cognizance
No complaint case or closure involved accused sitting or former
P report MP/MLA
DLCT11-000977-2019 Complaint case 3 & 4 of PMLA , 2002 79 Sitting MP 18.05.2017 03.07.2017
" Instituted in this court on
19 Directorate (gsEnforcement 29.07.2024
Surender Kumar Jain etec.
Presen| Detail of prosecution [Statemen| Detail of defence Date since Whether there is any stay of proceedings ordered by | Whether any | Expected date of
Date of t Stage witnesses tof withesses when matter superior court, if yes give detail interim disposal of case.
Framingof the accused - has been orders are
of case Whether posted for final existing in
Charges recorded arguments the matters
or not
WitnesWitnessWitnesses Defence |Defence +Yes, Vide order dt. 27.09.2022 of Hon'ble High Court of Delhi in|  -Yes- One year from the
- ses es |examined withesses |witnesse Crl. M.C No. 657/2022 & Crl. M.A 19865/2022 titled as Directorate date of framing of
cited |droppe cited s of Enforcement Vs Rajesh Kumar Aggarwal , the order of trial charge.
d examine court is stayed to the extent of supply of un- relied documents not
d relied upon _ont:ehalf oL the pebtitioner lbué tbhetgst ofttthe un-trelzﬁd
ocuments in the case has to be supplie e petitioner to the
Orders| 56 - - No - - - respondent without default. = e

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled

“ Court on its own motion vs. Union of India & Ors.” below mentioned points have been added.

i

' Short Summary of the work done in the case during the month

The Action plan formulated and the steps E
{taken for expeditious disposal of the case |

The specific reasons, 1f any causing
delay in disposal of the matter

Fresh matter was received by way of transfer in the month of July 2024. There are ;
seventy nine (79) accused in this matter. The order of trial court is stayed of supply |
of un- relied documents. The matter was taken up in this month. Matter was listed |
for orders on an application under section 190 Cr. P.C along with a similar
|application in the connected matter. Certain clarifications were required by the
{court from the ED upon the application of accused no. 5 Satish Kumar Pawa |
|seeking the summoning of an additional accused namely Saurabh Aggarwal.
Clarifications have been provided by the Ld. Counselfor the ED upon queries |
raised by the court in the context of the application of accused No.5 Satish Kumar
Pawa seeking summoning of an additional accused person namely
{SaurabhAggarwal .Matter was fixed for orders.

(1) Consecutive / Bulk date of hearing.
(2) Short date being given and no unnecessary

|adjournments are being given. ! ,
'|Enforcement Vs Rajesh Kumar Aggarwal

ilorder of trial court is stayed to the extent of
isupply of un- relied documents not relied upon :
{on behalf of the petitioner but the list of the un-|
|relied documents in the case has to be supplied |
by the petitioner to the respondent without

|default.

|Yes, Vide order dt. 27.09.2022 of Hon'ble High
|court of Delhi in Grl. M.C No. 657/2022 & Cil. |
{M.A 19865/2022 titled as Directorate of|;

, the|




.

VISHAL GOGNE

Additional Sessions Judge

‘

Special Judge ( PC-Act), (CBI)-24

SINo | CNR No. and Cause title Nature - Penal statutes No.of | Whether accused is Date Bf”l'ﬁg?liqt"%ﬁ UISTTIU U0 at6 of cognizance
Whether State case, involved accused | sitting or former e Dl
complaint case or MP/MLA
closure report
DLCT11-000570-2024 State Case 3.1 (r)(s)(w)(ii) of SC/ ST| I Sitting MLA 03.07.2024 12.07.2024
20 POA Act
State Vs Vinay Mishra
Present Detail of Statement of| Detail of defence Date since when Whether there is any stay of Whether any Expected date of
Date of Stage prosecution accused - witnesses matter has been proceedings ordered by superior | interim orders disposal of case.
Framingof the witnesses Whether posted for final court, if yes give detail are existing in
of ase recorded or arguments the matters
Charges| not
Witne Witnesstlvnness Defence | Defence -No- -No- One year from the date of
sses| es es J witnesses| witnesses framing of charge.--
22.10.24 cited d’°§Pe "32““ cited | examined
Charge| 18 - 3 No - - -

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled

“ Court on its own motion vs. Union

of India & Ors.” below mentioned points have been added.

|Shert Summary of the work done in the case during the month :

The Action plan formulated and the
steps taken for expeditious disposal
{of the case

The specific reasons, if any causing
delay in disposal of the matter

Fresh matter received by way of assignment on July 2024. Matter was taken up on |
three (3) dates in this month. The matter was listed for cross examination of PW-1 |
(complainant) and PW-2 (eye witness). However, on the first date the complainant |
(PW-1) was reported to be unwell and PW-2, who is the son of PW-1, had !
reportedly taken her to the hospital. On the second date, at the outset of the |
proceedings PW1(complainant) had stated that she wishes to make two voluntary |
[statements for bringing on record two documents. This court after hearing the |
fdetailed submissions and objections of both the parties, directed the original
documents to be taken on record in the judicial file. A copy of the documents were .
|also provided to the 1d. Counsel for the accused. The matter was adjourned for
| cross-examination of PW1 as well as PW 2 who were both material witnesses. On |
the last date PW1 was further cross-examined at length.

(1) Consecutive / Bulk date of hearing,.
(2) Short date being given and no unnecessary
adjournments are being given.

Unavailability of documents and witnesses.




VISHAL GOGNE

Additional Sessions Judge
( Spocial Judge ( PC-Act), (CBD-24 [
Rouse Aveure ™1 0t Canrt
Sl CNR No. and Cause title  |Nature - Whether State Penal statutes involved No. oft Whether accused is sitting | Date of institution Date of cognizance
No case, complaint case or accused jor former MP/MLA
) closure report
DLCT11-000600-2024 State 7,8,9,11,12,13(2) r/w 13(1)(d) of 78 Sitting MP/ MLA 06.07.2024
PC Act and 120B, 420, 467, 468,
94 | CBI'Vs Lalu Prasad Yadav etc (PC Act Case) U71, 109 IPC

Presen| Detail of prosecution [Statement off Detail of defence | Date since when

Whether there is any stay of proceedings

Whether any Expected date of

App

Date of t Stage witnesses accused - witnesses matter has been ordered by superior court, if yes give detail| interim orders disposal of case.
Framingof the Whether posted for final are existing in
of [lcase recorded or arguments the matters
Charges; not
Witnes/Witness{Witnesses| Defence| Defence -No- -No- -
ses | es |examined witnesse| witnesses
cited d’°:pe s cited | examined
Misc. | 119 - - No - -- -

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled
“ Court on its own motion vs. Union of India & Ors.” below mentioned points have been added.

Short Summary of the work done in the case during the month :

The Action plan formulated and the steps

i taken for expeditious disposal of the case

1

1The specific reasons, if any causing delay
lin disposal of the matter

Matter was taken up on four (4) dates in this month. On the first two dates the Ld. Sr. Counsel ‘

for the CBI sought a short adjournment of a few days to crystallize the submissions of the !
CBI in terms of the previous queries from the court. On the third date the 1d Sr. counsel for

the CBI had made the submissions that since the allegations in the three charge sheets involve

the same foundational conspiracy and have named a number of common accused as well as

witnesses, the second and third charge sheets (bearing CC No. 59/2022 and CC No.44/2023)
are in the nature of supplementary charge-sheets. It was specifically submitted on behalf of
the CBI that the entirety of the allegations reflected in the three charge-sheets and two
supplementary charge-sheets require one trial and not three separate trial. The court passed a -
detailed order determining that the three charge-sheets merits a single trial, with the first .
charge sheet bearing CC No. 59/2022 being the main charge sheet and the second as well as
third charge sheets (CC No. 44/23 and CC No.79/24 respectively) being supplementary !
charge-sheets. The proceedings and registration numbers of those two charge sheets were .
merged with the first charge sheet. Cognizance was taken against one hundred and three (103) |

accused person.
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VISHAL GUGNE
Additional Segsions J udge

Special Judge (PC.-Act) ((‘.T:B 24

Si CNR No. and Cause title Nature - Penal statutes No. of | Whether accused is Date of iRstitutiomue Digtrict Co ate of cognizance
No Whether State case, involved accused sitting or former New Delhi
complaint case or MP/MLA
e closure report
DLCT11-001154-2024 State 438,440 of BNSS 1 Ex MLA 02.12.2024 s
29 Somnath Bharti Vs State (Criminal Revision)
Presen| Detail of prosecution |Statemen Detail of defence Date since |Whether there is any stay of proceedings ordered| Whether any | Expected date of disposal of
Date of t Stage witnesses tof witnesses when by superior court, if yes give detail interim orders case.
Framingf the accused - matter has are existing in
of lcase Whether been the matters
Charges recorded posted for
or not final
arguments
Witnes(witnes Witnesses Defence | Defence -No- -No- Within a quarter
ses | es |examined witnesses | witnesses
cited d"°:pe cited examined
Orders| - - - - = - -

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled
“ Court on its own motion vs. Union of India & Ors.” below mentioned points have been added.

Short Summary of the work done in the case during the month

steps taken for expeditious disposal
of the case

The specific reasons, if any causing delay in
disposal of the matter

Arguments heard. Submissions have been concluded. Matter is fixed for orders.

i
|
|
i
|
\

[
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( Addutional Seq sdJudge
Sp;::al Judge (P esct), (CBI)-24
sl CNR No. and Cause title Nature - Penal statutes No.of | Whether accusged js i it B5FE of institution Date of cognizance
No Whether State case, involved accused sitting or former
complaint case or MP/MLA
closure report
DLCT11-000160-2025 State 397 Cr.P.C. & 440 BNSS 9 Sitting MLA 25.02.2025 -
03 Cr Rev 06/2025 (Criminal Revision)
Gyanendra Singh Vs. State & Ors
Presen| Detail of prosecution |Statemen Detail of defence Date since [Whether there is any stay of proceedings ordered) Whether any | Expected date of disposal of
Date of ft Stage witnesses tof witnesses when by supetrior court, if yes give detail interim orders case.
Framingof the accused - matter has are existing in
of [case Whether been the matters
Charges recorded posted for
or not final
arguments
Witnes\Witness Witnesses Defence Defence -No- -No- Within a quarter
ses | es |examined witnesses | witnesses
cited d'°:|’e cited examined
Argume - - - = - - -
= nts

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled
“ Court on its own motion vs. Union of India & Ors.” below mentioned points have been added.

Shert Summary of the work done in the case durmg the month éThe Action plan formulated and the ' The specific reasons, if any causing delay in
Isteps taken for expeditious disposal |disposal of the matter
of the case

|Fresh revision petition received by way of assignment on February 2025. Matteri
was taken up in this month. It was submitted by the Ld. Proxy counsel for the !
|revisionist that the main counsel was not available for hearing. The court has fixed

(1) Consecutive / Bulk date of hearing.
{(2) Short date being given and no unnecessary !
adj ournments are being given.

|the matter for conmderatnon on next date of hearmg
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VISHAL GOGNE
Additional Sessions Judge

Si CNR No. and Cause title Nature - Penal statutes No.of | Whether accused is Date o?I: nlshiuf o - ]‘)"i tk ﬁggﬁl?'é’te of cognizance
No Whether State case, involved accused sitting or former i Avg;me = th -
. ew Delhfi
complaint case or MP/MLA
] closure report
DLCT11-000163-2025 State 397/399/401 CrP.C. & 1 Ex. MLA 27.02.2025
. . 440/441 BNSS
24 Cr Rev 162/2025 (Criminal Revision)
Narmada Prasad Prajapati Vs
State
Presen| Detail of prosecution {Statemen Detail of defence Date since Whether there is any stay of proceedings ordered| Whether any | Expected date of disposal of
Date of [t Stage witnesses tof witnesses when by superior court, if yes give detail interim orders case.
FramingPf the accused - matter has are existing in
of [case Whether been the matters
Charges recorded posted for
or not final
arguments
Witnes\Witness Witnesses Defence | Defence -No- -No- Disposed of in this month.
ses | es |examined witnesses | witnesses
cited dr°:pe cited examined
Dispos| -- = = = % = =
s ed of

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled
“ Court on its own motion vs. Union of India & Ors.” below mentioned points have been added.

| Short Summary of the work done in the case durmg the month

The Action plan formulated and the
{steps taken for expeditious disposal
|of the case

The specific reasons, if any causing delay in
disposal of the matter

| Fresh revision petition received by way of assignment on February 2025. Matter
| was taken up on one (1) date in this month. Arguments were heard and the matter |
{was decided on the same day vide detailed order rendered in the presence of the 1 adjoumments are being given.
‘ parties in open court.

(1) Consecutlve / Bu!k date of hearmg
1(2) Short date being given and no unnecessary

B
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PARAS DALAL
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Additions! Chief Judicial Hagistratadf
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Rouse Avenue Distsict o Dethi
The Ld. Principal District & Sessions Judge, et Couts e D
Rouse Avenue District Court,
New Delhi.

Ref No:- MP/MLAs/RADC/Gaz/2020/E-22388-22393 dated 24/11/2020 & MP/MLAs./RACC/Gaz./2024/298D-307D dated 12.01.24.

Subject:- Monthly Progress report of the Courts Set up for trial against sitting and former Member of Parliament (MP's) and
Member of Legislative Assemblies (MLA's).

Respected Madam,
It is submitted that the requisite information is being furnished as under:-

MONTHLY PROGRESS REPORT OF COURT DEALING WITH CASES AGAINST MPs AND MLLAs FOR THE MONTH OF
FEBRUARY 2025.

1. Name of the Presiding Officer : Sh. Paras Dalal

2. Designation : ACJM-01

3. Date since which posted in the Court 26.10.2024 (A/N)

4. Total number of cases pending on the first day of the month: 18

5. Number of cases disposed in the month with details i.e.: Conviction:-, Acquittal:-01, Discharge or Acceptance of Closure
Report-, Transfer--, ETC :- 3 (Including One Misc. Crl. application)

6. Number of cases pending on the last day of the month: 19

Note:- Five Cases are instituted in this month including one Misc. Crl. application.
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CNR No.
DLCT12- M
000241- atter was listed on lAwaiting
2019 & Stayed by LLE2 2025 g Orders of the
: i 22.02.2025 for further s Stayed by Hon'ble
s Hon'ble . . [Hon’ble
Ct Case-~ |Crimin Supreme Court proceedings and receipt Supreme Supreme Court
22719 | @ l499/500 | . [Former paso1/13 19/12/1 [Further B vt (s pLURs e Rh Bt e,y o SLPELY
1 (Comp 1 08/01/13 S R I RS - order dated |vacation of {Supreme Court of India. |~ . 3477/2019,
SMRITI ; IPC MP 3 Procee 3477/2019, P .. [India and
laint dimss 3429/2019 (II- 22/04/19 stay.  |Stay is still continuing U 3429/2019 (II-C),
ZUBIN | (Case) & C), Vide order on the trial and NDOH | ™" .. 1| Vide order dated
IRANI VS s is 04.03.2025 and hence p 22/04/19
dated 22/04/19 . once the stay
SANJAY matter was adjourned Mo———
NIRUPA for 12.03.2025. :
M
CNR No.
DLETL-
001394- Matter was listed on -
2019 & Stayed by 11.02.2025 and g:j:zgnﬁf £
Hon'ble 22.02.2025 for further Hon’ble Stayed by Hon'ble
. Supreme Court proceedings and receipt Supreme Court
Ct Case : ; Supreme
64/19  |Crimin S.L.P(CR.L) | Yes, Vide |Subjectto jof Order of the Hon’ble Court of S.L.P(CR.L)
al Further | - |- - =] - - 3477/2019, [order dated [vacation of {Supreme Court of India. India and 3477/2019,
2 Sitting - Procee 3429/2019 (II- | 22/04/19 stay.  |Stay is still continuing 3429/2019 (I1I-C),
SANJAY
NIRUPA (?aci);l;p 49191:{200 A MP ) dings Q) on the trial and NDOH ';-;att:}r( Zc(l)iltlég Vide order dated
Case) Vide order is 04.03.2025 and hence o t]l:e - 22/04/19
MVS dated 22/04/19 matter was adjourned —— y
SMRITI for 12.03.2025. ’
ZUBIN
IRANI

Page No. 3/19




Subjiect to Matter was not listed in
CNR No. Re-list . e Eebruary due to stay.
DLCT12- the ;Ss;%rtligg ast date of hearing was
000017- matter Yes. Vide | Urs ag2. [0-01:2025 and the next
for o i S date of hearing is|Awaiting ~ [Stayed by the
Al receipt Ordeé Cr.(l;iC 13.05.2025. Orders of the F-Ion’ble High Court
Ct Case (Crimmin ng% Sittin ol 14??:;523 iy | Hon'ble Highpnd  interim - stay
2/2021 - l.& ' NILLAg/ vt continuec’l Hon’ble o of pgainst trial
3| cuHAIL |[(Comp 499/500/ 5 Sitting 21/01/21 |27/01/21 (17/11/22 directi | 8 (-~ | -- -] - - - on High Court Delhi  and
BIHARI | laint 34/120- MP prs/ord subsequent |of Delhi or e wqulg
GOSWA |Case) | g pc S: i dates and (vacation of bi e::g:d;:;
MI He bl lastly on |stay order. i e y
VS i 23.01.2025 WSS
SATYEN gh gﬁﬂu
AN & Comnt
OTHERS
Matter was listed on
07.02.2025.  Counsels
CNR No. stated that the next date
DLCT12- of hearing in Hon’ble Stayed by Hon'ble
000052- Yes, Vide Delhi High Court is|ayaing High Court in
Order 16.052025 and  thelqdars of the| . CR--M-C.
k] Stayedby | Dated interim orders had been [fz0 Spla prign | 2964/202L, vide
Case [Crimin| 200 Further Honble High |05.02.24, ¢ . lontinued. Matter belooy o (order dated 24.11.21
15/2021 il |GuBG. Sitting [28/08/20 procee Court in continued Subjgct - now put up for further —n ©| and continued vide
(Comp| & 1 01/09/21| - .6 |- - - - - vacation of pul up 1or IUrterinelhi  and
KAILAS laint |499/501 MLA 21 dmg/dl CRL.M.C. on stay. pTDCEEdJHgS/ directions matter would Orders dated
H Case) | IPC rection 2964/2021, |subsequent " on 23.05.2025. be expedited 05.02.2024,
vide order | dates and o, Bl Gt 10.04.2024,
GAHLOT dated 24/11/21 | lastly on : S| 18.07.2024,
Vs 31.01.2025 i 07.10.2024 and
VIJENDR lastly on 31.01.2025.
A GUPTA

Frboarai e
Additional Chief Ju ffi:ial Hagistrate-H
Rouas Avernsa Disiicl Cotsts, New Dot
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atter was listed on

As per directions of
Hon’ble High Court
of Delhi and on the
submissions of the
barties matter was
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CNR No. 7.02.2025 sl adjourned for four
DLCT12- Earlier, 1.02.2025 for PE. ’I?Sglzozf;e f“"t‘;
000094- (Origina there were n 07.02.2025, Ld. PO Efforis made P 4'07'202 a4 aad N
2022 & Cr | Date of directions as on leave, v T suaiten s.no. drsetems Top
G Institutio of the n 21.02.2025, wimess [0 S TEPS 1O L e
1712022 n= Hon’ble as served but he was e erer : ma]mer & W
28/05/22 27/04/2 High Court bon nine day leave and wi;:esse's Solgentd. i (e
STATE ) P B of Delhi o Sguesisd  esmapiion coming from [is beiné proceeded
ys  (Crimin (Date on 10/08/2 post the from appearance. Now out of Delhi. with
RIPUL al [323/354/ Sitting | which 2/08/22 3 PE |21 o . _ matter  |31.05.2025 listed for PE on U i ’
VERMA | (State [506/509/| © | MLA | caseis (Modifi subsequent 07.03.2025. d‘?“ecessaffs
@ VIPUL Case) | 34 IPC received led to date I:Iéour:\f?;ge d
& ORS / Charge e ind all efforts
Institute Framed) therein, e smde o
FIR NO. din thl_s H i dispose  of
834721, court = is no such Mt
PS 06/09/22 directions .
.S. expeditiously.
SHALIM ) e
AR passed.
BAGH
USRI -01
f Juflicial Megistrale-11
{ e




CNR No.
DLCT12- HStaged by
Recei on'ble High .
000112- g Conrt g - Last date of hearing was Stayed by Hon'ble
h022 & Cr Alseci  ccused 33.12.20f24 and the next High Court qua
Cases ons Kuldeep Kumar st of lheaing s pccused  Kuldeep
19/2022 o from - CRIE.. M.C Yes, Vide 26.0;%.2025 after the JAwaiting Kumar in
Cm{“" the No. 5853/2022, |°rder dated f;farfglg Hb ehfore the Orders of the CRL.M.C. No.
STATE |2 Sitting 20/10/2 |Hon'bl videorder | 111023 1o on’ble High Court of Hon'ble High [5853/2022,  vide
Vs (State |188 IPC MLA 26/09/22 |26/09/22 | =", e High - ol b — | dated 10/11;22 ek By Sub}ttiect tof I?Elhl.‘ Matter was not (Court of order dated 10/11/22
KULDEE | Ca5€) Court and qua other i s vac:t L0 (LI Rehoing, A0k Dl andeal Wi Tt
P of accused | dated and ay- matter would brders dated
KUMAR Delhi/ pérsans in lastly ons be expedited [15/02/24, 27/05/24,
& ORS Further CRL.M.C.6910 26.11.2024 pnce the stay [12.07.24 and
FIR NO. procee 12022 & s vacated. 26.11.24, interim
413/21, ding Crl.M.A.26781/ order have been
P.S. 2022, vide continued till NDOH
KALYAN order dated i.e. 17.03.2025.
PURI 19/12/22
AT forg, TSR -1
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Matter was listed on
24.02.2025 for Cross

Vide order dated
09.11.2023, the
revision petition

preferred by accused/
petitioner against the
summoning order was
dismissed by the Ld.
ASJ/Spl. Judge (PC
Act) CBI-24
MPs/MLAs Cases),
RADC, ND. Further,
both the Ld. Counsels

(Origina Examination of thel .. . o~ . submitted that vide
CNR No. | Date of CW1-Complainant. —— order dated
DLCT12- [nstitutio Adjournment was 20.12.2023 in
_ every week, CRL.M.C No
000122- . pought by the Ld.b e 95523 & y
15/01/21 Counsel for accused on|_ .. ’ P255/23 & CRL.M.A.
20228& | ) Yes, Vide personal grounds and adjournment No. 34587/23 of the
CT Cases Cn;lmn 200 (Date on 26/04/2 order dated djournment was not Ilfoﬂslo;gl;; bbu}; ononDtéllii Hif;'ergot‘;;:
7| 112022 Yooy | CEBC. | o (Sitting | which 55,551 3& | cp ol m | | = Yesundl (012238 by, g5 OPPOSEd By thel o occary bummoning  order
; & MLA | caseis 29/04/2 09.12.2024 | 02.04.24 omplainant side.| ..
laint . 3 . adjournments dated 19.01.2023 has
RAVIND 499/500 received 3 and uashing petition was :
Case) , are  avoided jpeen challenged and
ER IPC / 10.09.2024 so pending before the | . " e o brder dated
KUMAR Institute Hon’ble High Court of 10.09.2024 both the
VS d in this Delhi, however, there [ made W h b
< ’ s diSpOSE of pfil‘[lES ) ave een
DURGES court = was no stay of ase iven liberty to seek
H 28/10/22 proceedings before this - adjournment
PATHAK ) court. Matter now listed [0 Y+ lbefore this Court till
& ANR for cross examination of e next date of
the CW1-complainant
on 10.03.2025.
icourt of delhi order.
In__vi uch
directions, now _the
atter __is __ further
roceeded rom
13.01.2025.
y
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CNR NO.
DLCT12-
000099- (Origina
20(2%& ngﬁt?g Stayed by Hon'ble
CASES n= N ngh Court of Delhi
7/2023 21/10/21 IAwaiting in Crl.MC No.
) Matter Stayed by | Yes, Vide Orders of the| 7326/2023, vide
Crimin Dte o is ro- Hon'ble I-Iigh' order dated ' atter was not listed in [Hon’ble High order dated
STATE al | 188/34 Sitting | which 28/08/2 | listed _Court of Delhi | 15.02.24, Subjgct tof ebr'uary. Last dat;: o‘f Coil}fit 05 11.10.2023, dated
Vs (State | IPC MLA | caseis [10/12/21 |75 for ol R R el - |in CrLMC No. | 12.07.24 |vacation of fhearing was 03.12.2024 [De an 15/02/2024,
KULDEE | Case) received urpos 7326/2023, and stay. d the next date of|matter would| 12.07.2024 and
P ) g fixed vide order  {26.11.2024 hearing is 26.03.2025. |be expedited | interim orders have
KUMAR Institute dated once the stay | been continued till
T o 11.10.2023. is vacated. 17.03.2025. Now the
& ORS, din this :
FIR NO. court = next c‘late of hearing
372/21, 07/07/23 here is 26.03.2025.
PS. )
GHAZIP
UR
v T AT UG -01
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CNR No. Short  dates
DLCT12- given and no
000177- atter was listed on uzfltirmessaéyts
2023 & 18.02.2005 for  PE. [ INTEL
CR Cases Sw;mons. ;Siueg duio Even. ; Witmesses to be
12/2023 erved. however ho Lo [Further  all examined are from
Crimi % ues;e d o efforts ~ are [NIA and are posted
STATE umlal T 1186/189/ Sittin dq " d made to pout of Delhi, whose
VS | (state 353/506 v Ag 30.10.23 [31.03.24 02.08.24| PE |19 e b o No  [31.05.2025 J.‘t’t“;“mel“n F"‘ gdispose of pppearance requires
IAMANAT IPC i s epeated summons
ULLAH Case) ummons issued to PW7 diti :
ough concerned SHO expeditiously fand at times dates of
KHAN or the NDOH. d whenever jone week cannot be
’ ossible date [given.
FIR NO.
272/2020 atter is now listed for .f e v.:;ik
e or PE on 03.03.2025 -
.S. ubject to
Shaheen availability of
Bagh Counsels.
ﬂfﬁm SV el
dditional Chig] Jygleiqy Magistrate1
Rouse Avenge Distric Courts, New Dethi
(
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CNR No.
DLCT12-
000038-
2024 &
CT Cases
02/2024

IDIRECTO
RATE OF
ENFORC
EMENT
(E.D.)

Vs
ARVIND
KEJRIWA
L

Crimin
al
Compl
aint
Case)

200
Cr.P.C.
r/w/s
174 IPC

Sitting
MLA

03.02.20
24

07.02.20
24

21.12.24

CE

30.04.2025

Matter was listed on
13.02.2025, 15.02.2025
and  21.02.2025. On
13.02.2025 an fresh
application received on
behalf of applicant/
accused praying for
necessary orders and
directions for change of
date in the matter, Same
be fixed for date already
fixed i.e. 15.02.2025.
On  15.02.2025 an
pplication
adjournment was
already filed on
13.02.2025 on behalf of
accused side stated that
the main counsel had to
attend another court on

urgent  basis.  On
21.02.2025, the
Eomplainant side

eopened its

xamination in-chief to
exhibit one  more
document and now
matter is listed for cross
lexamination on
11.03.2025.

sought |

Short  dates
given and no
unnecessary
adjournments
are being
given.
[Further  all
efforts are
made to
dispose  of
case
expeditiously
land whenever
possible date
of one week
is given,
subject to
availability of
Counsels.
Further,

whenever
matter is
listed for
levidence,
witnesses that
may be
examined on
the same date
are identified
in advance
nd they are
summoned
laccordingly.

Dates are taken by
both the side for
non-availability ~ of
complainant’s
witness or on
personal request of
counsel for accused.
In February 2025,
adjournment  was
sought in view of the
Delhi Assembly
Election.
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CNR No.
DLCT12-
000082-
2024 &
CT Cases
04/2024

DIRECTO

RATE OF

ENFORC

EMENT

(E.D)

Vs

ARVIND

KEJRIWA
L

Crimin
Compl

Case)

200
Cr.PC.
r/w/s
174 IPC

Sitting
MLA

06.03.20
24

07.3.24

21.12.24

CE

Matter was listed on
13.02.2025, 15.02.2025
and 21.02.2025. On
13.02.2025 an fresh
application received on
behalf of applicant/
ccused praying for
ecessary orders and
irections for change of
ate in the matter. Same
e fixed for date already
fixed ie. 15.02.2025.
n  15.02.2025 an
pplication sought
djournment was
lready filed on
13.02.2025 on behalf of
ccused side stated that
e main counsel had to

30.04.2025

ttend another court on
rgent  basis.  On
1.02.2025, the
omplainant side
eopened its

xamination in-chief to
exhibit one more
document and now

examination on
11.03.2025.

matter is listed for cross |

Short  dates
given and no

unnecessary
fadjournments
lare being
given.

Further  all
efforts are
made to

dispose  of
case
expeditiously
and whenever
possible date
of one week
is given,
ubject to
vailability of
Counsels.
[Further,

'whenever
matter is
listed for
evidence,
witnesses that
may be

examined on
the same date
are identified
in advance
“and they are
summoned

accordingly.

Dates are taken by
both the side for
non-availability  of
complainant’s

itness or on
personal request of
counsel for accused.
In February 2025,
djournment  was
ought in view of the
Delhi Assembly
Election.

Page No. 11/19

PN

T femEn-n
Additon! ie! Kagistraln-01
e 1= ot e, 78 el

Rouse Avenue District Corrs, How Dethi




[ay

CNR No.
DLCT12-
000099-
2024 &
CT Cases
08/2024

DIRECTO
RATE OF
ENFORC
EMENT
(E.D)
Vs
AMANAT
ULLAH
KHAN

Crimin

Compl
aint
Case)

190 (1)
(a)
CrPC
r/w/s
200
Cr.BC,,
1973
r/'wls
174 1PC

Sitting
MLA

05.04.24

09.04.24

18.10.24

Compl
ainant
Eviden
ce

10.02.2025
18.02.2025 for

fixed for
CW1 further

further
examination

ILd. counsel
laccused. On

available.
further

on 04.03.2025.

cross  examined

Short  dates
given and no
unnecessary
adjournments
are being
iven.

Matter was listed on [Further  all

and lefforts are
CE. On [made to

10.02.2025 matter was dispose  of

Cross (case

examination of CWI1. expeditiously

partly jand whenever
and [possible date
cross lof one week
was [is given,

30.04.2025 deferred at request of [subject to

for the availability of
18.02.25 [Counsels.

adjournment sought by [Further,
the complainant side as [whenever
the witness was not|matter is

listed for

Matter now fixed for for jevidence,

cross [witnesses that

examination of CW1 jmay be

examined on
the same date
are identified
in advance
and they are
summoned

accordingly

Dates are taken by
both the side for
non-availability  of
complainant’s
witness or on
personal request of
counsel for accused.
[n February 2025,
adjournment was
sought in view of the
Delhi Assembly
Election.
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Short  dates
iven and no

Matter was listed on

18.02.25 and 27.02.25.

On 18.02.25 lawyers

were abstaining from [gi

work today. Copy of [Further all

M;Lter the complaint along-[efforts  are
fixed Wwith annexure had been made to
CNR No. B supplied to the accused dispose  of
DLCT12- seatii side. Matter be fixed jcase
000298- of for scrutiny of expeditiously
2024 & 210 (1) dg T documents/ furnishing jand whenever
CT Cases ) ents/ of bail/ arguments on [possible date
18/2024 |Crimin BNSS -y framing  of non.ce/.f one \fveek s 15 5 Gk fsse
1 d r/w/s Sitting ing of pulistance of acousaen fs EIVEL koceived by way of
IDIRECTO |Compl 19.10.24 | 20.1.25 : - -- June 2025 jon  27.02.2025. On subject to| . :
3 . 223 MLA bail/ - Fss1gnment in
RATE OF | aint BNSS M, 27.02.2025 Ld. counsel availability of October, 2024
ENFORC | Case) 8 for the accused was (Counsels. ! ’
& 208 nts on .
EMENT 3 sought adjournment as [Further,
BNS framin ; :
Vs of the accused is attending (whenever
AMANAT ngﬁce / the Legislative jmatter is
ULLAH Dt IAssembly Session. Now [listed for
KHAN ce of matter be fixed for vidence,
ppearance of jwitnesses that
accusat .
Bt ccused/scrutiny of jmay be
ocuments/furnishing of examined on
bail/arguments on jthe same date
aming of notice/ jare identified
ubstance of accusation |i advance
n 06.03.2025. d they are
ummoned
ccordingly.
- Addtondéchiet g st-g1
( ndtChief dlClalHag‘
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CNR No.
DLCT12-
000397-
2024 &
CRCases
18/2024

STATE
Vs
HAIJI
YUNUS

FIR No.
348/24,
PS
DAYAL
PUR

Crimin

(State
Case)

186/353/

1323/341/

506/34
IPC

Sitting
MLA

24.12.24

Put up
for
filing
of
supple
mentar
y
charge-
sheet/
cogniz
ance/
consid
eration
s

Matter was listed on
22.02.2025. On
22.02.2025 a request
letter was received from
the IO in which he
requested  that the
investigation was still
going on and some
more time is sought to
conclude the same. This
court has been set up for
trial of cases against
ormer and  sitting
MP/MLA’s and the
reason is speedy trial.
The investigation could
llso not be continuing
forever.  Thus, one
month time was granted
to expedite and
complete investigation.
Let this order be sent to
the concerned SHO to
onitor  investigation
d expedite filing the
inal police report. Put
p for filing of
upplementary charge-
heet/cognizance/consid
ration on 25.03.2025.

Short  dates
given and no
unnecessary
adjournments
are being
given.

[Further  all
efforts  are
made to

expeditiously. jassignment
Matter would [4.12.2024.
be proceeded
with once
investigation
is complete
and final
police report
is filed.

Page No. 14/19
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CNR No.
DLCT12-
000021-
2025 &
CT Cases
01/2025

SANDEEP
DIKSHIT
VS.
ATISHI
MARLEN
A & ANR.

Crimin

Compl
aint
Case)

223/r/wl
222(1)
BNSS
and u/s
356
r/w/s
3(5)
BNS

Sitting
MLA/

13.01.25

Matter
be
fixed
for
compli
ance/

|comsid

eration

30.08.2025

Matter was listed on
06.02.2025 and
19.02.2025. On
06.02.2025 arguments
heard on behalf of
complainant side on
point of cognizance and
they reserve their right

of rebuttal to the
rguments by  the
roposed accused side.
ime was sought by the
pposite side to file
akalatnama on behalf
f proposed accused no.
1 and address
rguments. On
19.02.2025 matter be
fixed for  further
arguments. Again time
had been sought by the
proposed accused side
to comply with the
previous order. Matter

be fixed for compliance/
consideration on
03.03.2025.

Short  dates
given and no
unnecessary
adjournments
are being
given.
Further  all
efforts  are
made to
dispose  of
case
expeditiously

d whenever
possible date
of one week
is given.

Fresh case has been
received by way of
assignment in
January 2025.
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CNR No.
DLCT12-
0000044-
2025 &
CT Cases
03/2025

ROHIT
SINGH
MAHIYA
RIA

VS.

BHANW
AR
JITENDR
A SINGH

Crimin

Compl
aint
Case)

U/s 190
Cr.PC.
r/wls/
406/420
IPC

Former
MP

(Origina
| Date of
Institutio
n:
18.12.19
)
(Date on
which
case is
received
/
Institute
d in this
court =
20.01.25

Argum
ents on
point
of
summo
ning/is
sue of
process

30.04.2025

he matter was listed on
12.02.2025 and
5.02.2025. On
12.02.2025, Ld. PO was
n leave. Before the|Short dates
ink Court a report had |[given and no
een received from the [ﬁnnecessary
ssistant Ahlmad in the jadjournments
ourt of Sh. Sahilfare being
onga, Ld. JMFC-06, jgiven.

atiala House Court, [Further  all
egarding the concerned jefforts  are
rdersheet dated jmade to
10.05.2021. Notice {dispose  of
ssued to concerned the case

en  Ahlmad  for expeditiously
DOH. nd whenever
n 25.02.2025 the then [possible date
lhmad had sent reply jof one week
nd same was taken on [is given.
ecord.

atter is now listed for

further arguments on

4.03.2025.

This case was
received by way of
transfer in January,
2025.
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CNR No.
DLCT12-
000062~
2025 &
CT Cases
06/2025

SATYEND
AR JAIN
VS.
KARNAIL
SINGH &
ANR.

Crimin

Compl
aint
Case)

210(1)
and 223
of BNSS
and u/s

356

r/w/s
3(5)

BNS

Sitting
MLA

06.02.25

Misc.
Appera
nce/Sta

ge of
cogniz

ance
and
compli
ance of
first
[proviso
sec.

223 of

BNSS.

Matter was listed on
06.02.2025 and
19.02.2025.

On 06.02.2025 a fresh
case u/s 210(1) and 223
of BNSS, 2023 against
the accused for making
and circulating
defamatory remarks
Against the complainant
punishable u/s 356 r/w
section 3(5) of BNS
received by way of
ssignment.
ubmissions were heard
n point of cognizance,
owever clarification
vas sought by this
ourt. The complainant
ide sought time to
lace on record case law
n the query raised by
is court.
n  19.02.2025, in
ompliance  of  first
roviso to section 223
NSS, the proposed
ccused persons are to
e given opportunity of
eing heard.
ccordingly, notice

30.08.2025

Short  dates
given and no
unnecessary
adjournments
are being
given.
Further  all
efforts are
made to
dispose  of
lcase
expeditiously
End whenever
possible date
of one week
iis given,
subject to
favailability of
Counsels.
Further,
whenever
matter is
listed for
evidence,
witnesses that
may be
examined on
the same date
are identified
tn advance
nd they are
summoned
laccordingly.

Fresh case has been
received by way of
assignment in
February 2025.
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CNR No.
DLCTI12-
000079-
2025 &
CT Cases
09/2025

RAGHAV
CHADHA
VS.
ADESH
GUPTA &
ORS.

FIR NO.

298/2020

PS. DBG
ROAD

Crimin
al
Compl
aint
Case)

156(3)
Cr.PC
for
moniteri
ng
linvestiga
tion in
connecte
d matter
FIR NO.
298/2020
PS. DBG
ROAD,
titled
“State
Vs.
Vikas
Tanwar
& Ors.

Sitting
MP
(One

accused

)

(Origina
| Date of
[nstitutio
n=
02.02.21
)
(Date on
which
case is
received
/
Institute
d in this
court =
27.02.25

Misc.
Appear
ance/C
onsider

ation

Matter was listed on
?7.02.2025. Case
received by way of
transfer from the Court
of Ld. CIM, Tis Hazari
Court, Delhi.

The present case was

ctually an application
for  monitoring  of
investigation filed on
2.02.2021 in FIR No.
98/2020, PS DBG
Road.

he Police report in
bove said FIR had

ready been filed which
vas pending
onsideration.

he Complainant side
vas absent and hence
notice issued to
complainant side for
17.03.2025.

Short  dates
given and no

nnecessary
adjournments
re being
given.
Further  all
efforts  are
made to
dispose  of
case
expeditiously

and whenever
possible date
of one week
is given,
subject to
availability of
Counsels.
Further,
whenever

matter is
listed for
evidence,

witnesses that
may be
examined on
the same date
are identified
in advance
nd they are
summoned

accordingly.

Case  has  been
received by way of
transfer in February
2025.
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Short  dates
given and no
unnecessary
Jadjoumments
are being
given,
Further  all
fforts  are
made to
ggg;ﬁg_ (Origina dispose  of
000080- 1 Date of Matter was listed on [case
2025 & nstitutio 27.02.2025. Case [expeditiously
CR Cases 188/269/ n= received by way of and whenever
06/2025 147/148/ » 07.09.22 ' transfer from the Cour't possible date
Crimin [149/427 | |Siting | ) o of Ld. CIM, Tis Hazarl bf one weekl, o pog poe
1| STATE a  |iPC&3 MP (Dat'e on Appear Court, Delhi. Summons {is given, | ived by way of
VS. 4 | (One | which |29.04.23 ance/C | 31 - - issued to  Accusedsubject  to i g
9 State | PDPP \ . : i transfer in February
VIKAS Case) |Act &3 accused case is onﬁlder Persons namely Vikas [availability of h025
TANWAR " ) |received ation Tanwar and Ravi Rajput (Counsels. ’
& ORS. & A, / for 17.03.2025. Also [Further,
Institute notice issued to (whenever
FIR NO. d in this Complainant for the jmatter is
298/2020 court = INDOH i.e. 17.03.2025. [listed for
PS. DBG 27.02.25 vidence,
ROAD itnesses that
ay be
examined on
khe same date
e identified
advance
and they are
ummoned
ccording]f_y.
Submitted Please

Prepare; Ey :- (JA/ Ahlmad)

in the court of Sh. Paras Dalal
Ld. ACIM-01/RADC,
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Rouse Avinu. District Covrts, New Delhj Dated: 28.02.2025

To,

The Ld. Principal District & Sessions Judge cum Special Judge (PC Act) (CBI),
Rouse Avenue District Courts,
New Delhi.

Sub.: Monthly progress report of the Courts setup for trials against sitting and former Members of Parliament s) and Members of Legislative Assembl

(MLASs).

Ref. : No. MP/MI. As/RACC/Gaz./2024/298D-307D dated 12.01.2024.

Respected Ma’am,

In reference to the above captioned letter and subject, kindly find enclosed herewith the requisite information in the prescribed proforma for the month of
February 2025.

Yours faithfully,

(NE/ MITTAL)
JM-03/RADC,
Névr@emuz's'ozvozs?t 65"
Adgaigs 1oy 70 0 T tale0d
TSR G T =0T 11,5 140
Rouse Avenue District Courts, New Deli
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MONTHLY PROGRESS REPORT OF COURT DEALING WITH CASES AGAINST MPs AND MLAs S oo sy e 2 (8

Slngr Llurgs, Na

REPORT FOR THE MONTH OF : FEBRUARY 2025  Dethi

1. Name of Presiding Officer: MS. NEHA MITTAL

2. Designation: ACJM-03, RADC, NEW DELHI

3. Date Since which posted in the Court: 26-10-2024 (Afternoon Session)

4, Total number of cases pending on the first day of the month: - 21

5. Number of cases disposed in the month with details i.e. conviction, acquittal, discharge or acceptance of closure report, etc. : Five

1. Ct No 9/2024, Praveen Shankar Kapoor Vs Atishi Marlena & Anr. U/S 500 Ipc, DOD-01.02.20254, Disposal Type-Dismissed.

CR NO 15/2024 , FIR NO 96/2024, State Vs Semnath Bharti & Ors, U/S 132 R P ACT, P.S-South Campus, , DOD-11-02-2025, Disposal Type-Cognizance Declined.
MISC CRL/22/2025 DLCT12-000073-2025, State Vs Somnath Bharti, P.S-South Campus, , DOD-17.02.2025 Disposal type -Disposed off.

CT/24/2024, CNR NO DLCT12-000379-2024, Suraj Bhan Chauhan Vs Saurabh Bhardwaj And Ors, U/s 2(h)/500/504 IPC DOD-19.02.2025 Disposal Type-Dismissed.
CT/23/2024, CNR NO DL.CT12-000366-2024, Satyender Kumar Jain Vs Bansuri Swaraj And Anr, U/s 210(1), 223DOD- 20.02.2025, Disposal Type- Cognizance Declined.

EIENEV S

6. Number of cases pending on the last day of the month: - 21+6-5=22

Sr.| CNR No. | Natur { Penal |No.| Wheth| Date of | Date of | Date of |Present| Details of State | Details of | Date since | Whether | Whe | Expecte | Short summary of | Action | Specific
No|and Case| e~— |statutes| of | er [Institutio| taking |framing| Stage | Prosecution | ment defence when thereis |ther| ddate | the work done in Plan | reasons,
Title | wheth |involve |acc | accuse n cogniza of witnesses of witnesses | matter has | any stay | any of the said case (s) |formulat| if any
er d use .d .is nce charge wit [ Wit | Wit | 28 | Defenc| Defe been posted of . ir'lter disposal | during the month | ed and causirtg
state d | sitting W oy P ed - & i for final | proceedin | im | of case. the steps d.elay in
case, or Y [ wheth o arguments gs orde taken 'f(?r disposal
cognpl former cite | dro] exa | = R - ordered | rs expeditio (Tf the
aint MP/ d . | recor| . by are us said case
ppe | mine cited | exa i 3
case MLA d d ded i superior |exist disposal (s)
or or not d court, if | ing of the
closur ? yes give | in ) said case
e details | the (s)
report matt
ers

) /

S .  ASSE
ke -t g el B 214

=




CRNO | State |323/354| 18 | Sitting | 29.09.14 | 16.07.16 | 17.07.18| Final | 45 | 13 | 32 | Yes 12 10 | 27.11.2024 | Yes, the | No | Within | On 13.02.2025 Short | Stay by
17/2019D | Case |/354C/1 MLA Argum case has 2 dates will | Revisioni
LCT-12- | FIR |53A/14 ents been months |This is a robkar, | be given | st court
000141- | NO |7/149/4 Stayed by of |stayonthepresent | andno | vide
2019 76/201 | 52/186/ Ld. vacatin |case has been unnecess | order
4 |353/356 Revisionis of |continued by Ld. ary dated
— 1143115 t Court & |Revisionist Court | adjournm | 02.12.20
Vs 2/506/5 vide order dy i.e Ld. Special ent shall 24
SOMNA 097427/ dated Oreer | Judge (PC Act), be
TH 341/342 02.12.202 CBI-24 granted.
BHARTI 134 TPC 4 (Mps/MLAs cases), Further
& ORS RADC; New Delhi. | all efforts
Vide order dated | are made
02-12-2024 Now  |to disposc
the matter stands of case
adjourned awaiting | expeditio
further order on usly.
27.02.2025 at 11.00
a.m.
The present matter
stands adjourned
awaiting for further
orders on
04.03.2025 at 2.00
PM.
CRNO | State [186/353| 6 |Former| 08.04.16 | 30.08.17 - Furthe| 20 | - | - - - - - No No | Within |On 03.02.2025 No Miscella
4/2024 | Case |/332/14 MP r one |It was submitted adjournm | neous
DLCT- { FIR |7/149/3 investi year, if |that settlement talks | ent shall | applicati
12- NO | 4IPC gation the |between both the be ons
000085- | 57/201 Uls 173 parties parties have almost granted in | delaying
2024 ; 8) fail to | been finalized and the the main
CrPC get the some time was aforesaid case.
FIR sought to file the cases | Sometim
Junless es

{

RERTT
' eiials, New Delht




STATE quashe |quashing petition under |adjournm
VS din {before Hon’ble compellin | ents have
RITABR persuan High Court if the g to be
ATA ceof |settlement talks are | circumsta | granted
BANERJ their |materialized. nces. The | under
EE& P — Matter is adjourned | court | compelli
ORS ot | 05.03.2025 for | shall fix ng
*  |status of settlement/| short | circumst
further proceedings. | datesin | ances
the matter| due to
notmore | non
thana |availabili
week. | ty of the
The counsels
witness | orthe
having | accused
similar | persons.
roles | Delay in
during | concludi
investigat{ ng
ionbe | further
called on | investiga
the same | tion by
day for | the IO.
examinati
onin
order to
expedite
the trial.
As far as
possible,
and
applicabl
e use
Section
294
Cr.PC for
admissio
nof
1
/ it




document
s.

CTNO | Compl (500 IPC Former | 05.03.19 | 01.05.19 Notice -- - The Yes {Subject |On 17.02.2025 Short The
15/2019D | aint M u/s Hon’ble to Matter was not dates will | Hon’ble
LCT-12- | Case 251 Supreme vacation | listed before be given | Supreme
000215- CrpC Court has of Hon'ble Supreme  (andno | Court

2019 directed interim | Court afterthe  |UnneCess |jyqq
. order in | passing of order ary #
s :hxs Sl SLP gated Igz.08.2024 in | adjournm dlf‘ected

VIKA o not this
SANKRI praceed (Ct) SPL(Crl.) No. ent shall ——
TYAYA with trial No. 2413/2024 and that |be -

N@ e 2413/20 | the tentative date of | granted.
VIKAS I 24 | hearing reflected on | Further proceed
PANDEY further pending | website of Hon’ble |all efforts W"th t‘he
Vs orders. before |Supreme Courtis |are x.nade trial till
ARVIND the 19.02.2025. to dispose | further
KEIRTW Hon’ble | Accordingly matter |of case |orders.
AL Suprem | has been adjourned |expeditio
e Court. |to 03.032025 for  |usly.
further proceeding,
awaiting further ~
orders of Hon’ble
Supreme Court.

.| CTNO |Compl |500IPC Former | 04.03.23 | 04.03.23 Argum 4 - Directions | Yes -- On 28.02.2025 Short Directio
03/2023D | aint CcM ents on have been dates will | ns have
LCT-12- | Case framing passed by Order dated be given |peen

000039- of the 20.02.2025 passed |andno | pagged
2023 Notice Hon'ble by Hon’ble High  |unnecess |,y gpe
and High Court of Delhias | ary Hon'ble
GAJEND argume Conrtof per which interim | adjournm High
s nts on Delhi to order continued and |ent shall Court of
SINGH applicat be

NDOH 15\ .




SEKHA ion U/s this Court 26.03.2025 in the |granted. |Delhito
WAT VS 91 to High Court of Further |this
ASHOK CrPC adjourn Delhi. all efforts | Court to
GEHLOT the matter Put up for further  {are made adjourn
to a date proceedings on to dispose the
Jstee fhisn 01 ‘0_4,'2025 for of case | atter
the date awaiting funh?r expeditio oo dite
fixed by ordel:s o_f Hon’ble |usly.. later
Delhi High Court.
the than the
Hon’ble date
High fixed by
Court of the
Delhi in Hon’ble
Crl M.A High
No Court of
35172/202 Delhi in
3 &Crl CriIM.A
M.C. No No
9402/2023 35172120
23 &
Crl M.C.
No
9402/202
3
CR NO | State |143/147] 30 |Former| 21.07.22 | 19.10.22 - Argum | 41 - Yes, Yes |Subject |Matter was not Short
12/2022D | Case |/149/18 MP ents on Proceedin to order |listed in February |dates will | Proceedi
LCT-12- | FIR |6/188/3 Charge gs Stayed of 2025. . be given ngs
000073- | NO | 32/353 ffurther by Hon’ble | Order dated and no Stayed
2022 200/22| IPC & proceed Hon'ble High 17.01.2025 passed |unnecess b
3 PDPP ings High Court of |by Hon’ble High  |ary H{m'bl s
STATE ACT Court in Delhi  |Courtof Delhiin  |adjournm Hich
Vs VASU CriM.A where | Crl. MC No. ent shall Cogu rtin
RUKHA N * the 3077/2023 title be
R & ORS 0 matter is | Raju Bista Vs State |granted. CriM.A
11549/202 listed |of NCT of Delhi, |Further |NO
o 3& / \ for has been filed all efforts | 11549/20

N

Ty Tap Mt

Rouse A

U

metil

O SRed 5. ek
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CrI M.C. 03.04.20 | whereby interim are made |23 &
No 24, order has been to dispose | Crl M.C.
3077/2023 continued and next |of case |Ng
date of hearing is | expeditio |3077/202
04.04.2025 Matter |usly.. 3
is listed for
05.04.2025 for
awaiting further
order of Hon’ble
High Court of
Delhi.
CT NO | Compl |499/500 Sitting | 07.08.18 | 13.09.18 [ 18.11.20| CE - - Yes, Yes |Subject |Matter was not Short Proceedi
17/2019D | aint |/35IPC MLA Proceedin tothe |listed in February |dates will |ngs
LCT-12- | Case gs Stayed outcome | 2025 due to stay be given Stayed
000221- by of Crl proceedings. by the |and no by
2019 Hon'ble MC NO |Hon’ble High unnecess |gyonrple
High 833/202 Sla)ug I-cl)f Delhi. The zuc'iy High
. 1 adjournm z
BN Conrtin pending | 18.03.2025. ent shall ek I
H;qjs\?;\l grl MC in the e I(;rl MC
0 Hon'ble granted. |0
VIJENDE 833/2021 High Further |833/2021
R Court of all efforts
GLFTA Delhi. are made
& ORS to dispose
of case
expeditio
usly.
CT NO | Compl [499/500 Former| 29.05.17 | 03.06.17 | 03.07.19 | Orders Yes 22.12.20 |Yes, Yes |Subject |Matter was not Short Proceedi
13/2019D| aint |[/501/50 MLA /Tudgm Proceedin to listed in February | dates will |ngs
LCT-12- | Case | 2/34 ent gs Stayed outcome | 2025 due tostay | be given |Stayed
000211- IPC by of Crl  |proceedings by the |and no by
2019 Hon'ble MC No |Hon’ble High unnecess | gyonple
High 1746/20 | Court of_Delhi. The ary High
SATYEN Court in < NDGH e AU | ot i

ERRTERN ¥ b5 11




DAR CrlM.C. pending |07.03.2025. ent shall |Crl M.C.
JAIN Vs No in the be No
MANJIN 1746/2021 Hon’ble granted. (1746/202

DER High Further (4

SINGH Court of all efforts
SIRSA & Delhi. are made

ORS 'to dispose

of case
expeditio
usly.

.| CTNO |Compl |403/406( 7 | Sitting | 14.02.13 | 12.07.13 CE 2 | - Yes, Yes |Subject |Matter was not Short Stayed
18/2019D | aint | /420/12 MP Proceedin to the listed in February | dates will | by
LCT-12- | Case | ObIPC gs Stayed outcome |2025 due to stay be given |Hon'ble

000225- by of Crl  |proceedings by the |and no High

2019 Hon'ble MC No. |Hon’ble High Unnecess | Court in

High 578/202 | Court of Delhi. The ary Crl MC
DR Court in . . NG ficjonciin No
SUBRA Crl MC Pendlng 01.03.2025. ent shall 57812021
MANIA N o e
M 9 Hon’ble granted,
SWAMY 578/2021 High Further
V. Court of all efforts
S Delhi are made
SONIA ’ o di
GANDHI o dispose
& Ors of case
expeditio
usly.
CRNO | State [186/353| 13 | Sitting | 13.08.18 | 18.09.18 Charge | 71 | - InW.P. |Yes |Subject |Matter was not Short In W.P.
2/2019D | Case |/332/34 MLA (Crl) No tothe |listed in February |dates will |(Crl) No
LCT-12- | FIR [2/323/5 (Order 3559/2018 order of |2025 due to stay be given (3559/201
000017- | NO | 04/506 on , Hon'ble Hon’ble | proceedings by the [and no 8,
2019 54/201 | (ii)/120 charge High High Hon’ble High unnecess |on'ble
8 |B/109/1 already Coniit hids Court, |Court of Delhi. The |ary High
STATE 14/149/ passed) directed where |NDOH is adjournm Court
s 34/36 the  |20.03.2025. ent shall | ~°"
IPC that the matter is be has
AMANA s :
T AT Trial listed granted. directed
1 Court will that the
S oe A bl
A IR R
b Wgdisiav -
paitior Cod S et
Can ST Dol




KHAN & refrain for Further | Trial
ORS from 22.05.20 all efforts | Court
Proceedin 24. are made | wjll
g further, to dispose | refrain
after of cas'e . |from
passing expeditio Proceedi
Order on usly. ng
Charge. further,
Next-date after
of hearing passing
before Order
Hon’ble on
High Charge.
Court of
Delhi is
11.03.202
5
10.| CT- Compl | 499/500 Sitting | 03.11.18 | 21.01.19 Argum -- - Yes, Yes |Subject |On 19.02.2025, Short Stayed
23/2019 | aint IPC MP ents on Proceedin tothe | Order dated dates will | by
DLCT- | Case Notice gs Stayed outcome | 22.01.2025 passed |be given |Hon'ble
12- u/s by the of by |by the Hon'ble andno  |Supreme
000249- 251 Hon’ble the Supreme Court has |unnecess | cour
2019 CrPC Supreme Hon’ble | been received ary
Sy Suprem | whereby the iqterim adjournm
RAJIV - e Court |order has continued |ent shall
BABBAR ———. inthe |andsix weeks has |be
Vs SLp g mat{er been given tothe |granted.
SHASHI bearing |complainant to file |Further
THARO 10.12360/ SLP the counter all efforts
OR 2024 10.1236 |affidavit. The are made
072024 | present matter has | to dispose
been stayed and of case
accordingly matter |expeditio
has been adjourned |usly.

to 18.03.2025 for

q

s rs Macs Nalht




awaiting further
order of Hon’ble
Supreme Court.
11.| CT NO | Compl |499/500 Sitting | 15.03.19 | 15.03.19 - Framin - - - --- - Yes, Yes |Subject |Matter was not Short Stayed
10/2019D | aint IPC MP gof Proceedin to the listed in February | dates will | by
LCT-12- | Case Notice gs Stayed outcome 2025 due to stay be given |Hon'ble
000193- u/s by of Crl  |proceedings by the |andno | pgigh
2019 251 Hon'ble MC No. |Hon’ble High unnecess | ourt in
CrPC High 2595/20 | Court of Delhi. The |ary Crl MC
SIDDHA Court in P di ;;D (32025 " ad{oz;lrr;;n No
pending |25.03. a ent sha
g}l;lé?{ Srl MC in 10.15AM. ™ ;595/201
Ve 25"95/2019 Hon'ble granted.
PINAKI High Further
MISHRA Court of all efforts
Delhi. are made
to dispose
of case
expeditio
usly.
12.| CT NO | Compl |499/504 Former | 21.01.19 | 05.02.19 - Argum - - - - - Yes, - Subject | Matter was not Short Stayed
16/2019 | aint | 1/500/3 MLA ents on Proceedin to the listed in February  |dates will | by the
DLCT- | Case | 41IPC Notice gs Stayed outcome | 2025 due to stay be given |Hon’ble
12- u/s by the of SLP |proceedings by the |and no Supreme
000217- 251 Hon’ble no.1327 (Hon'ble Supreme unnecess Court in
2019 CrPC Supreme 9/202_4 Court of'Indla. The ary fhe
Courtin Pendmg NDOH is adjournm -
in 21.03.2025 ent shall i
RAJIV the matter Hon'tile e bearing
BA%BAR bearing Suprem granted. |SLP
g SLP e Court. Further ~|10-13279
ARVIND no.13279/ Trdia. all efforts (/2024 dt
KEIRIW 2024 are made |05-10-
AL AND to dispose | 2024
ORS ) /N of case
" N
A e o3
7 gt el
Al yegra T et 2 Z—;:,ﬁt
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expeditio
usly.
13.| CT NO | Compl |499/500 Sitting | 17.12.18 | 15.01.19 - Framin - - Yes, Yes |Subject |Matter was not Short Stayed
11/2019D | aint IPC MP gof Proceedin tothe |listed in February |dates will | by
LCT-12- | Case Notice gs Stayed outcome | 2025 due to stay be given |Hon'ble
000195- us by of Crl |proceedings by the [and no High
2019 251 Hon'ble MC No. |Hon’ble Higl‘l UNNeCess | Court in
SIDDHA CrPC High 2617/20 | Court of.Delhl. The ary Crl MC
RTHA Court in 19& NDOH is adjournm No
SINGH CrlMC MA No |25.03.2025 at ent shall 2617201
Vs s (1)0;70/2 10.15AM. be L |o&ma
PINAKI 2617/2019 pémﬁng é{f‘;{ﬁ; No
MISHRA & MA No in all efforts 10470/20
10470/201 Hon’ble are made {19
9 High to dispose
Court of of case
Delhi. expeditio
usly.
14.| CT NO [Compl|499/500 Former | 06.06.19 | 06.06.19 ({01.08.19| CE -- - Yes, Yes |Subject |On 14.02.2025 Short Stayed
44/2019D | aint IPC CM Proceedin to the dates will | by
LCT-12- | Case gs Stayed outcome | [t is submitted by |be given |Hon'ble
001167- by of Crl | proxy counsel for |andno | pgeh
2019 Hon'ble MC No. |accused that interim | UNNECess | court in
High 6508/20 | order of stay of ary Crl MC
VIJENDE Court in 191s | proceeding in this | adjournm |
R Crl MC pending | matter had been ent shall 6508/201
GUPTA N in continued by the  |be o
0 Hon’ble | Hon’ble High Court | granted.
- 6508/2019 - ;
ARVIND High  |vide orderdated  |Further
KEJRIW S"i‘ﬁ-‘ of |10.02.2025 and the |all effo;s
elhi. ing | are made
AL AND next date of hearmg‘? .

2

ol
o~ Delht




before the Hon’ble |to dispose
High Court is of case
06.05.2025, Now |expeditio
matter is fixed for |usly.
13.05.2025
awaiting for further
orders of Hon’ble
High Court of
Delhi.
15.| CTNO |Compl| 499/ former | 13.12.21 | 15.12.21 - Misc./ The Yes |Subject |On 28.02.2025 Short There is
25/2021 | aint | 500/ MP Appear petition to the dates will |no stay
DLCT- | Case |504IPC ance regarding outcome | Submitted by Ld | be given |on the
12- quashing of Crl | Counsel for andno  |proceedi
000089- (Order of MCNo. |accused that vide | unnecess ngs
2021 on summoni 3467120 | order dated 25.02. ary before
Sm.nm ng order = di 2025, passed by ad_lmamﬁn this
AAM oning passed by pending | Hon ble' I:ngh Fourt ent sha court,
assed . n of Delhi, interim be
AADMI P this court Hon'bl ted. |however,
PARTY on is endin on'ble | Order has been granied. wa——r,
Vs 29.06.2 i I; thg High  |continued and Further ’ P
VIJENDE 022) e o:'e e Coux? of |NDOH before the |2ll efforts |0 Irom
R Hon’ble Delhi. | Hon’ble High Court |are made |appeara
GUPTA High of Delhi is to dispose | nce has
Court and 25.07.2025. Putup |of case  |been
as per the for further expeditio |granted
order proceedings on usly. to the
dated 31.07.2025 for accused
05.09.202 awaiting further through
2 of orders of Hon’ble duly
Hon’ble High Court of anthoriz
Delhi Tielht. ed
High counsel.
Court, the Stayed
Hon’ble by
Delhi Hon'ble
- High High




Court has Court of
adjourned Delhi in
the matter CrlMC
for No
08.02.202 3467/202
4 and the 2, Only
interim interim
orders relief
qua the that has
appearan been
ce of the granted
petitioner to the
have been accused
continued is that
till the he shall
Hon’ble be
High granted
Court of exempti
Delhi for on from
04.11.24. appearin
g
through
duly
authoriz
ed
counsel.
16.[CR NO State | 147/148 21-05- | 21-06- | 01-08- PE 19 14 - - 31.03.20 | On 03.02.2025 Short Sometim
13/2024 case |/149/18 2008 2008 2018 25 dates will |es
DLCT12-| FIR |8/332/3 PW-14 10/Insp. be given |adjournm
000275 | NO | 4IFC M.P. Saini andno |ents have
38/200 examined, cross unnecess |to be
2024 6 examined and ary granted
discharged. adjournm |under
STATE ent shall |compelli
V8 On 10.02.2025  |be ng
NARBA An application u/s |granted. |circumst
311 Cr.P.C. for Further  |ances
=&

+ ‘2w Deinl




DA
PRASAD
PRAJAP
ATI

calling witness Dr.
Padma was filed
by Ld. App for the
State. Reply to the
aforesaid
application was
filed on behalf of
the accused. After
hearing arguments,
the said application
was allowed and
PW Dr. Padma was
summoned for
NDOH i.e.
17.02.2025.

On 17.02.2025
Summons issued to
PW Dr. Padma
received back with
the report that she
was no longer
working in the
hospital and that no
other official was
acquainted with her
handwriting.

Sh. Jitender Kumar,
Medical record
Technician had
produced the copy
of the order dated
06.02.2025 as per
which the summons
record had been
destroyed.

There was no other
witness to be

all efforts
are made
to dispose
of case
expeditio
usly.

due to
non
availabili
ty of the
counsels
or the
accused
persons.
Filing of
miscellan
eous
applicati
ons.




examined as per the
list of witnesses.
Accordingly, PE
stand closed.

Put up for recording
of statement of
accused on
03.03.2025.

17

CR/16/2
024
CNR
NO
DLCT1
2.
000371-
2024
STATE
Vs
YOGE
NDER
CHAN
DOLIA

State
case

210(1)
/223
IPC

Sitting
MP

07-12-
2024

17-10-
2023

Misc
Appear
ance

not

On_06.02.2025
Suppplementary
chargesheet has
been filed. Counsel
for accused
submitted that
Quashing petition is
pending before the
Hon’ble High Court
of Delhi which is
likely to be listed
within a week or
two, Accordingly
matter was
adjourned to
21.02.2025.

On 21.02.2025

It was submitted by
Ld. Counsel for the
accused that NDOH
before the Hon’ble
High Court of Delhi
in quashing petition
is 18.03.2025.
However there is no

Short
dates will
be given
and no
unnecess
ary
adjournm
ent shall
be
granted.
Further
all efforts
are made
to dispose
of case
expeditio
usly.

Sometim
es
adjournm
ents have
to be
granted
under
compelli
ng
circumst
ances
due to
non
availabili
ty of the
counsels
or the
accused
persons.
Filing of
miscellan
eous
applicati
ons

stay on the

Ty

w253
it

s, aovf Deltd




proceedings before
this Court.

Put up for
arguments on
charge/ status of

proceedings before
the Hon’ble High
Court on
24.03.2025
18 (CT No/ Co‘mpl 356(1) Sitting | 06.02.202 conside j 1 06.02.2025 Short Sometim
7/2025 | Aot MLA 5 ration dates will |es
e |356(2) Fresh complaint |be given |adjournm
PLEH was received on andno |ents have
2- s assignment. Matter |unnecess |to be
was put for ary granted
oot considerationon  |adjournm |under
e 18.02.2025. ent shall |compelli
be ng
On 18.02.2025 granted. |circumst
RAJU Further |ances
BISTA Some time was all efforts |due to
X sought by Counsel |ar¢ made non
BISHN for the complainant |t dispose | availabili
U for moving of case |ty of the
PRASA appropriate expeditio |counsels
D application for usly. or the
SHAR deleting some of accused
@ the prayers. persons.
BP Matter was Filing of
BAJGA adjourned for filing miscellan
of application on eaus
= 24.02.2025 applicati
ons
On 24.02.2025
An application had
' been filed on behalf
'
2. f,"": ﬁ‘:}\_ﬁ.s
0T e - ‘. " :‘\_(‘5'-?.'33
1 i Hea‘)ﬁmk

;Qu\‘\:‘x




of complainant for
amendment of
prayer in the
present case. Same
was allowed.

Notice has been
issued to the
proposed accused

through for
10.03.2025.
19 |CT. Compl | 156(3) Former | 20.12.201 Misc. -- 31-12- |On 12.02.2025 Short Sometim
Cases/8/| aint |[~.pc, M 9 appear 2025 dates will [es
2025 Case ance File was received | be given |adjournm
BL_C-TI by way of transfer |andno  |ents have
from the Ld. unnecess |to be
e JMFC-04, south ary granted
000071- west, Dwarka adjournm |under
2025 Courts delhi and ent shall |compelli
assingned to this | be ng
SHIV court vide order granted. |circumst
KUMA dated 11.02.2025 |Further |ances
R by Ld. Principal | all efforts [due to
SAXEN District & Sessions |are made non
AVs Judge-cum-Special |to dispose |availabili
ARVIN Judge (PC Act) of case ty of the
(CBI), RADC, New | expeditio |counsels
e Delhi. usly. or the
o The present matter accused
vy had been remanded persons.
i back vide order Filing of
GRS dated 21.01.2025 miscellan
passed by Ld. eous
Revisionist Court applicati
Ld. Special Judge ons

' RADGNew De™ I

(PC Act) (CBI-24)




with the direction to
decide the
application under
Section 156(3)
Cr.P.C. afresh.
Notice was issued
to the complainant
for 17.02.2025.

On 17022025

Argument on
application under
Section 156 (3)
Cr.P.C. was heard.
Matter was
adjourned to
21.02.2025 for
filing brief
summary and
certain judgement.

On 21.02.2025

Remaining
arguments on
Application under
Section 156 (3)
Cr.P.C. heard. Put
up for orders on
6.03.2025

Rousnes. -t

P
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|
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CR._ State |147/14 | 10 | Sitting | 06-09- | 06-09- | 09-09- | Misc | 12 | - - - - - - - No On 12.02.2025 Short Sometim
Cases/3/ | Case |g/1gg/ MLA | 2014 2014 | 2019 |Appear dates will |es
2025 FIR : ance File received by | be given |adjournm
DLCT1 ¥ 427IP way of transfer and no ents have
2. 49/201 (C from the Ld. unnecess |to be
000070- | > IMFC-03, Patiala | ary granted

Courts Delhi and  |adjournm |under
e assingned to this ent shall |compelli
SLATE court by Ld. be ng
b Principal District & |granted. |circumst
Sas Sessions Judge- Further  |ances
b cum-Special Judge |all efforts |due to
SINGH (PC Act)(CBI), are made [non
AND RADC, New Delhi. | to dispose | availabili
OTHE Issue summons to |of case [ty of the
RS the all accused for |expeditio |counsels

18.02.2025. usly. or the

accused

On 18.02.2025 persons.

At request of Filing of

Ld.APP for the miscellan

State, issue notice eous

to the IO to appear applicati

alongwith the copy ons

of charge sheet.

PW ASI Suresh

kumar and PW Ct.

Vikas be

summoned for the

evidence for the

next date.

Put up for P.E. on

07.03.2025.

EIES Ca-g =
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21 |CR. State (186/35| 1 | Sitting {23.12.201 | 06.04.20 Argum | 17 - - On 22.02.2025 Short Sometim
Cases/5/ | Case |3/3c5) MLA 4 17 ents on dates will |es
2025 4271P Charge Matter received by |be given |adjournm
DLCT1 since way of transfer andno [ents have
2- c 15.01.2 from JMFC-08, unnecess |to be
000078- 019l PHC, New Delhi | ary granted
2025 date Last and final adjournm |under )
STATE opportunity is gnt shall |compelli
Vs granted t;) advance g:an i Z{grcumst
arguments on .
PRADH chirge failing Further |ances
UMAN which order on all efforts |due to
RAJPU charge shall be are made |non
T passed on the basis |to dispose |availabili
of record availble. |ofcase |ty of the
Issue notice to the | expeditio |counsels
IO for arguments | usly. or the
on charge on accused
04.03.2025 at 2.00 persons.
P.M. Filing of
miscellan
eous
applicati
ons
22 |IMISC Miscel | 340 Nil| N.A |05.02.202 - Hold - No No On 22.02.2025 Short Sometim
CRL/4/ |laneou Cr.pc 4 an dates will |es
2024 s enquir File received by the | be given |adjournm
pLCT1 |Crimin yand Appellate Court  |andno  |ents have
2- - . procee vide order dated unnecess |to be
000040- | APPIC d as 20.02.2025. ary granted
2024 ation per This Court was adjournm |under
(Resto i hall |compelli
directed to hold an [ents p
RAJEE law. t
v red enquiry and be ng :
Matte proceed as per law, |granted. | circumst
KUMA | j Put up for further | Further |ances
R proceedings on all efforts {due to
RANA 01.03.2025. are made |non
Vs i to dispose | availabili

/
J




XXXX

of case
expeditio
usly.

ty of the
counsels
or the
accused
persons.
Filing of
miscellan
eous
applicati
ons

Prepared by :
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1. Name of Presiding Officer

2. Designation
3. Date since which posted in the Court

4. Total number of cases pending on the first day of the month (as en 01.01.2025) :

(

(

MONTHLY PROGRESS REPORT OF COURT DEALING WITH CASES AGAINST MPs & MLAs
REPORT FOR THE MONTH OF FEBRUARY 2025

: SH. VAIBHAV CHAURASIA
: ACIM-04
: 26.10.2024 (Afternoon)

5. Number of cases pending on the Last day of the month

21 cases + 1 application
21 cases + 1 application

S. CNR No. Nature — Penal No. | Whether | Date of Dateof | Dateof | Present| Details of |State | Details of | Date Whethe | Whether | Expected date | Short summary Action Plan Specific reasons,
No. and whether state |  statutes of | accused |institution [ taking | framin | stage prosecution |ment [ defence |Since rthere |any of disposal of | of the work done | formulated and | if any causing
Case Title case, involved | accu | is sitting congnizanc | gof witnesses | °f witnesses | When isany |interim |case in the case the steps taken | delay in disposal
complaint sed or e charge accus matter  |stay of | orders during the for expeditions of case
case of closure former n ed— has been | procee |are month disposal of the
report MP/ Wit | Wit | Wit whet | Defen | Defe posted gjngs existing case
MLA fes | Nes | Nes | oy | CC €€ | for final |ordere |in the
Ses | Ses | SeS | oy |Withe |With | 5pymen |dby | matters
cite | dro |exa | joq |Sses |[esse ts superio
d |ppe [ min o cited |s rcourt,
d jed o X8 if yes
mine give
d details
1. |DLCT12- Application U/s 175 of 7 | Three 22,08.2024 | NA NA Argume |[NA |[NA [NA| NA | NA | NA NA No No April, 2025 On 06.02.2025 , | Appropriate steps | The allegations in
000220-2024 | for BNSS, 2023 accused nts summon issued to [are taken by|the  application
registration of persons the DCP, special| giving  shortest | pertains to the
Misc. Crl, No. | FIR are Ex~ cell to depute a|possible dates for|2020 North East
53/24 MLAs responsible expeditions Delhi Riot Case
and one official as soon as | disposal of the| for which Special
Mohammad of the possible to aid the | case. Prosecutor  has
Tllas v. State accused court que the FIR been  appointed
& Ors. persons is no. 59720, PS and multiple FIRs
asitting Crime Branch and have already heen
MLA regarding the role registered.
of Sh. Kapil
Mishra in the FIR ATR was filed on
mentioned above behalf of Special
qua incident on Cell on
23.02.2020 at 12.11.2024.
Kardam Puri
Road, matter Now, the matter is
adjourned for for order on the
27.02.25, application  on
On 27.02.25 24.03.2025.
arguments heard
on behalf of SPP
for state. Ld. SPP
& spl. Cell seeks
time for 5 days to
file ATR report.
Page 1 0of 13
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Matter adjourned
for orders on
24.03,2025.

DLCT12- CT. CNO. U/s 276B One of 14.02.2019 | 28.02.2019 Argume -~ |03 |Not - - — Yes Yes Depends upon | On 09.12.2024, a| Appropriate steps | Stay of
001357-2019 | 53/2019 R/w 278B the nts on wit | Recor the order of copy of order| will be taken for | proceedings by
AND 278E accused charge nes |ded Vide Vide | HonbleHigh [dated 04.12.2024 | expeditious Hon'ble High

1.T.O. OF THE IT persons is and ses order latest | Court of Delhi |of Hon'ble High [ disposal of the Court of Delhi
VS. ACT, 1961 a sitting awaitin wer dated order Court of Delhi| case after
M/S. AIMS MP. g orders e 26.05.2 dated was  placed on | vacation of
SANYA of exa 022, the | 04.12.202 record  whereby | interim order.
DEVELOPE Hon'ble min praceed 4 directions  have
RS PVT. High ed ings been given for
LTD., Court in before continuation  of
MALOOK of pre- this interim order till I
NAGAR Delhi. char Court the next date of
(DIRECTOR) ge were hearing ie. I
& ROOP evid stayed 16,04.2025.
KISHORE enc by Accordingly, l
MADAN e Hon'ble matter was

High ‘wljourned on joint !

Court | request of ;

of counscls for

R e B 1o L1 Delhi, . 22.04.2025. , |
DLCT12- CT.C.NO. uss One of 14.02.2013 | 28.02.2019 Argume -~ |03 |Not - - - Yes Yoo Depends upon | On 09.12.2024, a | Appropriate steps |5lﬁy of
001361-2019 | 55/2019 276B/278R/2 the nts on wit | Recor Vide the order of copy of order| will b taken for 'procpudings by
LT.0. 78E OF IT accused charge nes |ded order Vide | Hon'ble High |dated 04.12.2024 ] expeditious Hon'ble High
VS. ACT, 1961 persons is and ses dated latest | Courtof Delhi |of Hon'ble High |disposal of the Court of Delhi
M/S. AIMS asitting awaitin wer 26.05.2 order Court of Delhi | case after
SANYA MP g orders e 022, the dated was placed on | vacation of
DEVELOPE of exa proceed | 04.12.202 record  whereby | interim order.
RS PVT. Hon'ble min ings 4 directions  have
LTD,, High ed before been given for
MALOOK Court in this continuation  of
NAGAR /] of pre- Court interim order till
(DIRECToﬁ) : Delhi. char were the next date of
. W
4
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&ROOP ge stayeu hearing ie.
KISHORE evid by . 16.04.2025.
MADAN enc Hon'ble Accordingly,
e High matter was
Court adjourned on joint
of request of
Delhi. counsels for
22.04.2025,
DLCT12- CT. C. NO. uss 3 |Oneof 14.02.2019 | 28.02.2019 | -- Argume [ 3 |-- [03 |Not - - - Yes Yes | Dependsupon | On 09.12.2024, a | Appropriate steps | Stay of
001359-2019 | 54/2019 276B/278B/2 the nts on wit | Recor Vide the order of copy of order|will be taken for | proceedings by
LT.O. 78E OF IT accused charge nes | ded order Vide |Hon'ble High |dated 04.12.2024 | expeditious Hon'ble High
VS, ACT, 1961, persons is and ses dated latest | Courtof Delhi | of Hon'ble High | disposal of the Court of Delhi
M/S. ATMS FOR THE a sitting awaitin wer 26.05.2 order Court of Delhi| case after
SANYA FY 2014-15 MP g orders e 022, the dated was placed on | vacation of
DEVELOPE of exa proceed | 04,12,202 ’ record  whereby | interim order.
RSPVT. . Hon'ble min ings 4 directions  have
LTD., High ed before been given for
MALOOK Court in this continuation  of
NAGAR of pre- Court interim order till
(DIRECTOR) Delhi. char were the next date of
&ROOP ge stayed hearing ie.
KISHORE evid by 16.04.2025.
MADAN enc Hon'ble Accordingly,
e High matter was
Court adjourned on joint
of request of
Delhi. counsels for
B S IS N | | ol , o |20420s |
DLCTI2- CT. 56/2019 U/s 200 2 | Sitting 19.04.2018 | 19.04.2018 !15.04.2 | Final 2 |- 12 Recor | -- 02 | 01.06.202 | Yo« Yes Depends upon , Nn 09.12.2024, a| Apppriate step: | Stay of
001363-2019, Cr.PC.R/iw MP. 019 argume ded witn 2 the order of copy of order| will be taken for | proceedings by
LT.O. 276B/278B/2 nts and esse Vide Vide |Hon'bleHigh |dated 04.12.2024 | expeditious Hon'ble High
VS. 78E OF THE awaitin s order latest | Court of Delhi ' of Hon'ble High | disposal of the Court of Delhi
M/S AIMS IT ACT, g orders were dated order | Court of Delhi! case after |
PROMOTER 1961 FOR of exa 31.05.2 dated was placed on | vacation of
SPVT.LTD,, TRE FY Hon'ble i mine 022, the [ 04 12.202 ! record  wherehy I interim order. !
MALOOK 2012-13 High d proceed 4 | directions  have i
NAGAR Court ! ings ! heen pgiven for |
of Delhi | befare ’ | continuation ~ of
| this ! ! nterim order till ,
Court I the next date of |
were hearing i.e
[ stayed ! 1 1604.2025. l
i by ! Accordingly, !
| | Hon'ble i matter was f
i High adjourned on joint i
[ | Court | request of !
! | | ! of | counsels for '
o o l _ ) Delhi. | ! 22,04.2025.
DLCT12- CT. C.NO. uss. 6 | Yes 22.072019 | 72.08.2019 - Framm ' 7t -1 3 Not - - - Ye: Ye: ! Dependsupon |Or 02.12.2074, it | Approagriae steps | Stay of
001351-2019, |51/2019 49650034/ gof wit | Recor Vide the order of {8 submitted on | will be taken fo. | proceddugs by
MANISH 51" [ notice nes | ded order Hon'ble High ; hohalf of accused | expeditious Huon'ble High
SISODIA and ses . dated Court of Delhi | Manoj tiwari that | disposal of the Court of Délhi
VS. awaitin wer 23.11.2 : vide order dated | case after
MANOJ KR. g orders e 023, the 11.11.2024, vacation of
TIWARI of exa proceed Hon’ble High | interim ordgf,
(MP), Hon'ble min| _J__,___ lings Court of Delhi has

Page 3 of 13 : II; [ | )
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PARVESH High ed before extended interim
SAHIB Court in this stay order till next
SINGH of Delhi pre- Court date ie.
VERMA(MP) sum were 24.02.2025.
,HAS RAJ mo stayed Accordingly,
HANS(MP), nin by directions  have
HARISH g Hon'ble been given to file
KHURANA, evid High the copy of the
VIJENDER enc Court said order on the
GUPTA(ML e. of next date ie.
a), Delhi. 06.03.2025.
MANJINDE
R SINGH
SIRSA(MLA)
DLCTI12- CT.C.NO. U/s. 499/500 Former | 19.07.2019  02.08.2019 | 10.01. |Post 2 |- |2 Not - Yes Yes Depends upon | On 03.12.2024, it | Appropriate steps | Undertaking
001350-2019 | 50/2019 IPC MP 2020 notice wit | Recor the order of was submitted on | will be taken for | given by Ld.
ZEE MEDIA complai nes |ded Vide Vide | Hon'ble High |behalf of accused | expeditious Counsel for
CORPORATI nant's ses order order | CourtofDelhi [Mahua  Moitra | disposal of the complainant
ON LTD. evidenc wer dated dated that vide order | case after before Hon’ble
VS. eand e 07.01.2 | 30.11.202 dated 26.11.2024, | vacation of High Court of
MS. MAHUA awaitin exa 021 and 3of Hon’ble High | interim order. Delhi that he
MOITRA g orders min 06.04.2 | Hon'ble Court of Delhi has would not
of ed 021, High extended interim examine any
Hon'ble in Ld. Court of stay order till next witness before the
High pre- counsel Delhi date ie. trial court.
Court sum for which 10.12.2024.
of Delhi mo respond | records
nin ent was the On 19.12.2024 it
g bound | undertaki was submitted on
evid by the ng given behalf of arcused
enc stateme | by Ld. Mahua  Moitra
e nt given | counsel that vide order
by him for dated 10.12.2024,
before | responde of Hon’ble High
Hon'ble | nt that he Court of Drthi Tas
l ' High would not oxtended  interiia
: | Court examine  stey order till next
! ' of Dethi any dote ie.
! [ thathe | titness 27 03 202¢
! | would before Accordingly,
| not get | this Court matter NaS
| | witness | till next adjourner ‘or
es date. 04.04.2025
i | examin |
! ed | .
| | before !
! the l
| Trial |
. S . - L Court. s .
:Nm 74 Ly m'04
Page4 of 13 Additional Chief Judicial Magistrate-04
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8. |DLCT12 CT.C. No. Uls 499/ Two 18.03.2021 | 06.04.2021 Framin | 9 | — [ 4 | Not - - - Yes Yes Depends upon | Matter was not | Appropriate steps | Stay of
000028-2021 | 5/2021 500/34/35 accused gof wer | Recor the order of listed in January, | will be taken for | proceedings by
Delhi Jal IPC persons notice e | ded Vide Vide |Hon'ble High {2025 and vide | expeditious Hon'ble High
Board VS. are sitting and exm order order | Court of Delhi | order dated | disposal of the Court of Delhi
Adesh Gupta MLAs. awaitin ined dated dated 23.10.2024,  of | case after
&Otrs, g orders in 18.12.2 | 05.08.202 Hon’ble High | vacation of

of pre- 021,the | 2and Court of Delhi has | interim order.
Hon'ble sum praceed | 01.11.202 extended interim
High mo ings 3of stay order till next
Court nin before Hon'ble date i.e.
of g this High 12,02.2025.
Delhi. evid Court Court of On 21.02.2025 it
enc were Delhi was submitted on
e stayed behalf of accused
by 2 Rambir Singh
Hon'ble Biduri that vide
High order dated
Court 12.02.2025, of
of Hon’ble High
Delhi. Court of Delhi has
extended interim
stay order till next
date ie.
08.05.2025.
Accordingly,
matter was
adjourned for
15.05.2025.

9. |DLCT 12 CT.C. No. Uls 499 t/w Fornier 16.11.2021 | 01.12.2021 Framin | 4 [ - F 4 Mot - -- - Yes L Yes | Depends upon | Matter  was not | Appropriate step: | Stay of
000080-2021 | 21/2021 section 500 MP gof wit | Recor the order of listed in January, | will be taken for | proceediugs by
Tajinder Pal IPC noticea nes | ded Vide Vide |Honble High |2025, & vide | cxpeditious Hon'ble High
Singh Bagga nd ses order latest | Court of Delhi | order dated | disposal of the Court of Delhi
Vs | awaitin wer dated order 04.02.202°, case after
Ouuramanian | 8 unduio | e 04.04.2 dawcd {un’ble Ligh | vacation of |
swamy i of | exa 022, the | 21.08.202 Court of Dalhi kas | interim arder. |
| Hun'ble min proceed Jul wrteided  aLrim
| ‘ High ed ings Hon'ble slay arder Gl aext '

i Court in hefure Iigh Cdate ie.
| of Delhi pre- this Court of I 30.04.225. |
: ] sum Coutt Delhi v Sccondingly,
. | mni were directtons ~ have l
ng stayed - been given to file
evid by the copy of the
enc Hon'ble said order on the
e High next  date e
Court ! 05.05.2025.
of i
S 1 B Y e ) _| Delhi. ) | .

10. | CNR No. Cr.C No. Sec 2! (1) Forinar 14.12.210 | 05.07.2011 Supply 17| - | - Not - - Yes Ye- Depends upan | Aetter wer not | Approptiete stepe | Stay uf
DLCT12- 2/2021 r/w seltion 4 MLA of Recor I the order of listed in | will be taken for i proceedings Ly
000057-2021, | R.C.No.AC-I- [(1)uf docume ded Vide Vide | Hon'ble High | December, 2024, | expeditious Hon'ble/A 1 gh
CBI Foreign nts and order latest | Court of Delhi | vide order dated | disposal ofthe ury/of Delhi
Vs. = Contribution awaitin dated order 28.10.2024, case after
Arvn:‘(% »“1(Regulation g orders 08.12.2 dated Hon’ble High | vacation of
Khani s . . [Met, 1976 of 022 of | 28.08.202 Court of Delhi has | interim order.
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‘

Hon'ble Hon'ble 4of extended interim
High High Hon'ble stay order till next
Court Court High date ie.
of Delhi of Delhi [ Court of 07.03.2025.
whereb Delhi Accordingly,
y Trial directions  have
Court been given to file
was the copy of the
directed said order on the
to next date ie.
adjourn 17.03.2025.
the
proceed
ings.

11. { CNR Ne. Cr.C.No.13/22 | 186/353/34 12 | One of 28.07.2022 | 01.08.2022 - Scrutint | 28 | - | -- | Mot - - s Yes Yes Depends upon | Matter was not | Appropriate steps{ Stay of
DLCTI12- 1PC accused yof Recor the order of listed in January, | will be taken for| proceedings by
000074-2022, persons is docume ded Vide Vide | Hon'ble High | 2025. expeditious Hon'ble High
State a sitting nts, order latest | Court of Delhi |vide order dated | disposal of the | Court of Delhi
Vs, MLA arguime dated order 03.02.2025, case after .
Hidyatullah nton 13.09.2 | dated Hon’ble High | vacation of
& Ors the 022, |08.10.202 Court of Dethi has | interim order.

point of 19.10.2 4of extended interim
charge 022 and [ Hoa'ble stay order till next
and 04.09.2 High date i.e.
awaitin 023, Court of 19.05.2025.
g orders 19.03.2 | Delhi Accordingly,
of 024 directions  have
Hon'ble Hon'ble been given to file
High High the copy of the
Court Court said order on the
of Delhi of Delhi Lhext  date  ie.
has ‘ 21.05.2025.
given r
directio ’
ns for
I
stay of
] i Tetal |
I | ! Court ! [
| ! prmceed ! :
N S I I AN IS . ings | | . ~ ‘

1?7 I DLCTI12- Ct. Caser:- 15'}-' S0 {PC 2 Feeror 1997 205207 '~ Ui s &l . it e e \pril, 200 Y W R St i
000078-2023, | 09/2023 ' R | ! L Untof Ut ! Recor ' *additional witness | dates are g0 7 ety by
Manjit Singh ‘ ! | acens! nes | ded l <k, At epash | e peditions | Him'hie i I
GK ! under Ses Tripathi examined | disposal of case. | T 12 of Pellii
Vs. section wer and bound down
Manjinder 313 of c for the next date
Singh Sirsa Cr.PC. exa for evidence.

min On 22.11.24 Ld.
ed, P.O. was on leave
i ! crns and vide crder
! | s dated 21.11.2024, '
| | exa Hon'ble High
min Court of Delhi has
ed extended interim
and stay order till next :
disc date ie. /
Page 6 of 13
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har
ged.

24,02.2025.
Accordingly,
matter adjourned
for PE/ further
proceedings  for
03.03.2025.

13.

DLCT12-

000093-2023,
State

Vs.

Brij Bhushan
& Anr,

Cr. Case:-
06/2023

Sec.
354,354D,35
44,506(1),10
9of IPC

One of
the
accused
persons is
an Ex-MP

15.06.2023

07.07.2023

21.05.2
024

PE

04

4 Not
Recor
ded

No

April, 2025

On  27.01.2025
Witness PW-5
VP partyly
examined for
about two hours
and her further
examination-in-
chief was deferred
for want of
exhibition of
certain documents
and she was
bound down for
the next date i.e,
04.02.2025.

On 31.01.2025 an
application  was
filed ws 254(3) of
the BNSS 2023
on behalf of the
accused Brij
Bhushan  Saran
Singh seeking for
a direction to the
prosecution to
conduct the
examination  in
chief of witness
M. S.R.
(Hushaind of PW-
5 "VP',
Accordingly
application put of
he Cae hoady
fixed for lLe.
04.02 202=

on 04 02,25
application  was
filed w/s 254(3) of
the BNSS 2023
on behalf of the
accused Brij
Bhushan  Saran
Singh has been
allowed &
disposed off,
witness was
summoned  for

22,02.25 for

Shortest possible
date is given as
per the
convenience  of
victims/prosecutio
n  witnesses as
well as Ld.
Counsel for
accused persons,

Detailed order on
charge was
proncunced on
10.05.2024  and
charge was
framed on
21.05.2024.

Around 40
Prosecution
witnesses are
required to be
examined,

So far, 4
witnesses  have
been  examined
and Ld. Defence
counsel has been
conducting

extensive  cross-
examination  of
the prosecution
witnesses,
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examination. On
22,02.25

witnesses  were
not present, so
fresh  summons
again issued and
matter adjourned
for PE for
03.03.25.

14,

DLCT12~
000115-2023,
DRI

Vs,

Baba Leather
Impex Pvt.
Ltd. & Ors

Ct. Case No.

Sec. 132 of
The Custom
Act

!

DI.CT12-

000198-20B/m:\
”/..ﬂ'. ~ ‘\ TATION OF

Cr. CASE Nn | Sarr 175 (O

REPRESEN

“\| PEOPLE

one of the
accused
persans is
a sitting
MLA

06.06.2023

[T AR A

!
|

11.08.2023

22.06.2024

Argume
nts on
charge

Ser e
y of
docume
nts,
argume
nts on

36

Recor
ded

. lo‘ -
Recor
ded

13 | Not .

No

No

N
!

April, 2025

sepends upon
the orders of
Ld. Revisional
Court.

On 04.12.2024,
arguments on
application  ws
311 Crpc. were
heard &
concluded, and
matter fixed for
orders/
clarifications on
16.12.2024.

On  16.12.2024,
order, application
ws 311 of Cr.R.C.
moved on behalf
of DRI was
allowed. Matter
fixed for pre-
charge evidence
on 16.01.2025.

On 16.01.2025,
the undersigned
was on leave and
the next date was
given hy Ld. Link
y G for
15.02.3025.

Or 150725 Sr.
Counsel fori
mp' Snant Tled
revisivn in ;
Hou'tH e High
[ Court which was !
scheduled on
17.02.25 for
listing, so matter
was adjourned for
01.03.2025.

o WP RS,
na effective
hearing took place
as the TCR has
been retained by
Ld. Rivisonal
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Shurtest possible
dates are given
and  appropriate
steps are being
taken for
expeditions

disposal of case.

Filing of
miscellaneous
application by the
accused and
extensive
arguments
addressed befare
the court on the
point of charge.

Revisho. wtit gn
was Bled by the
accused  against
the  summoning
order apd case
file has/been sent
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16.12.23)

charge
and
filing of
status
report.

Court.
Accordingly
matter adjourned
for 04.03.2025.

to Ld. Revisional
Court,

16.

DLCT-12-
00016372024

BHANVI
KUMARI
SINGH Vs.
RAGHURAJ
PRATAP
SINGH

12/2024

Ct. Case No.

Sec. 12 of
the
Protection of
Woment
from D.V.
Act, 2005

Sitting
MLA

03.06.2024

08.07.2024

Appear
ance of
accused

Yes
Vide
order
dated
11.09.2
024, the
proceed
ings
before
this
Court
were
stayed

by
Hon'ble
High
Court
of
Delhi.

Yes

Depends upon
the order of
Hon'ble High
Court of Delhi

On 01.02.2025, a
copy of order
dated 24.01.25 of
Hon’ble  High
Court of Delhi
was placed on
record by the
counsel for
respondent
whereby
present
proceedings have
been stayed till
16.04.2025.
Accordingly,
matter adjourned
for 26.04.2025.

the

Appropriate steps
will be taken for
expeditious
disposal of the
case after
vacation of
interim order.

Stay of
proceedings by
Hon'ble High
Court of Delhi

is

DLCT12-
000268-2024

Gyanedra
Singh v. Ajay
Mahawar &

Ors.

Ct. Case
No.17/2024

Uls 223 &
175 of
BNSS, 2023

One of
the
accused
persons is
sitting
MLA

27.09.2024

NA

NA

Filing
of ATR.

NA

NA

NA

NA

NA

NA

No

No

April 2025

Qn  28.01.2025,
clarifications have
been taken from
the counsel for the
complainant
Arguments heards
on and application
ws 156(3) was
disposed off vide
separate order of
even date.
However

opporttinity is
afforded to lead
pre  summoning
evidence ws 200
Cipe o mane

adjournad for'

13,02 1025
On 13.02.25
Proxy counsel
submits that he
seeks 1o file
revision  against
order dt. 28.01.25,
S0 matter
adjourned foy PSTC
for 25.02.25,

On 25.02.25 again
Proxy  counsel
submits that he
seeks to_ file
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. | expeditions

Appropriate steps
are taken by
giving  shortest
possible dates for
disposal of the
case.

On  27.09.2024,
fresh  complaint
was received by
way of
assignment.

On
the
u/s

25.02.2025,
application
175(3)  of
BNSS was
Jismissed and
appertunity is
i dd ta lead
prt summoning
evidee 5 200
€, and atter
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revision  against
order dt. 28.01.25,
so matter
adjourned for PSE
for 11.03.25.
N S, - ——t e e e ST oo o P KT, e e e —— s —_— p—
18. | DLCT12- Cr. CASE No. | 3DPDP Sitting 21.12.2024 = eme Argume - not -- - - No No April 2025 On  18.02.2025 | Apopriate  steps -

000393-2024 | 17/2024 ACT. MLA nton record accused Kuldeep [ will be taken by

STATE vs cogniza ed kumar  present | giving  shortest

KULDEEP nce alongwith counsel | possible dates for

KUMAR @ . He has moved | expeditions

MONU application ~ w/s | disposal of the

230 BNSS for| case.

FRESH supply of

RECEIVED deficient

ON 21.12.24 documents.

Application

allowed,

documents

supplied to party
and matter put up
for further
proceedings  on

B o L R R B B L N [ _ | 05.03.2025. o
19. | DLCT12- Cr. CASE No. | Section 2(H) Sitting 18.01.2075 ——-- - Mise - not -- - --- Ne. No March, 2025 |(ase fresh | Apopriate  steps --

000043-2025 | 02/2025 BNSS 2022 MI A record received by way |will be taken by

Ct. Case ed of assignment on | giving  shortest

02/2025 18.01.2025  and | possible dates for

Suraj Bhan undersigned was | expeditions

Chauhan vs on leave and the ! disposal of the

Saurabh next date was| case.

Bhardwaj | ‘ given by Ld. Link

! ! | E ACIM for

FRESH [ ' 1 ' : ] i 30,01 2025, |

| RECFIVED ! * ' ! l : '

IUN 1801.25 : ! ! ' o [ ! [ ! On 0017005 ! !
| : ! I I ! ! ‘ | d | | undercionnd  wag | | [
‘ I ! I ! ’ ! ! ‘ i | L on leave and the' | ‘

L { | | | | ! ! | | —— T
| ! i . I ' P | ! l ' ! | given v e Link ¢ | |
| | i I | i [ I | | | ACT fivg) |

! x ! : | 1 ! | ! 14.02 2025. ! |

! ! { ‘ ! ! On 14.02.25 !
| [ | complainant  was :
i ! ‘ ! ! directed  to file
g { | electronic
\ evidence
I : regarding
i ' ' defamation  and
! I list of witnesses
on 20.02.25.
on 20.02.25
lawyers are
abstaining _ from .
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DLCT12-
000040-2025
STATE vs
VIVEK &
ORS,

FIR NO.
244712

Ps
MIANWALI
NAGAR

Cr. CASE No.
01/2025

186/353/352/

147/148/49/4
27 IPC

N

EX.-
MLA
(Bijender
Singh)

16.08.2015
(Actual)
RBT on

20.01.2025

= 7 | e
record
ed

|

! i

P

|

|

‘ \

|
|
I
|
Page 11 of 13

No

No

Aprl, 2025 |

work, Matter was
adjourned  for
purpose fixed on
18.03.2025.

Cn 20.01.25
matter  received
by way of transfer
and undersigned
was on leave,
Now matter put
up for
consideration/ FP
on 11,02.2025,
Matter is at the
stage of
prosecution
evidence, some
witnessess  were
not appearing
before the court

even after
repeated

summons. Now a
strong action
taken against
these  witnesses
and bailable
warrants  issued
against them.
Matter put up for
PE on 28.02,2025.
On 28.02.25°

witness have heen |
examined in chief !
cross |

I and

| examination was !
! defrreed e
| counsel  for A2
‘and A3 was!
! suffering  from |

viral. Mater put |
up for PE & carss |
on 12.03.2025. i

Apopriate  step: |
will be taken by

giving  shortest

possible dates for
expeditions
of the

disposal
case,

TR

Rousé Avemie District Courls, New Delhi




21. g&gg‘slibzs 54'1,‘2($£SE g%g Zw;SZZB 3 i}t{tdxxg 25.01.2025 | -- MISC. - | = | Not - - No NO April 2025 Fresh matter ws | Appropriate steps| Fresh case was
PERBAR ~r record 210 vw 223 of|are taken by| received on
CEAR (A-3) ed BNSS was | piving  shortest|  27.01.2025,
e received on | possible dated for
o AR 27.01.2025. expeditious
NAGATLE On 27.01.25 DIR | disposal of the
phrirks report was called | matter.

# for 03.02.2025.

On 03.02.25 part
E%SE:H grgume;ts ” have
een heard on
gggl;ﬂsﬁg behalf of
ol complainant and
certain  queries
have been put to
Ld. Counsel for

complainant
regarding the
locus standi and
matter put up on

19.02.25.

on 19.02.25
lawyers are
abstaining  from
work. Matter was
adjourned for
{ purpose fixed for

Y . (R (N — . T N P B L A S . _ 10.03.2025._ ' L .

22 ODDI;]S;I;;;JZS UCE':I/‘Z(?QSE 'g?.l\:‘v IZ."."! { Bﬂ :u]flrg 25.01.2025 « - misC - - Naot - - ~ N ! April 2025 y Trush maer we ! Approgtiate utep | Fresh o se was I
o i ZNa (La : | record | 210 vw 223 ofjanc  taken ty veceived un
KU‘V:)AK (A-3) | | ed BNSS was ' giving  shorte.,  27.01.2025. '

MAR Vs f g 3 |
| | | received on | possible dated fou
ey ! | o | l 27.01.2025. | expeditious '
e | | \ (3 i On 27.01.25 DR | disposal of tlu f
piry " | | i i ; ; i report was ¢!l t eatter. ! '
| ORS. ! | ‘ , I ! P ; for03.02.2020 | ; {
(R ) " | 3 | i i ' X 1 On 01.02.20% part i
| l"lu:.:H | i ) I i ) CarguEbcile Ly } ' ’
Cast: ! { o [ \ i | |
! ne . ; & . . ! \ . y theen  heant o
| RECEIVED } | | | | i | ! i g behai ot ! !
CON 170125 ! | | | | | L . i
! . : | Cuding it -"«
| , | ’ | i l i el queries
| ¢ . , i \ Lave wween put 1o
1 : x Ld. +lounse! for
i i l : complainant
i I } A regarding the

locus standi and
matter put up on |
19.02.25. o
19.02.25 lawyers
are abstaining
from work.
Matter was
adjourned for
purpose fixed for
10.03.2025.
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